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LOK SABHA

March 5, 1974 /Phalguna 14,
1895 (Suka)

The Lok Sabha met at
Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Tuesday,

Eleven of 1the

FUurTHLR CURBS ON CONSUMPIION O
PLIROLLUM PRODUCTS

*182. SHRI  SHRIKISHAN MODI :
Will the Minister of PFTROLEUM AND
CHI'MICALS be pleased to state .

(o) whether Government are introducing
more cutbs on consumption of petroleum
products;

{b) if s0. the broad outhines thereof: and

t+) when
effect 107

they arc hikely to he given

THE MINISTER OF PETROLELM
AND  CHEMICALS (SHR1 D, K.
BOROOAH) : (a) to {¢). In view of a
steep increase  in prices and the critical
availability of crude oil and refined petro-
leum products in the world market, the
need to ourb the consumption of petroleam
products is imperafive. Vanows meosures
for reducing comsamption wnd the growth
rale of petroleum products’ demand arc
being evolved and simultancously given
effect as soon us practicable. These are
broadly divided as under -

(i) Measures to substitute the nse of
petrolenm products by other sour-
ces of energy like coal, coke,
electricity ctc.

(ii) Measures 1o economise the use of
petroleum products for personal
consumption,

(iii) Measures to achieve efficiency
and economy in the use of oil
as fuel.

(iv) Measures to achicve economy and

efficiency in the operation of en-
gines run on ol
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have to take a long4erm view, You can-
not say that it will be donc m five vears.
But, certainly, if it is done according to the
Plan, there will be a considerable reduction
in the consumption of petroleum products.
As I huve said earlier, these are matters
which nced deep considerativa and detailed
study. | will not hazard any guess at this
point of time,

measures is to substitute the use of petro-
leum products by other sources of energy,
like, coal, coke, electricity, ete. It
that the remedy is worse than the
because you are taking it for
there is mo crisis in the supply
coke, electricity, etc. There also,

rom

i

tion is bad enough.

F Fso
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I would like to know
Minister whether the O.N.G.C. has
announced its Bve-year programme
production of crude oil and it &
thatmﬁveywu.lhapruduﬂion
ullmllinc.reuebyd
if so, if this process i
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tonnes and we have 0 import the rest, Cer-
taiody, & we can produce 4 million lonncs
and keep the conssmption at the level at
which it is today, after five years, it will
cortainly give relief. But that is not an
adequate relicf. Even if we produce more,
there will be a substantial quantity of crude
oil which we will have to import unless we
reduce its use in this country. There is 2
differcnce between the import of crude ol
and the production of other sources of
encrgy in the country, For the import of
crude oil, we need foreign exchange. Today,
there is inadequacy of forcign cxchange
availubility. So far as the generation of
other sources of energy m the country is
woncernced, the need for foreign exchange
will be very limited, Jt wil] be our own
effort, efficiency and integrated endesavoin
which will be necded.

PowER SHORTAGE IN PUNJAB

¢183. SHRI PRABODH CHANDRA.
Will the Minister of IRRIGATION AND
FOWER be pleased to state :

(b) whether 50 per cent of the total
clectricity available to Punjab State is con-
sumed by Nangal Fertilizer Factory and
that has resulted in power famme in the
State ;. and

(b) if s, the remedial meusures proposed
for remorving power famine in the State”

THE MINISTFR OF IRRIGATION
AND POWER (SHRI K. C. PANT):
(a) and (b). The Nangal Fertilizer Fac-
tory receives its power supply directly from
Rhakra and not oot of the share of the
Punjab Suate. As such, the power shortage

Orgl Answers 6

power gemeration and reduce the power
shortage by inter-State transfers, wherever
possible.

SHRI PRABODH CHANDRA: I the
hon. Minister were to se¢ the question and
the reply, I did nowhere say that the Nan-
pll-‘mﬁh«l’myhuﬂmamdthc
share of Punjab electricity. My question
was :

"whether 50 per cent of the total electrt-
city available to Punjab...."”

] did never mention, whether it is a fact
that half the share of clectricity that is
available in Punjab is being taken by the
Nangal Fertiliser Factory. I did never say
that the share of Punjab is being taken
away by the Naogal Fertiliser Factory. All
I wanted to know was, whether it is a fact
that 50 per cent of the electricity that is
available in Punjab is being comsumed by
the Nangal Fertiliser Factory. Would be
like to correct his reply or may I ask sup-
plementaries ?

SHRI K. C. PANT : There is no need
to correct my reply. He read out part (a).
He should alw read out part (b) which
SAYS :

“if s0, the remedial measures proposed for

remaving power famine in the State.”
The implication of (a) and (b) taken
together is, because 50 per cent is being
supplied to the Nangal Fertiliser Factory, the
situation has arisen. So, my reply is clear.

SHRI PRABODH CHANDRA : [ do not
want fo contest what the hon. Minister has
said. If it is put to somebody who knows
English better, he will vay that my point of
view is right,

Now, I put my first supplementary. I« it
a fact that when the Nangal Pertiliser Fac-
tory was allowed bulk of the sopply of
clectricity, the need of Punjab was much less
than the electricity that was being produ-
ved by Punjab? There was an understanding
that when the requirements of Puajab for
electricity are increased in due course, the
supply to the Nangal Fertiliser Factory will
be cut as well as the rates will be increased
because we were supplying electricity to the
Nangal Fertiliser Factory at less than the
cost of production. Has the Government
under consideration any proposal to redoce
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the supply of eleclscity to the Nangal
Fertiliser Faclory as woll as increase the
rates that are being paid to the Puajab
Government?

SHRI K. C. PANT : It is a fact that, when
the Bhakra systom was first commissioned,
at that stage the offtake of power in Punjub
was much less. The Nangal Fertiliser Fac-
tory was using a system of production of
fertiliser which required a great deal ol
power and also heavy water. At that stage,
in order to vonsume the power for the bene-
fit of the country, this system was used.
Now in the expansion of this very plant, the
same syslem is not going to be used, that
is, electrolytic process will mot be used for
production of fertiliser; coal o1 oil-based
fertiliser will be produced there. To thal
extent my hon. friend is correct But 1 am
not aware of any understanding thut. as the
demand for power goos up in the rest ot
Punjab, this power which is going to Nan-
gl can be diverted. The simple reason is
that the fertilisers produced in Nangal are
required by the kisans today all over the
country, including Punjab. In the last three
years the practice has been to iry cut down
the supply of power to Nangal, particularly
during the winter months. But this year 1
am told that onc of the difficulties is that
fertilisets are not easily availiable even ub-
road and we have 1o step up the production
of fertilisers to the maximum. Still in view
of Punjab's difficulty, I am trying to arrange
for a discussion between the Ministry of
petroleum and Chemicals, the Ministty of
Agricultuic und the Ministry of Irrigation
and power 10 see to what extent we van help
Punjab in the present situption,

SHRI PRABODH CHANDRA :
hon. Mimster in his reply has aid :

“In ordei to meet the power shortage,
the commiwioning of additional generating
capacity in the Northern Region is being
expedited. The power system in the Nor
thern Region are also being operated in u
coordinsted manner. . .”

May I know if it is a fact that the Thein
Dam was cleared by the Planning Commis-
sion as well as the Finance Ministry about
three years back and times without number
ansurances were given to the Punjab Govern-
ment that the moment the Bease Dam  win

The
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as yet, Mauy I know when
which is the only rope of is

to be stratad and if there are any difficul-
tics. what are those difficulties?

SHRI K. C. PANT : The Thein Dam bas
not been cleared yet. The difficulty is the
fatlure of the Stales to come 10 an agree-
ment on the sharing of waters and also
shuring of power. But the tulks that ] have
had <o far with the Punjab and Haryane
Chiel Mimsters make me feel that hoth are
trymng to understand each other's point of
view now and are realising that, unless they
vome 1o ~ome kind of an agreement soon,
«n opportunity lo generale  more  power
which is required in the northern region
would be wasted. This realivation is there
and this leads me to hope that with fur-
ther efforts we will be able to arrive at a
solution soon But so far they have not
been able to come to an agreement. The
Planning Minister also held talks  with
them. 1 have again mentioned to the Pun-
jab Chief Minister and I hope he will be
coming here soon for further talks,

MR. SPEAKER :
much complicated,
predecessor.

There war nothing
It was created by yotr

oft OH Q1% ;WA AT, T A
T R AR, O AW s
97 AW § faoelt o1 §w P 4 oz
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b = { wwd axd #
WFAT AT E

T WERW : G G 7o fie
Aow avafit, fex ot drerag &
£ ]
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SHRi PARIPOORNANAND  PAI-

ULE: mmummumm
rower 1o the Naagal project is supplied

from Bhakra. As he knows that the gene-
rating cupacity of the Bhakra project i
decreasing due to siltage, may | know from
the hon. Minister whether siltation is re-
ducing the life of most of the hydel pro-
jeets in the country including Bhakra and
if ~0, what remodial mcasures were taken
to ariest siltage by way of afforestation in
the catchment areas, particularly. in Bhakr.
and such other hydel projects.

MR SPEAKFR : The question is sup-
ply of power to the Nangal fertiliser pro-

jfect  Where does the question of siltage
come in fertliser ?

SHRI K. C PANT : The connection n
lengthening to reach the mmn question.

As far ws | am aware, the production
ol power by Bhakru has been higher thus
year than last year and production mamiy
depends upon the amount of ramnfall n
the catchment ares. The problem of siltage
has not reached the point where it affects
the actual generation of power. Neverthe-
less. the point is a very important one from
the long term point of view and efforts to
have proper soil conservation in the catch
ment areys is an important factor in deter-
wining the long-term life of the dams.

ot www foy . wr W A
T f& AT wrayT ¥ BT § IAAT
fertér o g ?

off g ww o faAEr TR
IR g IaAt A R

Sirreng LR of A DruGg UNIT IN KERALA
u~DER 1.D.P.L.

184. SHRI N. 1SREEKANTAN NAIR:
SHRI VARKEY GEORGE :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state ;

{a) whether Government have since Gaa-
lisod the location of the two Drugs Units
of the Indian Drugs and Pharmactutical
Lid; and

(b) whether the claims of Keralu have
been :amsidered and ome of the Units has
beon allotted to Kerala.
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THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D K
BOROOAH) : (a) No. Sir.

(b) The location of new drug projects
will be considered after taking into account
the techno-economic aspects of various
possible locations.

SHRI N. SREEKANTAN NAIR: Is
the hon. Minister aware of the fact that as
carly as July, 1973, long after the consi-
deration of the project came up before the
Government, our Chief Minister wrote a
letter to the Prime Minister pointing out
the backwardness of the State and the
special claims of Kerala to have one of
the units 1o be located there. If so, why
the Government of India should take such
a long time, as much as 9 months to make
a decision in this matter which is long
pending ?

SHRI D. K. BOROOAH: It is a fact
that we received a letter writien by the
Chief Minister of Keralo. He had writien
a letter to the Prime Minister and the
Prime Minister forwarded it to us. It was
mentioned to us also. But then, Sir, simi-
lur letters were received from all Chief
Ministers and all on the ground of back-
wardness. None the less there are certain
new tormulations under JDPL and public
sector medical drug units and one or two
will have to be located in different parts of
the country. This is being looked into.

But certainly, Sir, the
case of Kerala will be considered along
with the case of other States and on the
same groumds.

SHRI N. SREEKANTAN NAIR: In
view of the fact that Kerala does not have
any pol.iuul tmublu whereas Bihar and
have pot political troubles, in

SHRI D. K. BORODAH : So far as this
unit is concerned, it is based on alcohol

MARCH 3,
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and it is the gvailability of alcobol in North
Bihar, Motihari Jdistrict that has emcouraged
us to take a decision to set it up there, It
is not because of any political troubles etc.
m Bihar, I am not aware of any. Now,
so far as the second point is concerned, he
mentioned about the Phyto~Chemical Pio-
yect. It was decided to be located in Karala
but it was found that that project itself wa
not viable. So, therefore, it was abandon-
ed. It was based on perhaps chenticals
produced from plant products and it was
not found to be viable and it was therefore
abandoned, There is no question of taking
it away from Kerula and locating it in an-
other State.

SHRI VARKEY GFORGE: 8w, it »
said here that location will be conmsidercd
Jfter taking into account the techmo-econo-
mic survey. In view of the fact that a.
cotdnig  to the techno-economic survey
made by the Govt. of Kerala 1t is found
that Kerala is the most 1deal place to locate
the drug unit, will the Government
Indin kindly consider the claims of Kerala
and locate this unit there ?

SHRI D. K. BOROOAH : I presume the
enguiry by Kerala Giovernment is confined
1o Kerala only. So it is difficult to suy
this is the most swtuble location in India.
because, the Keralu enquiry does not covel
the whole of India. Nonctheless, av |
said, we would certainlv take into account
the case of Kerala and certainly we will
look into the recommendations very caiv-
fully of the techno-economic survey sub-
mitted by the Kerala Government.

SHRI VARKEY GEORGE : May I ak
a second supplementary question ?

MR. SPEAKER : I am sorry be cannot.
Only the first Member who puts the ques-
tion has two chances and the second Mem-

That is the problem.
wmuch feel tempted to allow him.
allow another gentleman from Karals

SHRI R. BALAKRISHNA PILLAI: I
want to get & straight answer from the hon.
Minister to my question. Government arc
now having a plan to ssaction two drug
units in Indis. Considering the fact that in
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all the Four Plans, we have been neglected
in regard to the location of major indus-
tries exoept the shipbuilding yard, will
Governmest sanction one drug unit to
Kerala as a special case ?

SHRI D. K. BOROOAH : That will have
{0 be Jooked into, as 1 said, sympathetical-
ly but along with other States.

oft waw firnre oy . oneft weft oY
A ayq sax W wmwr fe ::ﬂ:"
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SHRE K. S. CHAVDA : May ] know
whnhrﬂnlhhvmhllhllhlmm
of the two drug units is mainly due to the
rn:t thlinmformfmumof
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Messrs. Pfizers, and these two units aue
capable of manufacturing these items?

SHRI D. K. BOROOAH : This has no
relation to that. We are nmow discussing
the question of location of additional units
of IDPL. So, it has nothing to do with
giving licence to private companies.

SHRIMATI M. GODFREY : In view of
the fact that Kerala has such abundant
fotest wealth as herbs which can be used
for drugs and also gums and other things.
would the hon. Minister comsider pulting
up another drug project in Kerala ?

SHRI D. K. BOROOAH : So far as
Kerala 13 concerned, o« I have said earlier,
it has a lot of reasons why this should b
located in Kerala. But we have also w0
take into account the reasons why it should
be located in other parts of India.

SHR| VASANT SATHE :
about Asvam.

MR. SPFAKER : The basic information

has alrcady come. Now this is spreading
to all the States. Next question.

1 want to ash

WoRKFRs FNGAGED IN  CONSTRUCTION F
Inixxa ProJeCT

“185. SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of IRRIGA-
TION AND POWER be pleased to stat:

(a) the total number of workers engag-
ed at present in the construction of the
Idikki Project in the State of Kerala;

(b) how many of them are skilled woi-
ken.;

{c) whether these workers will soon b
retrenched; and

(d) if so0, the steps, if any. being taken
to absorb them in other projects unde
conslruction ?

THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C. PANT) : (a!
and (b). The Civil Construchon works of
the Idikki Project are being executed by
the Kerala State Electricity Board mainly
through contractors. The Board have in-
formed that in Jamuary 1974, approximu-
tely 6,700 workers were engaged in con-
struction works in the Project and that
one-fourth of them are skilled
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(c) and (d). As the work get progressive
completed, the workers who were employ-
cdonthesewnrkswmbeoomeaumtmtu
lkpmdsol’thepmjeet. The contractors
will WI’ try, to the extent possible, 10
provide alternative employment to their sar-
plus workers in other contract works which
may be acquired by them. Further, lda-
m:uIa)rar and the Silent Valley Hydro Flec-
tric Projects are being taken up by the
State. The construction of these two pro-
jects, when tuken up, would also provide
an opportunity for employment to a num-
ber of workers who are surplus  to the
needs of the Tdikki Hydro Flectric Project.

SHRIMATI BHARGAVI THANKAP-
PAN: Arc Goverament awaic that about
4.000 workers of this projgct recently oi-
ganised a lig demonstration in fiont of the
Kerala Secretariat 7 If so, what are their
demands ?

SHRI K. C. PANT : T am not aware of
this demonstiation by the workers or their
demands.

SHRIMATI BHARGAVI THANKAP-
PAN : The workers have threatened the
Crovernment with u strike to press their
charter of demands. Have Government
enen any assurance 1o these workers ? If
~0, what arc the salient foatures thereof ?

SHRI K C. PANT : This concerns the
State Government. The Kerala State Elec-
tricity Board is eXecuting the project and
the memorandum must have been delivered
to them. Here I at least have not seen any

copy of the memorandum 1 am therefore
not awarg of it

SHRIMATI BHARGAVI THANKAP-
PAN: It » a Centrally-sponsored project.
‘The Central Govermment are financing it.
So the grievances of the workers will be
looked into by Government here. That in
why I have usked this question.

SHRI K. C. PANT : We give loans to
these prajccts. But it is executed by the
State Government and it is in the State
Plan.

SHRI B. V. NAIK : Since the working
conditions of both the skilled as well =
the unskilled workers working in these pro-
jects under contractors ure highly insecure
and are slightly primitive in the context of

MARCH 5, 1974

Oral Answers 16

the requiremwents of today, is there any
scheme eithet at the disposal of the Cen-
iral Government ar to be suggested to the
State Governments principally concerned to
organise these people so that there will be
a certain permanency of employment for
them? For example, the Kalinadi in our
arca needs a large number of skilled wor-
kers. So in ordei to give permanency of
employment to them, will o sort of broader
scheme be brought into effect ?

SHRI K. C. PANT: 1 can sce certain
difficulties in the way of any permanency
of this hind. For instance, wherever a pro-
Ject comes up in an aiea, the local people
hope to get employment in that area. Now
if all the time we keep swilching the en-
tire labour foice trom one project to an-
other, the loeal people will not get any
cmiployment in thut urca., So there are
these conflicts of interest. On the other
hand. these are shilled and semi-skilled
people who have woiked in a progect for a
certain number of years. Wherever it is
poasible, we utilise their skills on a con-
unuing basis. That would he wery desir-
able. -

SHRY R. BALAKRISHNA PILLAI:
From the answer given by the Minister, it
iy clear that nearly 6,000 workers, skilled
and unskilled, will be thrown out of em-
ployment on the completion of the Idikk:
project.

May 1 know from the Minister whether
the Centinl Government will allot more
funds to take up more hydro-electric pro-
jects in Kerala, considering the high poten-
tiality to generate hydro-electric power
there and the lack of power the country
in general, and may I know whether the
Government will allot more funds to the
State to take up more work ?

SHRI K. C. PANT : Actually, as | said
in the main reply. there are two other pro-
jects which the State Governmont is taking
up. A certain amount of money has been
allotied for these projects in 1974-75 also.
The State Government would Im

money, but the Planning
mmm-m. We are trying to
see what we ean Jo 10 help the Stats to pet
mose, but it is a matter which vitimately
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the Plaoning Commission will have w0 de-
cide, takiop into mccouat the overzll resour-
ces position in the country,

SHRI N. SREEKANTAN NAIR: In
view of the fact that the Idikki project andl
the Cheruthoni project will be completed
in another two months and & number of
workers, especially unskilled, will be thrown
out of wotk, and in view of the willingness
of the Canadiun Government to help thz
Silent Vulley project to be undertaken in
the near future, which is also exactly simi-
lar work, on the same lines, will the Gos-
cinment consider expediling the sanction
of the Mamaluyar and Silent Valley pro-
weets <0 that the unskilled workers who
will be thrown out of work i that loca-
litv, especialiv trom the Cheiuthoni pro
jeet, will be employed in the Sileny Vallev
project smmediately, without delay ?

SHRL K C PANT: The Silent Valley
project has been sanctioned, approved, by
the Planning Commission in  Februan,
1973 and, as 1 suid carlier, it is one of
the two projects which | have mentioned
it my main reply for which g certain
smount of money has becn allotted in the
State Plen for the year 1974-7% also,

SHRI N. SREFKANTAN NAIR : T re-

ferred to the willingness of the Canadian
Gavernment to help.

SHRI k. ¢ PANT- | am sympathetic
to the point of view that the hon. Member
hay mentioned.

STATEMINT  my MINISTFR Of STATI
FuncrioNinG o+ F.A.C.T.

6186. SHRI K. P. fUNNIKRISHNAN .
SHRI VAYALAR RAVI :

Will the Minister of PETROLEUM
AND CHFMICALS be pleased to statc :

(a) whether the Minister of State in his
Migistry has issued any stoterent &t
Uochin in Jaouary. 1974 regarding the
lunctioning of the Fertilizers and Chemi-
tals, Travancore Limited. and

b) if so, the gist thereof and measures
mhimmw the working of the
?

ON
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THE MINISTER OF STATE In THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) : (a) and (b). No statement was
issued; however, a press conference was
held by me at Cochin during which | re-
ferred, inter-alia, to the continving efforts
being made by the management and others
concerned to bring about all round impro-
vement in the performance of the plants.
Steps being taken in this connection in-
clude renovation, de-bottlenecking and
diversification of the product mix of the
old and ageing plant at Udyogamandal and
measures to stabilise production at higher
levels at Cochin.

SHRI K. P. UNNIKRISHNAN : It has
become a very regrettuble thing in this
Howse 1o listen to the most sickening.
evasive and irrelevant answers being given
by this hon. Minister. it is not the first

ume that he » doing it. His slatement
conceals more than it tries or attempts

to unswer

MR SPFAKIR -
mentary.

Ask  yowr supple-

SHRI K. P. UNNIKRISHNAN: He
harangued before the pressmen in Cochin
on a particular date i January last. J
have no quarrel with his statement to the
press: 1 shall leave it to his common-sense.
But what I am concerned anl what this
House should be concerned about is this.
Ind he try to insult the Members of Par-
lament from Kerala and therchy  this
House, because 1 know that he went to
Cochin 10 amswer certain specific allega-
tion in a matter on which an assurance
was given here that it will be looked into.
Thete, the Minister has got the temerity
10 go and call a press conference and say.
“Mf% are no bodies to talk about the public
sector undertakings ete™ TIs this a fact or
not ? If not. what did he sy ?

SHRI SHAHNAWAZ KHAN : T request
the hon, Members to give me a4 chance to
explain whatever I want... (Imervuptions)
Daring the last session of Parliament there
was & discussion in this House and I pro-
mpised that I would go there and study the
working of FACT at Cochin. 1 did so in
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the third week of January. When 1 went
there I met representatives of all the trade
unions, both recognised and unrecognised,
there were seven or eight of them.

SHRI K. P. UNNIKRISHNAN : 1 am
the President of a federation; he did not
have even the courtesy to inform me; he
was chaperoned by the managing director

. (Imterruptions)

MR. SPEAKER : Order, please. It is not
a debate now, If you feel that he had not
given a proper reply you could got further
information in your supplemeatary rather
than entering into & controversy as to what
ke did or did not do. You can seutle
these matters among yourscives later on.
} am concerned with the question and the
amswer. The hon. Minister need not give
an explanation: it shafl be an answer to the
qQuestion,

SHRI SHAHNAWAZ KHAN: As 1
said 1 met the representatives of all the
trade unions, separately, and therc was no
officer of FACT present. 1 told the re-
presentatives 10 speak out their minds
openly and not hesitate 12 wll me any-
thing they wanted. | met the representa-
tives of the association of officers I alsu
met the Labour Minister of the Kerala

Chief Minister of Kerali. All  these
people I met in Cochin including the ofi-
State Government icpresenlatives
said that they previously feht
no management in F.AC.T.
the present managing direc-
they were fecling that there
management and that he had effect-
nsiderable improvement in the

the organisation. It is a
regret that some people should
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MR. SPEAKER : May I tell you, Mr
General, you mmst have found controiling
your INA much casier and you must have
found your trial in the Rel Fort much
casier than this House. Then you were a
General and not a politician,. Now try to
be a politician also.

SHRI SHAHNAWAZ KHAN : During
the press conference one of the members
of the press asked me whether we were
_nolng to remove the Chairman and Manag-
ing Director of FACT becau.c the MPs
from Kerala wanted him to be shifted
from there. I told the Press that normally
we do not post or transfer officers because
MPs wanted them to be posted or trans-
ferred . (Interruptions)

SHR! K. P. UNNIKRISHNAN :  That
was not my question.

wsqw wErew: & wr¥v i W g
weE T N X7 wifew w7 TH1 2

o JER N EPATT: AT |

oW sgvew ;. aramE e A
77 sy g wifxy, wfa v vgar 1 am

SHRI SHAHNAWAZ KHAN: While
I was present at that press conference,
none of my friends is here was there at tha
time. So, | know what I said. I told the
press that we post officers in the interest
of the efficient working of plants and not
bocause there is any pressure on Us to post
or transfer any officer.

SHRI HARI KISHORE SINGH: He
has not answered the question of the hon
Member.

SHRI K. P. UNNIKRISHNAN: 1 am
sofTy to say...

MR. SPEAKER : You better ask your
question,

SHRI K. P. UNNIKRISHNAN * Sir, 1
expecied you to protect our rights sod slso
direct the Minister to come forward with
straight forward clear amswers. Sir, whal
was my main question :nd what did he
answer 7

MR. SPEAKER : 1 protect your right
to atk a question and get an answer.
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SHRI K. P. UNNIKRISHNAN : 1 want
to know whether after getting a good chit
trotn the hon, Minister, the Managing
Director or management have improved
the management and, if s0, is it as a rosult
of this improvement that the Cochin
Division is shut down? Does thce hon,
\finister realise that there is a great coo-
tradiction between the stalements made by
his senior Minister in Rajya Sabha as weil
« in Lok Sabha and his own statement
wgarding the conduct of the management?
1id he enqiure into the allegations regard-
ing the ammonin project as well as the
deal with Norsk Hydro 7 #f so, what dud
he find out?

THE MINISTER OF PFTROLLUM
AND CHIMICALS (SHRI D. K
ROROOAH) : The hon. Member referred
ro the statement of oune where 1 said
thut the munagement of PACT has been
very ineffective. But thereby 1 did oot
particularise the period during which this
management has  been ineflective  Be-
Lause, manugement 18 8 coatinuous pro-
«ess; 1t does not become incffective ovver-
ught Those who bave any idea of
nanagement will know that the manage-
ment does not deteriorate overnight,

The Comptrofler and Auditor-General
Lud a report prepared on the FACT. This
malter may be coming before the Com-
tutt ndertakings i~
|mn:‘wﬁn!):m:ﬂluh clear ay g :ﬂnh
s fauit, Repgarding the inventories of
sulphur and rock phosphate and the irre-
pularities noficed, a8  special audit was
mude by the Anditor-General at our inst-
Jnce  The report makes very solid read-
ing. We also pot it investigated by the
('Bf and that report is under the conside-
mtion of the Central Vigilanse Commis-
siomer. Therefore, 1 bave taken steps for
mvestigation. Whenever any complaint
bas been made, it has been investigated by
appropriate and duly coastituted autho-
nty,

SHRI K. P. UNNIKRISHNAN : Pleace

¥ve an assyrance. That is all what we
want

SHRI D\ K. BOROOAH : This was al-
1t H irregnlarities
“::\: tm:‘o:m. I.:‘ym willing. 1o gt
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them investigated. Sir, if yon please, 1}
am willing to sppoint a Commitiee of
Members of Parliament o look inio the
whole gamut of this problem, so far as
FACT is concerned. | leave it to the hon.
Speaker to decide it. So far as 1 am con-
cerned, I am not interested cither way.
My only request to the hon. Members is

not w0 introduce clements of personal
rancour.

SHR! K. P, UNNIKRISHNAN : There
should be no recommendation or giving
certificate by Ministers.

SHRI D. K. BOROOAH © Would he
not allow me to complete my point ? Of
course, 1 am not as proficient as you are
in English; nor am I as fast as you are.

when
ain tbewmeum.

%
?

ve said, I have taken all the
teps and in future aleo T will
necessary steps.  Sir, [ have
suggestion to you. If yow con-
meet and proper, I will abide by
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(w) wiwsr & s@ g ¥ gied
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COLLABORATION BETWEEN  INDIA

FRANCE ON On. EAPLORATION
*187. SHRI D. P. JADEJA :

SHRI P. M. MEHTA -

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to siate :
(a) whether India and France have
recently discussed collaboration in ths ex-
mmmmmno{cﬂwﬂ:

AND
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(b) if so, with what results ?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOAH) : (a) and (b) During the
discussions held recently with France, “Oil
and gas exploration and production parti-
cularly in offshore areas” his been identi-
fied as one of the promising arcas of
increassed economic cooperation. Speafic
concrete proposals are yet to be formu-
lated and considered.

Inpo-NePAL TALKS ON CONSTRUCTION OF
Muiti-Purrose Dams

*188. SHRT BHOGENDRA JHA : Will
the Minister of TRRIGATION AND PO-
WER be pleased to states :

(a) whether any Indo-Ncpal talks have
been held for constructing multi-purpose
Dams on river Kosi, near Barahkshetra.
on river Kamald, near Shishapani and on
Bagmati to achieve flood-coptrol, irriga-
tional facilities and power production; and

(b) if so, the main features thereof ¥

THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C PANT) : (a)
No. Sir.

tb) Does not arisc.

IN  WAGON ACQUISITION
PROGRAMME.

*189. SHRI BIRENDER SINGH RAO:
SHRI S. N. MISRA :

Will the Minister of RAILWAYS be
picased to state :

(a) whether Planning Commisslun has
advised the Railways to drastically cut

their wagon acquisition programme becastse
of the current financial stringency: and

(h) if so, how far will it affect the
wagon manufacturers of the country ?

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA) : (a) aad (b) In
view of the limitation of the resources,
the wagon procurement in 197475 Iy be-
ing pleased at about 14,000 wagoms (in
terms of (4-wheelers) aguinst the likely
production of 13,000 wagons during
1973-74,

Drastic Cur
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there is already a heavy backing of
orfders and farther orders are proposed to
cased under 1974-75 rolling stock
of orders will nol affect

3

RicasmiNG ENLRUY BASED PROJECTS IN
Firms PLAN

*190. SHRI K. M. MADHUKAR :
SHRI ISHAQUE SAMBHALI :

Will  the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) in view of oil energy crisis, whether
Government have taken Jeps to recast the
cnergy based projects in the Fifth Five
Yeur Plan on new lines; and

(b) if so, the broad uvutlines thereof ?

THE MINISTER OF PFETROI LUM
AND CHEMICALS (3HR) D. K
BOROOAH) : (a) and (b). In view of the
energy crisis and the increase in the price
of petroleum and its products in the inte:-
national market. various posibilities of
reducing the comsumption of oil and also
replacing oil with other forms of energy
such as coal, coal based and hydro-electric
power are under close examination bv the
Government, A number of Expert Com-
mittees have been set up by the Planning
Commission and these are carrying out
intensive exercises on the substitution or
possible reduction in consumption of petro-
leum and its products in multifarious end
uses such as in industrial bodters and fur-
naces, fertitiser plants, rail and road trans-
portation, power stations and in the
domestic sector.

The results of these exercises which are
expected soon, would form the basis of a
broad outline for recastiog the short-term
energy policy and may be expected to be
followed up with more dJdetailed exercises
for long-term policy directives.

GumeLies Pox LicENeNg oF PuAmMA-
CRUTICAL INDUSTRY
“191. SHRI K. S. CHAVDA : Will the
Miniter of PETROLEUM AND CHEMI-
CALS be pleased to state :
(3) whether there are any guidelines
for licensing of pharmaceutical foreign
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dominated end Indian firms, if so,

the
salient features of these guidelines:

{b) the basis of scieening industiial
applications for drugs for Indian pharma-
ceutical sector in preference to foreign
dominated sectors and the reasons thereof.
and

(c) whether one of the main features 1
that Indian sector with some than Rs. 2
crores sale will only be conudered fur
expansion of formulations connected with
bulk drugs manufacturing ?

THE MINISTER OF PETROLI UM
AND CHEMICALS (SHRT D K
BOROOAH) * (a) to (¢). 11 the Indus
trial Licensing Policy annmounced n
February, 1973 the drugs and pharmaccii-
ticals industry has been included in the
list of industries for which the foreign
majority compani¢s and companies belong-
ing to large houses are 1lso eligible.

2. Government's policy iegarding d.lu-
tion of the foreign equity by the foreikn
majority firms had already heen announced
in February, 1972 whereby as and when
the foreign majority companies come up
with proposals for expansion, they have to
dilute the foreign equity by raimng from
Indians only additional equity to the fol-
Jowing extent ;

40%ofthe  Inthecase  cxceeding
estimated of gompa- 5%
cost of ex- nies with
pansion. foreign
olding
. exceedi
382% 89°/ tmmiful
L
15%
’ exceedi
3% L R bu:h:ul
exceeding
60°%%

3. Guidelines have recently been issued
by Governmest under the Foreign Ex-
change Regulation Act, 1973 whereby it is
required that the foreign majority com-
panies mannfacturing drugs and pharma-
ceuticals inaresss the Indian participation
to not less than 26% with in a specified
period.
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4. In order 1o encourage the Indian sec-
tor of the industry the expansion of the

capacity of foreign firms is being regulated

|

(i) The Indlan sector of the industry
is given preference in approval of
manufacturing schemes;

(ii) Manufactare of increasing num-
ber of bulk drogs through public
sector undertakings;

(iii) Industrial licences are usuvally not
wsued to foreign firms for pro-
ducing formulations unless linked
with the production of bulk
drugs;

They arc asked to take up pro-
duction of bulk drupgs from mor2
basic stages and to make avail-
able a suitable portion of their
bulk drugs produciion to mnon-
associated formulators in the
country as a condition for being
permitted expansion in  capacity
or for taking up new activit

(\) Appropriste export obligations
arc imponed as a condition tor
permitting expansion in capacity
or taking wp new agtivity.

5. For self-reliance in the field of drugs
and als it is essential that pro-
doction of bulk drugs be increased. The
companics having an annual turnover ex-
coeding Rs. 2 crores could be expected to
contribute to this.

(iv)

Worr-ro-RULE MOVEMENT BY TRAN ExA-
MiNERS OP EAsTERN AND SouTir EASTPRN
RAILWAYS

#192. SHRI JHARKHANDE RAIL:
will the Minister of RAILWAYS be
plcased to state:

(2) whether a work-to-rale movement
has been stirted by the Train Examiners of
Fastern and South Eastern Railways with
effect from 1st February, 1974;

(b) the repsoms for the movement; and

(¢) sction taken to setfle their  grie-
vances 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD., SHAFI QURESHI): () Treio
Examiners of Eastern and South Hastern
Railways resorted to work-to-mils from the
midnight of 30th January, 1974.

{b) The agitation was to press for better
pay scales and improved  promotiopal

avenues.

{c) The Government have sccépted the
recommendations of Pay Commisison who
have gone into the question of thelr vav
scales, As regards avennes of promotion,
about 1100 posts have been upgraded
Further, talks were held with ths recop
nised Federations, who have got Tram
Exuminers as their constituents ansd  at
these talks it was indicated that the genuine
grievances of Train Fxaminers will be
looked into.

1DA's Pressukt. oN RAILWAY BoArp

#1935 DR. RANEN SEN: Wil the
Minister of RATLWAYS he pleased to
state :

(a) whether International Developmicat
Association bave put apy pressure on the
Railway Booard to recognise its  preaent
structure; and

(b) if so, the reasons and the ralient
fentures therefor 7

THE MINISTER OF RAILWAYS
(SHRI L N. MISHRA) : (a) No. Bir.

{b) Docs not arise.

PURCHASE OF A SnisMic SHup POR OFFSHORF
GEOLOGICAL SURVEY

*194 SHRI MOHINDER  SINGH
GILL : Will the Minister of PETROLEUM
AND CHEMICALS be pleased to  state:

(a)whcthunnuduhubamplmd
for seismic ship and a suitablo competer
for extemsive offshore geological survey:
and

(b) i so, with which country and whea
the delivery thereof Is especied to be
received 7
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THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. X.
BOROOAH) (8) An order has been
piaced for a stasmic ship equipped with
seispic and racho pesition location instru-
ments and equipment. No order has been
placed for a compoter, yet.

{b) The order has been placed with a

fum m USA. Delivery » expecled m
USA iIn January, 1975,

ProoucTioNn Al Bamauwt Fratinisaenr
PROJECT
*195 SHRI M RAM GOPAIL REDDY
SHRI RAM BHAUAT PASWAN

Wwill the Minister of PETROI EUM AND
CHFMICALS be pleased to atate

fa) whether Barauni fertiliser project 18
likelv to go nto production in the middle
ol this year;

tb) if so, the targrted produchon ol thi
mugect; and

{c) total expenditure ncurrel on it su
fu?

THF MINISTFR OF STATE IN THF
MINISTRY OF PFTROLEUM AND
C HFMICAL S {SHRI SHAHNAWAZ
KHAN}Y (a) Yes, Sir

tb) About 130,000 tanney of urea pe:
annum when operating at full capacity

(c) R« 5414 crores ns on 31-12-7%

ForricN Deug FoRMS AND THEIR

PrODUCTION
“196 SHRI MUKHTIAR SINGH
MALIK Will the Minister of PFTRO-

1HUM AND CHEMICAIS be plesed 1o
sate :

ta) what percentage f drugs v mang-
factured by ihe firms with forrign equn
ticeeding SO per cemt 23 compared t thal
manufactuie | by Tadian Dhue companies
umd

b) the quantum and value of drugs
.mn_utmr exported by these foreign com-
:‘»\me: during the last three yeans. year-

e "

2114815873
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THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOAH) (a) The foreign drug firms
1e. firms having foreign equity exceeding
509, account for about 459 of the total
turhover.

(b} A statement showing the names of
the foreign firms and the valug of drugs
exported by them annually during the last
thres years is placed on the Table of the
House [Placed tn [thrary See WNo. LT.
6315/74] In vicw of the large number
of indinidual items, the dufferent umits and
pack sizes involved the detaled informa-
won indicating the guamum o; each drug
1 not avalable
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AVAILABILITY OF ESSEnTIAL COMMODITIES
T0 RAILwWAY EMPLOYEES

*198 SHRI S. C. SAMANTA :
SHRI M. S. SANJEEVI RAO:

Will the Minister of RAILWAYS be
pleased to state .

(a) the reaction of the State Govern-
ments to the appeal of the Minister that
they should arrange avuilability of ewsen-
ual commodities to Railway cmployees;

(b) what are the difficultics for the
Raillwuy administration to open fair price
shops of their own and take the coopera-
tion of State Governments tor the supplies
at fair prices; and

(¢) by what time such arrangements are
hLikely to come into existence ?

THE MINISTER OF RATLWAYS (SHRI
L. N. MISHRA) : (a) Tn the replies s0
far received, the State Governments have
expressed their readiness to assist the Rail-
way employees to the extent possible.
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(b) As regards the Railways opening
ll:.air-ownhirpriccdwpt,mchamum
was introduced during 1942 to 1949, But
because of various practical difficulties and
huge losses incurred on running this schems
thy same was discontinued, The matter is,
however, being examined with a view to get
the State Governments to set up more fair
price shops for rallway staff,

(c) Does not arise,

DEMAND OF ALUMINIUM INDUSIRY FOR
WITHDRAWAL OF PRICE HIKE ON CALCINEZD
PcTroLruM Coke

*199. SHRI RAM PRAKASH: Wil
the Minister of PETROLFUM AND
CHEMICALS be pleased to state -

(a) whether aluminium industry in the
country has wurged upon Government to
withdraw price hike on calcined petioleum
coke; and

(b) if o, the teaction of Government
thereon ?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K,
BOROOAH) - (u) The aluminiom indus-
try has represented to the Government that
their cost of raw muterials has increasved
considerubly, due particularly to the stecp
increase in the piice of calcined petroleum
coke

(b) The matter is under consideration
of the Government.

ConsTiTUuTioN oF LAmoum BpNCH OF
SurrrMe CourT

*200. PROF. MADHU DANDAVA1L .
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be plensed to statc ;

(a) whether a separate ‘Labour Bench'
of the Supreme Court has not been con-
stituted;

(b) if so, how many cases of labour
relating to retrenchmenis, provident fund,
bonus and other labour issucs are pending
in the Supreme Court; and

(c) when is the ‘Labour Bench' of the
Supreme Court liksly to be comstituted 10
facllitate the dispossl of all the pending
labour cases ?
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THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI H. R.
GOKHALE) : (a) There has practically
always been a bench in the Supreme Court
for the hearing of Iabour matters in addi-
tion to certsin other specially directed ap-
peals requiring expeditions disposal.

{b) As on 1-1-1974 there were 1276
appeals arising out of the awards of the
industrial tribunals/courts.

(¢) As the Supreme Court has to deal
with constitutional writs and appeals, elec-
uon appeals, habeas corpus petitions,
cominal appeals, tax appeals, old civil
appeals, etc., it 15 not possible to consutute
a special Bench throughout the year exclu-
stvely for the hearing of labour matters.

Ust of CoconuT OIL To MANUEAC TURE
SOAP

1893 SHRI P R. SHENOY , Will the
Minister of PFTROI EUM AND CHEMI-
CALS be pleased to state -

ta) the total quantity of coconul oil
used in the country for the munufacture
of yoap; and

(b) whether to check the soaring prices
of coconut oil there is any proposal to ban
the use of coconut in soap industrv

THE MINISTER OF STATE IN 1HE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR1 SHAHNAWAZ
KHAN) - (a) The annual comsumption of
coconut ol in the manufacture of soap by
the unils i the organized sector is of the
order of 5000 tonmes.

(b} No, Sir.

WSG NAM W €W SqwedT
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SHORTAGE OF (YLINDERS FOR COOKING GAS
PRODUCED AT CoCHON REFINERIBS

1805. SHRI RAMACHANDRAN
KADANNAPPALLL : Will the Minister of
PETROLEUM AND CHEMICALS be
pleased to state whether the production of
cooking gas in Cochin refineries has been
curtailed due to the shortage of cylinders ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) : There was some shortage of
cylinders which bas since been overcome.
However, Cochin Refinelies has not been
able to produce LPG to the full extent
owing to shortfalls in the "availability of
crude o0il. A progressive improvement in
the position iy expected in the coming
months.

INDUSTRIFS TO BE SI'T UP IN KARNATAKA
AND OTHER STATLS

1806. SHRI P. R. SHENOY : Will the
Minister of PETROLEUM AND CHEMI-
CALS he pleased to state -

(a) what arc the new industrial units
that are proposed ta be established in
Karnataha State by the Ministry of Petro-
leum and Chemicals in the years 1974 to
1979; and

(b) what are the proposals in respect
of other Sputes, State-wise ?

THE MINISTFR OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) - (a) In so far as the Ministry
of Petroleum and Chemicals are concern-
ed, no proposal is at present under consi-
deration for establishing any new industria]
unit in Karnataka State in the Public
Sector during the year 1974-79.

{b) Five fertilizer projects are proposed
to be set up in the Public Sectur during
1974.79 and the locutions proposed thereof
arc as under ;

Mathura in Uttar Pradesh.

Bhatinda in Punjab.

Panipat in Haryana.

Paradeep in Orissa,

Trombay in Maharushtra.
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It has also been decided to sot up a
new refinety at Mathura in Utlar Pradesh
and to expand the exisitng Koyali Refinery
in Gujarat during this period. The Hinduy-
tan Anti-blotics I1td. and the Hindustan
Insecticides Ltd. have formulated proposals
to diversify thelr production during this
period by expanding their existing units
or by setting up new units. In the case
of the Hindustan Anti-biotics Ltd., the
expansion/ diversification will be done in
their existing factory at Pimpri, Poona.

CoAsraL RaiLway rrRoM ERNAKULAM TO
KAYAKULAM ViA ALLEPPEY
1807. SHRI VAYALAR RAVI: Wil
the Minister of RAILWAYS be pleased to
state -

(a) whether he told a Kerala deicgation
headed by the Chief Ministet of that State
that the Railway Board is studying the
feasibility of a coastal Ruilway from Erna-
kulum to Kayamkuvlum via Alleppey; and

¢b) if so, the progicss made so far in
this respect and the steps to be taken in
future ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) Yes.

(b) The survey conducted in 1970 bhas
revealed that the project would be un-
remunerative and will not attract sufficient
traffic to justify its construction in the near
future.

Dry Ice PLanNt or FACT. LyiNo L

1808. SHRI VAYALAR RAVI: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

{a) whether the diy ice plant of the
FACT in Kerala iv lying idle since 1971-72;
and

(b) if so, the reasons therefor and the
steps taken to re-start this plant ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS ({SHRI SHAHNAWAZ
KHAN) : (8) Yes, Sir.

(b) When trial runs were taken with the
plant, it was found that the dry ice, which
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was cnvisaged for sale to the fishing indus-
try, could not be vsed economically by that
industry. The undertaking has plans to sell
dry ice in Bombay as soon as transport
arrangements are tied up with the Railways.

ApsiSTANCF TO KERALA FOR Hypiy
PROJECTS

1810, SHRI RAMACHANDRAN
KADANNAPPALLI : Mill the Minister of
IRRIGATION AND POWER be pleased
to slate :

(a) whether Kerala Government ap-
proached the Centra] Government last year
secking special allocation for taking up
Hydel Projects in the State;

(b) if so. the outlines theteof und action
tahen thereon, and

(c) the time by which the necessary
allocation ure expected to be made for tak-
ng up the projects ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

(SHR1 SIDDHESHWAR PRA-
(a4) to (c). The Cential Govern-

. ment have made avanlable additional assist-
© ance to the extent of Rs. 3 cioies for

Idikki  Hydio-clectric  Piroject last year
(1972-73) at the request of the Kerala
CGovernment

SURVFY FOR RAILWAY LINE FROM TiLlle
cuerry (Kemara) 1o Mysorp

IR11, SHRI RAMACHANDR AN
KADANNAPPALLI : Will the Minister of
RAILWAYS be pleased to state :

(a) whether any smivey was held for a
Rildway line from Tellichety (Kerala) to
Mysore, and

(b) if so, the result of the survey ?

THE DEPUTY MINISTER IN THF
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAF1 QURESHI) : (a) Yes.

(b) The survey revealed that this 1ail
link wotll be highly unremunerative and

is likely to result in heavy losses to the
Railways.

RE-CONSTRUCTION OF RAILWAY ADMINIS-

TRATIVE BECTION

1812, SHR3 RAMACHANDRAN
KADANNAPPALLL : Will the Minister of
RAILWAYS be pleased to state whether
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Goveinment have degided to re-constitute
the Railway Administrative Section as &
whole ?

THE DEPUTY MINISTER IN [HE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : Presumably
the reference is to the 1c-constitution of
the udministrative set-up of the Indian
Railways. No such proposal is under
consideration of Government nor any re-
constitution of the existing s¢t up iy consi-
dered to be necessary,

INTER-LINAING OF BIG RIVERS

1813. SHRI RAMACHANDRAN
KADANNAPPALLI : Will the Minister of
IRRIGATION AND POWER be pleased
1o state :

(a) whether there i any proposal for
the inter-hnking ot big nivers in the coun-
try:

(b) if o, the main
and

(¢) the espenditure sancuoned fu. the
same ?

THF DEPUTY MINISTER IN [HE
MINISTRY OF [RRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) to (¢). Siudies of surpluses
and deficits of various sub-basins. basins,
Jieus and 1cgions necded for identification
of links and further investigations required
thereafter are proposed to be wundertuken
in the Fifth Plan, It iy expected that
about Rs. 3.5 crores may be available for
these studies and investigations during the
course of the Fith Plan.

low Prickd MEAL PACKETs TOR RalLway
PASSENGERS

1814. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of RAILWAYS
be pleased to state -

(a) the trains on which lh.e Railways
have introduced the low priced meal
packets;

(b) whether !
selected for the exieusion
and

features thereof;

any trains have been
of this facility;

(¢} if so, the names thereof and the
proposed dates when this facility would be
extended 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFT QURESHI) : (a) Sale of
low priced meal packets has been introduced
on the following traing :—

(i) 153 Up/154 Dn Jayanti Janata
Eapress between Samastipur-New
Delhy;

(it) 54 Dn Express between Secunder-
abad and Kazipet;

(iii) 2 Dn Golconda Express between
Secunderabad and Vijayawada.

Low priced men] packets have also been
introduced at certain selected stations for
sale on the platforms and to passengers 1o
compartments of all trains passing through
such stations

(b) Yes.

(c) A pioposal to introduce sale of law
priced mecul packets on 51 Up Madras-New
Delhi Express and 45 Up Howrah-Hydera-
bad Eapress fiom April 1974 is under
consideration.

RecavirmMent oF Crass T anp IV
EnPLovEes N INDIAN RaiLways

1815. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of RAILWAYS
be pleased to state -

(a) the procedure for the reciuitment
of Class IV and Class 1l employees in
the Indian Railways;

(b) whether Government feel the need
to have a review of the existing system of
recruitment for the various categorics
covered under Class IV and Class 1II;

(c) whether any machinery would be
set up to conduct this review; and

(d) if so, the period by which this would
be done ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFT QURESHI) : (a) Direct
recruitment on the Raiflways to Class INT
posts is made through the agency of Rail-
way Service Commissions, Allahabad,
Bombay, Calcotta, Madras and Muzaffar.
pur and Recruitment Committee in the
case of North-cast Frontier Railway,
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‘Vacancies in Class IV posts in all de-
partments of the Railways, except Work-
shops, are to be filled from amongst
Casual Labourers and  Substitutes after

scroening. In Workshops there is provision
for filling 50% of the vacancics from the
open market including Trade Apprentices
tiained under the Apprenticeship Act,

(b) No.
(¢) and (d). Do not arise.
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AJMER (WESTLRN RAlLWAY,

REPRESENTATIONS IO GENpRAL MANAGER,
WESTERN RAmLWAY FROM  WIDOWED
Motuers or EMmpLovEEs oF LOW.
AIJMER (WESTPRN RAILWAY)
1820. SHRI AJIT KUMAR SAHA :

Will the Minister of RAILWAYS be pleas.
ed to state ;

(a) whether the General Manager,
Western Railway has received several re-
presentalions from the widowed mothers
of the employce, working in the Inspector
of Works Office (North)y at Ajmer, Wes-
tern Railway; and

{b) if so, the action taken on these re-
presentations 7

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). Five applications were received dur
ing the last three years from widows of
ex-employees working under Inspector of
Works, Ajmer. Of these, four related to
appointment of their sons. Sons of two of
them have been appointed, ove case was
rejected as three sons of the same widow
are alrendy in Railway service and the
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case of the fourth is under comsideration.
In the remaining case, the widow herself
sought employment, but she could not be
appointed for want of a vacancy.

REPRFSENTATION FROM BOILER MAKERs,
Loco SHrp, DELHT SArA1 RoHILLA

1821. SHRI AJIT KUMAR SAHA:
Will the Minister of RAILWAYS be pleas-
«d to state:

(a) whether Boiler Makers working In
the Loco Shed, Delhi Sarai Rohilla have
represented to the General Manager
Northern Railway, Baroda House regard-
ing their promotion; and

{b) if so; the action taken thereon ?

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) One

Boiler Maker has been representing.

(b) The matter was examiped and it
wus found that he was not vet due for
promotion according 1o his semiofily posi-
tion. The representations have been re-
plied to accordingly.

Desirs raasep oN Goobs Trarric (LocaL
AND FORIGN TRAFFIC) oN WESTLRN
RarLway

1822. SHRI AJIT KUMAR SAHA:
Will the Minister of RAILWAYS be
pleased to ‘tate : the total number of de-
bits raised in connection with goods traffic
an the Western Railway, both local and
forcign traffic, separately for cach from
Ist January, 1972 to 3st August, 1973,
monthwise ?

THE DFPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : A statement
is laid on the Table of the House. [Placed
in Library. See No. LT—6318/74).

Wno-Car Strikes By  UNmECOGNISED
Ungoms ON SouTH EasTerN Ramwway

1823, SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of RAIL-
WAYS be pleased to state :

(#) whether goods traffic has besn
seciouddy sffocted in the South Eastern
Railwey a3 a result of frequent wild-oat
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strikes by the employees belonping ta un-
recognised unions; and -
(b) if s0, the names of the wunions
whose employees have gone an strike and
the steps proposed to ensure that even
such employees have a channel of com-
munications with Govermment to ventilate
their grievances and redressy] thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF  RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (&) Yes.

(b) Certain categories of staff beionging
to transportation and mechanieal Depart-
ments caused such wild-cal strikes possibly
at the instance of unrecognised categorica)
asmociations ke All India Loco Running
Stuff Association, All Indix Train Exami-
ners Association, Al India  Technical
Supervisors Association & All India Staton
Masters Association.

All categories of siaff are duly represen.
ted by the recognised Federations which
are unitary organisations. These recognised
Federations and through them all catego.
ties have got umple opportunities (0  re-
present their grievances and these arv
solved thiough the negotiating machinery
which is functioning at various levels on
the Railways. It is mor possible to give
a Chamnel of communivalion separately to
cach calcgory considering that theie e
over 700 such categories on the Railway
and such a step will lead to complets con-
fusion and disruption of Railway working.
However, if any calegory sends amy re-
presentation, this is also cossidered and
suitable action is taken
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SeecL Pay To Sicrion OFFICERs OF
RDSO, LuckNnow
1828. SHRI BISHWANATH JHUN-
JHUNWAL A . Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether a4 large number of Section
Officers in RDSN, Lucknow, who have
come from other Departments get special
pay while the existing Section Officeis do
not get this bepefit:

(b) whether Supreme Court has recently
held such puyment of special pay as dlis-
criminatory;

(e} if so. whether such special pay will
also be paird to all the Section Officers; and

(d) the nmumber of Section Officers in
Railway Boaid who are at presemt getling
this special pay and whether the same be-
nefits will be given to othe: Section Offi-
cers 7

THE DFPUTY MINISTER N TH}
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHL) (a) No
special pay as such 1s granted to the cate-
gory of Section Officers in the Research,
Design & Standards Organisation. How-
ever, under the existing orders a special
pay of Rs, 100/- p.m., in addition to class
II scale of pay, is granted to such of the
Sectional Officers of the Rescarch, Dezsign
and Standards Organisation gs are drafted
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from the Railways. In the case of Sectional
Officers who are promoted from class IOT
categories of RDSO their salary is fixed by
adding Rs. 100/- to the existing pay in class
111 posts.

{b) Yes.

(c) The question of payment of special
pay to all Section Officers of R.DS.O, is
under cxamination in the light of the de-
cision of the Supreme Coart.

(d) No special pay as such is normally
admissible to Section Officers of Rallway
Board which is a distinct category from
Scctiwnal Officers of R.D.S.0. However, a
few Section Officers are allowed a special
pay ranging from Rs. 75/- to Rs. 150/-
based on the worth of charge and arduous
natute of dutics performed by them.

Dil FIRLNCL IN PERCENTAGL OoF Sus-Heaps

IN ACCOUNTs DFPARTMENT oF RAILWAYS

AND GENE RAL ACCOUNTs AND TrArFIC AC.
COUNTS BRANCHIS

1829. SHRIMAT! BIBHA GHOSH
GOSWAMI : Will the Minister of RAIL-
WAYS be pleased to state

ta) Whether the percentage of Sub-Heads
in the Accounts Drpartment of the Railways
difiers in the General Accounts and the
Traffic Accounts Branches; and

tb) tf sv, the reusons for this disparity
and the steps taken by Government to re-
move the some?

THE. DEPUTY MINISTER IN THL
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAF1 QURESHI : (a) Yoo,

{b) The nature of work in the Traffic
Accounts Branch on each railway is rela-
tively speaking more of a routine type as
cumpaied to the work in the General Ac-
coumts Branch. The smaller number of su-
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TN EC-iw W
ot wft Wt ® wween
1830. sft gww wwx woAw : ¥
T woeY IF WA WY T R
(%) Twge ¥ mremEm % Wi
T W WA w) 7 Ay § aed
&1 %% foad 7ag § QI gy ArgaAy:
(@) w& 9T g fpaar s g,

(w) 7z wd w7 & wroew feay
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T marwn § S9-ma (W qpeww
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fae 1974-75 ® ufam ant fagioy
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werrs & ) wenf aRnae g g e
aYT 3aer foqrd a7 a4 F 3§
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(&) =% smgrg wwnfedi 7 eard
A ¥ fa aon 71 ¥ ey
st ?

W Harew | Iu-we (s g

wel giut): (¥) 2566

(=) wzr aMfarm & speaqudt ot 77
*qTqt IR Aqr I 9L 97y FAAOCAT
& rqrgiae ¥ fan o favy safwaer
AATAT AT R |

SHIF1ING OF PROPUSID TERMINUS FPROM
NIZAMUDDIN TO SHAIDARA

1832. SHRI P. VFNKATASUBBAIAH :
Will the Minister of RAILWAYS be pleas-
ed 10 state :

ta) whether the schemes for constiuction
of new tarminus at Nizamuddin in Delhi
has been Jdropped due to the afery of the
uncient monuments;

(b) whether 1bere is .my prorosal to
shift the prorowed terminus to Shahdara
i Delhy); aml

fc) af 0, the main features of the pro-
posal?

THE DFEPUTY MINISTER IN THE
MINISTRY  OF  RAILWAYS  (SHRY
MOHD SHAFI QURFSH) : (4} Ye.
{h) No.
(¢) Does n arise

VISIT or STtk MiNisTer 10 Stuoy Woak-
g oF FA.CT, s CocmN

1831, SHRI C. K. CHANDRAPPAN :
Will the Minister of PETROLEUM AND
CHFMICALS be pleased to state :

(a) whether the Union Minlster of State
in the Ministry bad visiteg recently Kerala
to study the situation of F A.C\T. at Udyog-
mandal and Cochin:

(b) if so, the resulis of his visit,

(c) whether he met the representatives
of all the Trade Unions and Associations
of F.A C.T. while he was on this tour; and

(d) if so. the main points raised by those
representatives cither personally or through
written repesentations?
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FHE MINISTFR OF STATE IN THI
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) (a) Yus Sir

(b) to (d) During the visst referred to
the Union Mimster of State held discusston
with represertatines of manag-ment labour
and others concerned on varous dspects
relating to the peiformance of the plants,
productivity  labour management relations
etc and also ecxpressed sutisfaction gene-
rillv. with the continuing  efforts  being
mde by all concerned to bring about all
round improvement A written jcpiesenta
tion received by the Mimister of State re
fecred mainly to lack of sdequate promo-
tion opportunities to junior engineers

gfoww aferat & ayw o faa= amA
¥ *=fra woere grorwRen widw
WTOTT &1

1834. st gewew wni  #37 ferwrf
e fogs vt a7 @A £ yar 77 fr

(¥) %71 ma gzw &1 zZfvwa
aferat 7 a1 97 fawdr T §g
®ANG WTFT AT T ATAT F WY
AT FATTE 417

(@) A1 AT g7 7971 9o
TSI ATIFIE°

fawrt «< fagn qaven § aowa
(st fegracsarr) : (7) a7 (@)
fameaT 1971 a AT ATET A 9Fw
& fagety oAt T fae #fraa aferar
¥ fagdis o ¥ fao, g fagdte
fama gror Trog fawet a1t &1 Framgay
WY GEAAT XA FT 0F TEKF AT H
oY | % AF WET qFW 7,57 faAAr O
& fag G T SR =g ST TR
€ 15T =g 7 27 553 AT w0
o 2ot agraAr it § 74t 794 600
ghoaw afeadt 4 6082 ®Iz vzl
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w1 waeqr  wOr F afoweaay § o
frm 29 24 e wyo #1 ww wETTET
¥ forg wm 1 o sreqer iy g QY st
wearat a3 faarwT g

Rititr Worn IN  BaLasorp AND MaAyun-
BHANY Drsmair  Omissa

1835 SHRI SHYAM SUNDER MOHA-
PATRA  Will the Minister of IRRIGA-
TION AND POWER be pleased to slate

ta) whether Government of Onwa has
withdrawn funds for test rehef wotk mn the
month of Vinuary from District of Bala-
wore and Muvuibhang and ashed the col-
lectors nuot to go thead with these works,
and

(b) whether Gioveyi ment employees have
been piven louns for house buildmg as n
other veais 1n flood affevied Dastricts and
whether Gonvernment of Ornissa has declared
flood aftecttd Districts gy such?

{Hi DIPUTY MINISTIR IN Tl
MINISIRY  OF  JRRIGATION AND
POWER (SHRI SIDDHISHW AR PRA
SAD}Y 1) The Stte  Guove.nment of
Orisst hive aeported  hat nw  uch cuon
hai taken b them

thy The State (-overnment have not con
sdered it necessssy to declarc any ares «%
fiood eftected duiing the year They have
Jdso not enen to Govcinment employees
interest free loans for  rcomtinetion  Or
repair of housts affected by floods this yer
Howewer, General Provuident Fund Ruoles
have h.en Jmended to enable the Govern
ment emplovets 1o take repayable advances
for such purpuses and these will be n
operatton till 31st March 1974

SUGLESTION BY SHAH or ImaN 70 IMPORT
STEEL AND CoAL ™ ExcHange or Crupe
On

1836. SHRI R R SINGH DEO
SHRI INDRANT GUPTA

Will the Minister of PETROLEUM AND
CHEMICALS be pleased o siate

(a) whether Shah of Iran has suggesied
that he would like to import steel aad
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coal in exchange for crude oll on bilateral
basis; and

(b) if so, reaction of Government in this
regurd?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM & CHEMI-
CALS (SHRI SHAHNAWAZ KHAN) :
(a) ‘There huve been press reporis to this
effect

(b) Some blateral arrangements with
[1an are being negotiated. It is not in the
public nterest 1o disclose the detuils ut this
stage. 1

INAUGURATION OF HHARIPURA DAM IN NAINI-
sat. TeaAr vy Pame Minister

1837. SHRI R S. PANDEY .
SHRI YAMUNA PRASAD
MANDAL :

Wwill the Min ster of IRRIGATION AND
POWVFR br pleased 10 state :

ta) whether the Prime Minister recently
inaugurated Hatipurs Dum sn Nainital
Terai,

th) the wial expenditure 1w be incurred
an the Dam; and

(¢) the Centre's xhare in the expenditure.
if any?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWFR (SHR| SIDDHESHWAR PRA-
SAD)* (a) The Prime Minister inaugu-
tated the Haripura Scheme m  Nainital
Terai on the 1ith January, 1974,

(by The latest estimated cost of the pro-
iect, o~ adopted in the Fifth Five Year Plan,
v Rs, 481 lokhs but it is likelv to go up
to Rs $3%€ Jakhs.

(¢1 The vcentie gives block loan  and
prant assidtance o the State for the Plan as
a whule The Haripura Projct » a part ol
the State Plan, and no special central ¢ssiv-
tance has been made uvailable for it.

IWwur oF PERMISSION LETTLRS WITH AP
PROVAL o TICENCING COMMITTER

IRIR. SHRI K. 5. CHAVDA ; Will the
Minhter of PETROLEUM AND CHEMI-
CALS be pleasi 14 stale ;
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(a) whether all the Permimsion/no Ob-
jection letters were issued 1o the drug firms

having more than 26 per cent fortign ty
with the approval of the Licensing
mittee: and

(b) if not rcasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM & CHE-
MICALS (SHRI SHAHNAWAZ KHAN):
(a) The permission/no objection [etters
have becn sssued by Government based on
a decision of the Licamsing Commutlee,

(b) Does not arise.

DISCONTINUANCT OF THL PRACTICE TO Issup
PLAMISSION LETTERS
1839 SHKI K. &8 CHAVDA : Will the
Ministe; of PETROLEUN AND CHEMI-
CAIS be pleasud to state

{a) whether the practice of issuing per-
mission, no objection letters to the drug
manufacturing firms baving more than 26

per cent foreign equity has been disconti-
nued; and

(b) if s, from which date and the
reasony for discontinuing this practice ¢

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRf SHAHNAWAZ
KHAN) : (a) and (b). Permission/no
objection letters for manufacture of drugs
have not been issued since 1965. Follow-
ing the aanouncement by Gowt. in 1966 of
certain facdilies made available to indus-
trial undertakings for diversification into
new products without obtaining industrial
licence, nv such permission letter of no ob-
jection lelters were issmed.

Pram c1s o FORMUL ATIONS RTYOND
licensed CAPACITY
1841, SHRI BHALIIBHAT PARMAR :
SHRI K. 8. CHAVDA -

Will the Minister of PETROLEUM AND
CHEMICALS be pleasegd to state ;

(a) whether production of formufations
covered under permission/no obiection let-
wrs fus eacceds the licemsed capacity;

\b} whethet product mix allowed through
permission letters have g'ven a long han-
dle 10 foreign firmis (o suppress the Indan
sector: and
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(c) whether the foreign exchange re-
quirements /utilisation of units have not in-

creased with the permission/no objection
Jetters 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS (SHRI SHAHNAWAZ
KHAN) : (&) to (c). Permission/No
objection letters were generally issued

to drug manufacturing firms subicct to the
following conditions :

(i) No additional plant and machinerv
would be required for the pwpose,

(ii) No royalty would be payable;

{iii) The products would be marketed
under trade mark alteady in use;
and

{iv) No special concession in regard to
the import of basic raw materials
and ingredients would be made in
relaxation of the General Impor
Policy in force from time to time.

It is not possible to indicate the excess
production or to compute the mmpact of
product mix on the Indian sector as many
of these permission letters/No Objection
fetters did not indicate capacities for such
items. Imports of raw materials are allow-
ed to drug munufacturing firms by 1cchni-
cal authorities and import contro! authon-
ties on replenishment basis and therefore
foreign exchange outgo 1s dircctly related
to the production of manufacturing units
concerned which invulves impoited raw
materials. It 1 likely that forcign exchange
requirements may have increased on the
basis of production of drugs taken up by
the manufucturing unit basved upon per-
mission/no objection letters,

FORIIGN ASSISIANCE FOR SILENT VALLIY
Hypro Breciwie Progicr

1841. SHRI M. M JOSEPH : Wil the
Minister of IRRIGATION AND POWER

be pleased to state :

(a) how much aid assistance has been
received from or assured by the friendly
countries, especially from Canada in re-
gard to Silent Valley Hydro-Electric Pro-
xct; and

MARCH 5, 1974

56

Wriften Answers

{b) if aid has not been sought for, what
action Government proposes to take in
this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI SIDDHESHWAR PRASAD) .
(a) No aid or assistance has so far been
received from or awured by any country
for the silent Valley Hydro Eleciric Pio-
ject.

(b) The Kerala State Electricty Boaid
has been authorised 1o proceed with the
execution of the Project as a part of the
Plan.

Ciriracr oF Kakkan Hyoro Erecrric
ScupME 1N Kopara

1842. SHRI M. M. JOSEPH : Will the
Minister of TRRIGATION AND POWER
be pleased to state ;

(a) the time by which Kokkad Hydio
Electric Scheme in Kerala is expected to
be cleated; and

{b) the steps taken hv Gorvernment fur
its implementation ?

THE DEPUTY MINISTER IN THF
MINISTRY OF IRRIGATION AND PO-
WER ($HRI SIDDHESHWAR PRASAD).;
(2) and (b) The report of the Kuhkad Hy-
dio Flectric Project is under eaamination

in the Central Water and Power Commit
sion (Power Wing). Certain features of the

Project ate inadequate and udditi'nil in-
vestigntions are necessary. The projct can
be cleared for implementation onlv after
these are completed bv the State authori-
ties and the Project is found feasible

DrTERGFNT UNIT RY  GovIRNMINT  8OAP
FACTORY, KARNATARA

1843, SHRI S. B, PATIL : Will the
Minister of PETROLEUM AND CHEMI-
CAIS be pleased to state :

(a) whether the Government Soap
Factory of Karnatoka has opplied for
permission for Detergent Unit;

(b) whether the scarce raw.materials
required for the detergent umit of the
Government Soep Factory are ovailable;
and
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(c) if not, whether it is justifinble to get
thems imported with valuable foreign ex-
change.

THE MINISTER OF STATF IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) : (a) Yes, Sir, The Government
Svap Factory of Karnataka have been
ivsueg an industrial licence for the esiab
hishment of a 10,000 tonnes per annum
syathetic detergent plant

(b) Two of the major 1aw  muterials
vi=. Alkyl Benzene and Sulphur are not
presently available  indigenously  Indwn
Petro-chemicals  Corporation 1l  ate
however, setting up facilitics tor the mann-
future of alkvl bensene which nie expee-
ted 1o be completed by 1976

t¢) Replacement of spap b sunthetic
detergents uieases  the  avalabilny  of
ccible oils for human conwumption, It uls»
goes 1o reduce the impurts  of  tallow
requited for the manufuctuie of <oaps.

Exiractios o Priam
1 (onw

1884, SHRI SHANKER RAO SAVANT-
Will the Minister of PETROLFUM AND
CHEMICALS be pleased to state @

fa) what are the commercial possi-
b lities of abtaining petrol and diesel fiom
coal and other indigenous raw  material;

Anp DiestL

(b) how does the cost of petrol and
diesel so manufactured compare with the
vost of petrol and diesel manufactured out
of crude oil imported from Arab countries;

fc) whether Tndin is planning to manu-
factwe petrol and diesel from coal and
other substances; and

td) if so, when will production «tart
and what quantily can be made avaidable”

THE MMISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHFMICALS (SHR] SHAHNAWAZ
KHAN) : (a) to (d). On the basis of the
exploratory studies made so far by the
National Commitlee on Science and
'll'echnohgy and the Planning Commis-
son. it has been decided to set up a
Roup 1o make a feasibility study for
Oliblishing a plant for the mamufacture
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of oil from coal. Till this report becomes
available, it is not possible to work out
the details regarding date of production,
quantity and comparative cost etc. of the
oil to be estiacted from coal,

I*XPANSION OF SHARE CAPITAL BY
Hinoustan Morors

1445, SHRI MANORANJAN HAZRA :
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state :

(a1 whether the General Motors of the
United State« of America is already work-
mg with  the Hindustan Molors both in
West Bengal and Tamil Nadu;

{b) whether for the expamsion of the
Compans’s  custing share capital of
Rs. 30 crores, the Hindustan Motor has
submitted a proposal to Government to
enable the General Motors of the US.A.
for cquitv participation:

(¢) whether there is an outstanding
loan of Rs. 17 crores of the Hindustan
Motors o the USAID: and

{dy if the answers to parts (a), (b)),
and f¢) are in the affirmative, the reaction
of Government thereto ?

THE DFPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY ATFFAIRS (SHRI BEDAB-
RATA BARUAY - (a) and (b). A state-
ment giving the information furnished b
the Mmistry of Heavy Industiy is laid on
the 1 1ble of the House, [Phiced m Librars.
See No, 1T-6319774)

tcy and 1d). A stalement showing the
wio mation as on 31-12-1973,  furnished
by the Minstre of Finance is laid on the
Fable of the House. {Plucei ;n Libra

Sre A IT-6319'74)
|0 AW & atwet o | o fega-
L]

1846, St sipem wgwre ;w7
Ferart aite fagey wet oy v &t v
For fi .

(%) gt g & g fargefre
v v s ¥ fau e om-
ofir & syaear AT L
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(@) #ar =@ qISFT & A=a g9
F AT TF A FfT FAOIAE TG 8§
AR &g 20 Sfqor wEt ¥ fase
g & aFr g
() afx g, &1 &% F1 FTE;
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(%) zo afymaar 1 azw & 57
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qfveag weavfaa € | 399 FAAW TE-
TEHAT FEFT & AT 55 HUS
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(@) wea STAAHF 70,414 AH § |
31-12-1973 IF AR  FaA 14.6
sfama mafq 10,278 3w & faar-
Foor 57 @ & 1 ag uafa 26,2
gfqea ¥ afges w@w @ & 49
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(m) F Freor g—(1) TATS
Ry HiT faawer gt 1 A9
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g !

() feafa w1 gara & faw s
qu FEAT A AW AT & ATE, T ATCHA
& — (1) fagdeor fem g
e fawet arEf #1 areRs g fzar
T & I aF 73 EH (9 27. 56
HEFTAITE & | T § 3354
TET FT FEATATFOT AT 84263 T AT
35 afawfeqd 21 = @MW &
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ferardaror fare greo o fasreft A1t
F1 wfiga agrEar &t qwEr & gfef
Fum Ru AT gEU @EE 1 (2) aE
gearg ot mar g f5 AT g
fiFT ST a9 A TR FTAAA,
T fage F14%7 F F=wig 55 FUS
=, St Fo afvemT (272 F0F To)
F1 20 wfawa 2, wex waw &t feu
Sl

PRODUCTION OF SYNTHETIC DETERGENT

1847, SHRI P. R. SHENOY : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) the number of applications for
licences for the production of synthetics
detergents pending disposal and the num-
ber disposed of so far; and

(b) the policy of Government regard-
ing the production of synthetic detergents
within the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR1 SHAHNAWAZ
KHAN) : (a) out of 105 applications for
industrial licences for the manufacture of
synthetic detergents received during the
years 1969—73, 35 applications have been
finally disposed of—in 15 cases letters of
intent have been issued while 20 have
been rejected. 70 applications are under
consideration.

(b) The production of synthetic deter-
gents is being encouraged as a substitute
for washing soaps with a view to make
available edible oils for human consump-
tion which would otherwise go into the
production of soaps. This will also help
reduce the imports of tallow required for
the manufacture of soaps.

DE-RESERVATION OF RESERVED CONSTI-
TUENCIES IN THE GENERAL ELECTIONS, 1976

1848. KUMARI KAMLA KUMARI:
Will the Minister of LAW, JUSTICE AND
COMPANY  AFFAIRS be pleased to
state :

(a) whether some of the reserved

constituencies in Bihar and Uttar Pradesh
are being de-reserved in the coming gene-
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raj elections to Lok Sabha in the year
1976; and

(b) if so, the names thereof and alsv
the reasons for deseserving the consti-
tuencies ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SEHIRI NITIRAJ
SINGH CHAUDHARY) : (a) and (b).
The Delimitation Commission has issued
its final order No. 8 on Bth December,
1973, regarding delimitation of parliumen-
tary and assembly con tituencies in the
State of Utlar Pradesh, and its order in
tespect of the State of Bihar is yet to b:
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issued. A statement showing the parlia-
mentary constituencies in Uttar Pradesh
reserved for Scheduled Castes in  the
Delimitation Orders of 1966 and 1973, 1
attached,

The delimitation of assembly and
parliamentary  constituencies and the
reservation of scats for Scheduled Castes
and Scheduled Tribes has been done on
the basis of 1971 Census figures accord-
ing to the provisions comtained in the
Constitution and the Delimitation  Act,
1972. In so delimiting the constituencies,
some of the constituencies have undergone
change 1 cxtent, Lomposition and charac-
ter.

Statement

STATEMENT SHOWING THF SCHEDULFD € ASTES SFATS 1M TIIF 1OK SABHA
FOR UTTAR PRADISIT

1964 Order

. S-Bunor (SC)

2 17-Mirrikh (SC)

1. 18-Hardoi (SO) . . i .
4. 20-Mohanlaiganj (SC)

5. 26-Akbarpur (SC)

6. 28-Ramsanchighat (SC)

7

8

34-Basti (3C) .
. 37-Bansgaon (SC)
9. 46-Lalganj (SC)
10. 49-Saidpur (SC)
11, 53-Robertsganj (SC) .
2. S57-Chail {SC)
13 62-Jalaun (8C)

. .

63-Ghatampur (SC) .
15, T2-Firorahad (SC)

16, 75-Hathras (SC) .
"7 T-Khurja (30 :
18 S4sanaranpur ) .

Otder No R of 1673

5-Btjnor (SC)
18-Misrthh (SC)
19-#H wrdoi (SCY
21-Mohanlalganj (8C)
27-Akbarpur (SC)
29-Ba; atank (SC)
34-Basti (SC)
37-Banss uen (SO
46-Lalgan; (SC
49-5 udprrr (SC)
53-Robertsgany (SC)
57-Chail (SC)
62Jalvn (S
63-Ghnid vpur (S,
T2-Fares bl (w3}
75-Ha hu v (SC)
T7-Khana (8C)
85-Haidwar (+O)

31148 Ls§/73
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T RN AT I F Gt & WAy
q s frerad

1849. st mwT yuiw fag : W
fufa, mam st weit Wit welt o
AT W T EG

(%) Fere ww, S, sy s
qfedd Fgrar® faarr awrd) ¥ Ay
% foR frwr-fee e & wa-qa Ay
feq T3

(w) svdwr Twdr & waw fead-
feoy wauw wfim fed @ W
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(W) T T T W W i
wraT T a Ry ?

fafia, wava st weult wrd wneg
% v Wt (sft sfiferorw fag wiadd) ¢

(%) wiifiae omrerdr arar fawer
e & 9o 9T T farwn gy

(@) e YR AT Y

(7) Tar o swmw  fearnda
Tt

farow
e oy s s wag v §, fre e § —

T "
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INcREASE IN LiceEwsen CAPACITY FOR
Union CARBIDE

1850, SHRI MADHU LIMAYE: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to stale :

(a) whether it is a fact that the Union
Government has allowed a 100 per cent
increase in the licensed capacity for the
Union Carbide for low density polyethy-
lenc;

(b) if so, the original capacity and the
new increase sanctioned; and

(c) the reason for giving preference 1o
foreign companies over the indigenous
manufacturers;

THE MINISTER OF STATE [N THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) : (a) to (c). A letter of Intent
has been issued 10 M/s Union Carbude
India Ltd. for effecting substantial expan-
sion to their licensed capacily from 9000
tonnes to 20,000 tonmes/annum for manu-
facture of L. D. Polyethylene,

There are at present only two indige-
nous manufacturers (M/s Union Carbide
and M/s Alkali & Chemicals Corporation
of India) of L. D. Polyethylene, and

both of them are foreign majority con-
cerns.

M/s Alkali & Chemicals Corporation of
India have been permitted to enhance
their capacity from 10,000 tonnes 1o
13,000 tonnes/annum under the fuller uti-
lization scheme of the Govermment. The
Indiean Petrochemical Corporation Ltd.,
Baroda, & public sector undertaking is
implementing a project for the manufac-
ture of 80,000 tonnes of Low Density
Polyethylene., This project Is expected to
be commissioned in 1976,

ExpANsioN oF CAustic Sooa Unir 1IN
KARANATAXA

1851. SHRI A. K. KOTRASHETTI:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether the Ballarpur Paper and
Straw Board Products Limited have been
3iven permission under the Monopolies and
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Restrictive Trade Practices Act to expand
their canstic soda unit in Karpataka for
detergent complex;

(b) whether the unit has been given
any concessional power and land facilities
by Government; and

(c) if so, broad features of the con-
cetsion given ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) : (a) M/s. Ballarpur Paper and
Straw Board Mills Company Linuted, who
are implementing an industrial licence for
the establishment of a Plant with an an-
nual capacity of 33,000 tonnes of caustic
soda, 16,500 tonnes of liquid chlorine and
10,000 tonnes of Hydrochloric acid, have
been 1ssued a letter of intent for effecting
expansion by 16500 tonnes per annum
of caustic soda and 14850 tonnes of liquid
chlorine. The said expansion was found
to be outside the ambit of the Momno-
polies and Restrictive Trade Practices Act
1969 A letter of intent for the manu-
facture of 10000 tonnes per monum of
Sodium Tripoly Phosphate has also been
issued to this party subject to clearance
under the MRTP Act. Their application
under the MRTP Act for the manufacture
of Sodium Tripoly Phosphate is under
consideration of Government.

(b) and (c), Informatign is being col-
lected from the Government of Karnataka
and will be laid on the Table of the
House,

SETTING UF OF A THERMAL POWER STATION
PRADESH

1IN ANDHRA

1852. SHRI M. RAM GOPAL
REDDY :
SHRI K. KODANDA RAMI
REDDY :

Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether there is a proposal to set
up a thermal power station in Andhra
Pradesh shorfly; and

(b) if so, the site selected for the pro-
posed station ?
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THE DEPUTY MINKSTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) and (b). A proposal for
establishing a thermal power station, at
a point between lbrahim Patmam gnd
Koadapali, about 10 km from Vijayaweda,
with a capacity of 2 units of 200 MW

has been approved by the Plamning Com-
mission,

SPENDING OF AMOUNT BY hDuUN PAn-
MACEUTICAL InpUSTRY

1835, SHRI RAM PARKASH: Wil

the Minister of PETROLEU
CHEMICALS be pleased to sln?e': AND

(a) whether Indian  Pharmaceutical
Industry have expressed itg inability 1o
spend any amovrnt on basic research; and

(b} if so, the reasons forwarded by the
industry ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) - (a) No, Sir.

(b) Does not arise,
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SuosTAcE OF RAw MArERIALS FOR Drvo
INDUSTRY
1856. SHRI K. MALLANNA: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state ;

(a) whether the stocks of raw materials
with the drug industry are fast drying up
and the agencies responsible for replenish-
mg thc stocks are yet to wake up to the
realities of the situation; and

(b) if so, the broad outlines regarding
the policy of Government in this regaid ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) (a) and (b). Raw matenals
required by the drug industry fall wnder
two categories :

(i) imported; and
(ii) indigenous.

Regarding imported raw materials, inter-
national availability of some of the items
has become difficult recently, Efiorts are
being made tu procure these items with
the assistance of branches and subsidiarics
of such of these foreign companies whose
parent organisations are manufacuring
those items and letters of authoiily could
be issued in appropriate cases. In respect
nf indigenons raw matenals some shortages
have been reported from time to time.
The difficulties have been discussed with
the associatrons of the drug manufacturers
and appropriate steps taken/are ‘being
tahen to influence releases of the raw
materials conc:tned from their manufac-
turers.

SWIrrH 14 FULI FOR GENFRATING UNITS AT
TROMBAY, ARMEDAB'D, DRUYARAN
AND BARAUNI

1857.SHR1 P B. CHANDRA
GOWDA : Will the Minisser of PETRO-
LEUM AND CHEMICALS be pleaped tor
state .
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{a) whether more than ome million
tonnes of furmace oll can be seved annually
if generating units of the four power
Houses—Trombay, Ahmedibad, Dbuvaran
and Barauni, now using furnace oil, swit.h
over to coal;

(b) if so, wheiher it is a fact that all

these piants depnd on th secured supply
of coal; and

\¢) whether Government propose to
1eview Its policy in this regard; and if so,
the policy formulated ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHFMICALS (SHRI SH AHNAWAZ
KHAN): (a) and (b). A substantial
quantity of ofl can be saved if the power
huuses at Trombay, Ahmedabad, Dhuvaran
and Barauni switch over from oil to coal.
This will however dep:nd on the seoured
supply of adequate quantiiies of coal.
Secondary processing facilities will also be
iequired at Koyali Refinery,

{c) In respect of the units which are
capoble of conveision at the above four
power houses, CWE&PC has drown up plans
tor switching over to ¢oal, Necewmaiy steps
alg alwo being taken to link and make
avoilable the requisite quantity of coal to
cach Thermal Power Slation,

+ RiPoRT OF TARMT COMMISSION ON PRICES

OF ALCOHAL

1858. SHRI E. V. VIKHE PATIL : Will
the Minister of PETROLEUM AND CHE-
MICALS be pleased 1o state :

{a) whether Government have received
the report of the Tariff Commission sug-
perting dmerease in the price of ulcohol
and

(h) if so, the action taken or proposed

1o be tuken on that report ?

THE MINISYER OF STATF IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (S SHAHNAMAZ
immm; (a) Na, Sir.

(5) Does wot urise.
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Caracrry oF Fesmiuaser PLAnTs
PrivaTE SECTOR
1859, SHR1 NAWAL KISHORE
SHARMA : Will the Minister of PETRO-
LEUM ANL CHEMICALS be pleased to
state :

(a) the total installed capacity of ferti-
liser production in the privatc sector in the
country;

(b) whether the production of fertiliser
in the private sector is in accordance with
the installed capescity; and

(c) if not. the reasons for the short-fall
and the steps ioken by Government to see
that shortfall does not continue ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) ; (a) to (), A stutement is laid
on the Table of the Hounse. [Placed in
Library, See No. LT-6320/74)

LAYING OF NEW RAILWAY LINES AND
DOUBLING OF LiNES IN KERAIA DURING
Firtin PLan

1860. SHRIMATI BHARGAV! THAN-
KAPPAN : Will the Minister of RAIL-
WAYS be pleased to state :

(a) the salient features of the scheme
for laying new Railway lines in Kerala

during the Fifth Five Year Plan period;
and

(b) whether any scheme to double anv
Railway lines in Kerala is under considera-
tion of Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR1
MOHD. SHAFI QURESHI) : (a) Propo-
sals for the Fifth Five Year Plan have not
yet been finalised, However, the comstruc-
tion of the B.G. line from Tirunclveli to
Trivandrum with a branch line to Kanya-
kumari, o part of which falls in Kerala,
is already in piogress.

(b) No new scheme is under conside-
ration.

SABOTAGE SUSPECTED IN MOVEMENT OF
Coal TO StEEL INpUITRY
1861, SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of RAIL-
WAYS be plessed 1o state :
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(n) whether some sort of sabotage was
soing on thé Railwaya for paralysing

movement of coal to the stecl Industry;
and

(b) if so, the reactions of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI

of coal for Steel Plants from the Bengal-
Bihar ficids, in recent months,

(b) Government is scized of the prob-
lem and efforts are being made to prevent
such agitations affecting railway operstion.

DRAINAGE SCHEMEs RELATING TO FLOOD
CONTROL roR KEmALA

1862. SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of IRRIGA-
TION AND POWER be pleased to state :

(a) whether Kerala Government have

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) to (c). The State Government
of Kersla had formulated in 1963 a

g

?
£
:

7

o

E

35%

o f 2 "
E%%EEE??!EE

!
3253

Writken Anrwers MARCH $, 1974

part of the

1864. SHRI K. P. UNNIKRISHNAN :
SHRI VAYALAR RAV1:
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wamwbw
and if so, the reasons therefor;

CHEMICALS
KHAN) : (n) to (d).
being collected and will be laid on the
Table of the House.

SeTTivg UP OF RatLway HosPITALS AND
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Will the Minister of RAILWAYS be
pleased to state ;

(a) the names of the Railway stations
in Gujarst State where Raidway Hospitals
and Health Units have been set up for
the employees and broad features of faci-
liues made available thereim;

(b) the oumber of employeces working
in each station who are benefiled; and

(c) whether Government proposs lo es-
tablish more hospitals; if so, the names of
the places?

THE DEPUTY MINISTER IN THE

HeALTs UNITs ar RAILWAY STATIONS AND  MINISTRY OF RAILWAYS (SHRI
QUIARAT STATE MOHD. SHAFI QURESHI) - (a) and
1863, SHRY D. P. JADEJA : (b). A stalement is attached.
SHRI VEKARIA : (c) No.
STATEMENT
Sl Name of Hospital/Health Unit No.of Facilities
No. employees available
served
1 2 3 4
Hospirals
1. Sabarmati . . 3241 Bothndoorand
outdoor faci-
Ities available
2, Pralapnagar . 28901 Do.
3, Gandhidham 2046 Do
4. Rajkot P 18115 Do
5, Bhavanagar l'ln 14432 Do
6. Dobad (Workshop) 463 Do
7. Bulsar : 11059 Do
Health Units
L. Surat 1663 Only outdoor
fealiies avail-
able
2. Udhna . 1454 Do
3. Ahmedabad . 2670 Do
4. Kantkaris . . . : 4500 Do
5. Anaad . . 2562 Do.
6. Baroda &Ilinn ‘ . . , . 1501 Do.
7. Bazoda Yard . " . . . 2167 Do.
9. Dabhaoi . s . . . " 1635 Do.
10, Jaggbapsme . - . . - 507 Do.
B 403 Do.

11. Godhra A
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12 § himati(BG) Oily outdoor
Sabrtmeu (M G 3241 facilities avaliabie

13 Vwameam 1544 Do.

14 * i folley PrAtapnaga; 260 Do

15 Malya 19% Do

16 Dhrawadhara 1 Do.

17 Surendrencgar 1942 Do.

18 Wanlaner 1124 Do.

19 Mon 1150 Do,

20 Jam:? vu 1281 Do

2t Meh ain 3836 Do

22 Okha 829 Do

21 Hip 1085 Do

24 Hunnnign 860 Do

2% Jumig~dh 1197 Do

26 Jotal ar 1842 Do

27 Gl 240 i

22 P !.nd1 8an Do
28w 29 Do

30 *1h €55 ™

I Dol I 1344 Do

12 Bord ) 1177 Do

11 Vv r 2ol 957 Do

34 Dhoika 593 Do

IS DSie D . uy Drhod 4431 Do

3 Dehals W 17 Do

57 v dh npur 544 ix

38 Pilwpus 113 Do

19 kindla Port m L

In addwiwon u above Louch up Dispensurns are ¢ho fu
(4) Dwarks

12) Lto.o Co'omv Rakot (3) knlol

CoMvFRSION OF SAMuTIPUR Darbs WNaOA
RAXAUL MFTRF GAUGF 1ML INTO BROAD
G'UGE

1566 SHRI BHOGENDRA THA W il
the Minnter of RAILWAYS b: pleased to
refer to the reply given to Unstarred Ques-
tiog No 258 on the 13th November 1974
regarding exfension of broad guage hney
from Semasiiru- to Raxaul via Darbhaoga
and from Muwaffarpur via Motthan and
state

(a) whether ecxamination of the congs-
neering and traffic survev reports for con-
vesnn of Saemasupur-Darbhangs -Raxao)
Metre Gauge hne to Broed Gauge hine amd
for Jhanphurpur I ukoba Ra) lmk has since
been compliefed, and

ncuoning at (1) Nadiad
(5) Bhu) and (6) Bhilh

(b) if so, the broad outlines thereof
and decision taken regording schedule of
sturang and completion of the work?

THF DFPUTY MINISTFR IN THE
A'NISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI) * (a) and (b)
The survev reporis have been examined It
s proposed to include convernion of Samas-
upur Durbhanga metre gauge sectron mto
broad gauge ' the Rallway Budpet for
1974-7% at an estumated comt of Ns 475
ctores The conversion of metre gauge line
10 Raxaul wia Muzaffarpur/Derbhanga Is
a0 under comsideration. Actual werk will
commence afier completion of the final lo-
cation enmnecning survey proposed b6 be
tuhcn up in 1974-75. Jhanjbarpurd.aukaha-
buzar MG il link (length 4250 hom;
cost Ru. 2 58 crores) is also deing loviuded
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in the Budget for 1974-75, No Srm sche-
dule for completion of these works can
be iodicated s this stage.

CHANGE IN THRE DECHION TAKEN ON THF
CONSTRUCTION OF OVERBRIGE AT SONA-
THANL Rannway Gate (S.C. Ramwway)

1867, SHRI BHOGFNDRA JHA © Will
the Minister of RATLWAYS be pleased to
state :

{a) whether it was decided to have
Railway overbridge at Sonathana Rallwav
mite near Umii Station on South Central
Ralwav;

(h} if so, whether the decision has since
heen chaxoged and has been decided to
p ovide the Railway over-bridge at «ome
mher station;

(e} f s0 the salient femtures thercof

(d) whether anv represemtation n this
connection was submit 10 the Genzral
M unnger, 5 C, Railway by Negarik Ag
hade of Umn town,

te) if »o0 the salent feaime thereof,
amd

(f1 deciviom tnken thercon 7

THE DFPUTY MINISTTR IN THE
MINISTRY OF RA LWAYS (SHRI
MOHD KHAFI QURFESHI) (a) The
proposal of Maharashtra Swate Govern
ment for construct of a road over-bridge
in replucement of level croswung No 166
between Umin & Karkheli Slauops on
Secunderabad-Manmad secion of South
Central Raflway has not been developed
50 far as the Stare Government have ad-
vised on 52-1973 tw treat the proposal
dropped for the presenmt,

(b) No

t¢) Does not arise.

(d) Neo.

(&) and (f). Do not arse.

Rerort or C.B1 Inoumy INTO Workma
or PCIL
1868, SHRI BIRENDER SINGH RAO*

SHRI MUKHTIAR SINGH
MALIE : -

Wristen Answers 8

Wilt the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Government have since re-
ceived the report of the C.B.I on the in-
qui-iey made against Trombay Unsit of
Fertilizer Corporation of India about the
losse, suffered during the year 1968.70;
and

(b) of so, the number of persons who
have been found guilly and action taken
aganst them by Government 7

THE MINISTER OF STATF IN THE
MINISTRY OF PETROLFUM AND
CHFMICALS (SHRI SHAHNAWAZ
KHAN) (a) No, Sir

{h) Dnes not arse.

Buets For ArvoTvewt of Kerosuwr O
Quoras To StaTES

1870 SHRI BIRENDER SINGH RAO.

Will the M nusier of PETROLEUM AND

CHEMICALS be pleased (o state the basis

on whih Kerosene Qil quota is allotied to

th g wous Stat2s ?

THE MINISTER OF STATF IN THE
MINISTRY OF PEFTROLEUM AND
CHIMICALS  (SHRT  SHATINAWAZ
hR1iAN) Requirements of Kerowene Onl
frir the duferent States ate estimated on
the ha.s of past sales under conditions
of free availabibity and the growth factor
os determined by the Demand Fo'ecasun?
Cell of thss Minnstry, Quote+ of Kervene
(hl are then laid down for the different
States on a month 10 monrh basw after
taking note of seasonml fluctuavens In
case the total availability of product 1 '
shoit of the tolal requirements of the
States, or when thére are other coustraan s
quotas are reduced as mecessan 1o <ult
the availability.

Losg surrFerip 8y J O.C ror lares U ant-
s 8 ProcrDURe For Crupr Dii

1871. SHRI BIRENDER SINGH RAO
Wull the Minister of PFTROLI'UM AND
CHEM'CALS be pleased to state

{a) whether Government arc awaic that
Ind.an OH Corporation has suffered a hure
Joss jn crude cul deals because of yrregn-
lartios n the procedure dunog the last
three years;
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{b) whether Government have inguired
into the matter; and

(c) if so, the action taken or proposed

KHAN) : (a) to (c). The required infor-
mation is being collected and will be laid
on the Table of the House in due course.

PRODUCTION' OF CBRTAIN CHEMICALS BY
Forexon Dauo Fmums

1872. SHRI K. S. CHAVDA : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(&) if not, the reasons therefor ?
THE MINISTER OF STATE IN THE

MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) : (a) Information is being col-

MABCH 5, 1974
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competitive prices in the worid market
which otherwise vary from compatly to
company.

(c) and (d). No cases of viojation
of foreign exchange rules on this accoumt
have come to the notice of this Minisiry.

FoamuraTion or MeTaAwmbAZoLE Y M/s.
May & BAgEr AND OTHER FIRMS
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(ey Yen, Sir. The Task Forcs on Drugs
and ot up by the Plan-
ning Commission have assessed the demand
of Metroaidazole at 50 tonnes by the end
of fifth plan ie. year 1978.79.

(d) The spplication of M/s. May &
Baker for manpufacture of Metronidazole
was received in December, 1971 whercas
those from M/s. Unichem, CIPLA, 1DPL,
and Suneeta were reccived much later.

(2) As per guidelines issued by Ministry
of Finance, Companics with Torelgn holding
exceeding 75% are required to raise 40%
of the eostimated cost of expansion, by
issue of additional equity capital (inclusive
of premium. if any) to Indians only with-
in a reasonable time limit,

“On ACCOUNT” PAYMENT 1O SUBSTITUTE
WonrkERs AND CASUAL LinOURS

1874. SHRI JHARKHANDE RAI - Will
the Minister of RATLWAYS be pleased to
state :

(a) whether substitute workers and
casual labourers who have been granted
temporary status and bave been contribut-
ing to provident fund have not been given
“on sccount” payment towards arrears of
third Pay Commission scales; and

(b) if so, the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) =d
(b). Substitute workers and casual labour-
ers who were drawing pay in the autho-
rised scales as on Ist January 1973 and
continued to be in service on 1st Januvary.
1974 have been allowed “on sccount™ pay-
meat towards arrears of Third Pay Com-
mission scales.

Inntd’s Onr Cuusm, o PAYMENTS PrORLEM
1875. DR. RANEN SEN: Will the
Minister of PETROLEUM AND CHE-
MICALS be pisased 10 state :

(a) whether India’s oil crisis is basi-
cally a payments problem;

(b) if %0, the facts theresboul; and
(¢} seps taken to solve this problem 7
THE MINISTER OF STATE IN THE
MINISIRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ

Wrisien Answers
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KHAN) : (=) to (c). The price of crude
oil has increased steeply since the begin-
ning of 1974, The main problem, there-
fore, is not of the availability of crude oil
but that of meeting the exorbitant foreign

which nclude, infer alia, the following :
(i) Placing increasing reliance on
alternative sources of cmergy.
(i) Curbing the incssential consump-
tion of oil products.

(hi) Maximising exports to meet the
cost of ofl imports for the essen-
tially needed requirements of the

1876 SHRI MOHINDER SINGH
QGILL :

India Limited and if so the facts thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
(SHRI SHAHNAWAZ

specific deciston has yet been taken

IDA Loan TO INDIAN RAnways
1877. SHRI MOHINDER SINGH
GILL:
SHRI NARENDRA SINGH :

Will the Minister of RAILWAYS be
picased to state :
{a) the amount of help in dollars re-

(b) what will be the mode of repay-
ment and the imports to be made out of
this credit.
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THR DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) The
Intersutionn] Development Association
have given & credit of US dollars B0 mil
¥on for the improvement and modernisa-
tien of Indian Railways. The agreement
for the credit has been signed om 21st
December 1973,

{b) The credit Is repayable in 50 vears
with & moratoriom on repayment for the
first ten years. The credit carries no in-
terest but only a service charge of three-
fourths of one per cenl per arnum,

The credit will finance import of com-
ponents and raw materials for the manu-
factare of rolling stock, iems for track
renewal and bridge works line cnpaciiy
works, signalling amd ¢lectrification schemes
snd plant and machinery,

Avpvice aiven 1o Higy Court By Govern.
MENT TO CURTAIL VACATION

1878. SHRI M RAM GOPAL REDDY.
Will the Muuster of LAW, JUSTICE AND
COMPANY AFFATRS be plemsed to
siate :

(a) whether Government have advised
all High Courts to curtail their vacation
and ensure that working days in a year
do not fall below 210; and

(b) if so, the reasoms therefor ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHR1 H. R.
GOKHALE) : (a) Yes Sir,

(§) This was done since 1960 with a
view to enabling the High Courts tp devole
more time 1o the disposal of cnses

CANgELLATION oOF Taamws on  Soutn
Fusrean RAnway puming Fraruamy
1974

1879 SHRI M. RAM GOPAL
REDDY :
SHRI M. SUDARSANAM :
Will the Minister of RAILWAYS te
pleased to state :
(a) whether a humber of traing were
tanpelied om the South Easters Rallway
during Febyuary, 1974; and

MARCH $, 1974

Writien Answers 2]

(b) if so, the romsoms thevsfor and losa
incurred by Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR!
MOHD, SHAFI QURESHD): (a) Yet

(b) Due to varius staff agitations, a
number of trains had o be cancelled. The
information of loss is being worked out
and will be placed on the table of the
Sabha.
woveres Fesfvor, Sfpes S & e o

iyt
1880. Wt qErwsy wwf T Tw WY

[ AUTH WY FAT G| o
(%) ofew Yo% § oy fedios,

HEqWAW § WIAH b WETE R aUT W
wrent & g feaelt mfear wx & o€,
oty

(@) 3 mfedi § g7 w9 w7A
¥g wr el FY R 7

W owan § I (ot wEpe
o giet) (%) gfres Yo ¥ o
e g7 fqor oF Ad (1-2-1973 X
31-1-1974 %) § o o) wdft mav
&= w0 & T Wy rdy anefeny oy wwny
38 &1

(&) W@ a% $1us K wf 51 daw
& oY WY W WY gord agvr W ferd
wyre Javey i ot gerr et
W seTwa & "y fivwz geR car Wt
@1 & WrewE mivar oy wh g f,
qarirer wve wT & g
MR W WK T o ¥

e aw ek wwen

1881, s guwr anf : w7 dw
it Ty v @ P e e

(%) vwrhverr T Wi W
oft W 6wy A T ¥ o
sfisfior et &2 welt :
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(&) oy ¥ wfih & ¥ —w ¥
wr srea ) ae

(wr) wien & wwer avdy Srr @ 9T
wwm & ford aowegrer ot o iy
Agmarwg?

et simroew W Fer-sieft (ot sygeare wa
wivht) : (%) awe, 73 ¥ o, 74
%, © af € srafed 86 ¥ HiX
1127 w7 sardt mfegt s &
o w94 far @l 120 e
rcw ot ¢

(&) fefwer sfcarafor sfommead,
sHarfrgi aur WA TN ETeeE,
WTO GTT R AR WY SONT ®7 e
A, s ST faeraT, 1973 4 W
qq qv 18 ¥ W wfy o wifghr &
BT 4 AT H AN ¢ )

() T o g wrfeat & o
A TTHEHT TRT (TG GAY ®3
q¢ freaT save feay amar 1 o ol
sTawweT EP &, §NT-SRT § gun
a7 ® M3 fawy afvem o WA
g

Soomract oF O IN GENERATION OF
Powen

1882, SHR] SHANKERAQO SAVANT :
Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether the shortage of vil has
affected generaton of power; and

(b) if so. the steps taken or proposed
to be taken 1o meet this contingency ?

Written Answers 86

condary oi]l fuels are required where pul-
verised fuel firing is employed. No reduc-
tion of power goneration bas occurred.

(by The following sieps have been
taken to reduce dependency on 0il :—

{i) The State Electricity Boards have
been instructed to observe utmost
economy in the comsumption of
oil. Attempis are being made
to operate the thermal plants at
bigher load factors, to the ex-
tent possible 30 as to reduce the
need for oil,

(ii) 71t has been decided to convert
oil fired boilers to coal fired
boilers in thermal power stations
and action has been initiated in
this direction.

(i) An apsessment of the mimimum
requirements of oil for power
siations has been made and efforts
are being made to meet these
requirements fully.

(iv) Special aunxiliary equipment 13
being installed in certain power
slations emabling wse of the
quality of oil now readily avail-
able.

NON-AVAILABILITY OF  AUTHENTIC\TED
VERSION OF valioUs LAaws, Ruigs \wD
RBGULATIONs IN THi VvARIOUS LAnGLAGES

1883, SHRI S. C. SAMANTA : Wil
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased 10
state :

{a) whether the authenticated versions
of variom laws, rules and regulations in
the language of the Union and other lingu-
ages are pot asvailable at District and State
Capitals cither at sale depris at Govern-
memnt levels or even privalely although a
Inrge amouat of work bes already been
dope in bringing out authenticated and
transiated versions;

(b) whether any steps have been wben
to popularfse the work being done by the
Official Languages (Legislative) Conumis-
sion and other bodies; and

(c) if ne!, the rvasoms thesefor *
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(a) whether Government are aware of

Ouh'aﬂuc( the reported statement by the Iranian Fin-
(b) if so, reaction of Governmeni there

texts in Hindi ®oce Minister that the oil producing coun-
trics would not enter imto any binding
agreement to stabilise oil prices unless
consumer couniries control the companics
from earning more than 100 per cent
to and action taken in the matter ?
THE MINISTER OF STATE IN THE
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SwGiE FEousATiON POR RALWAY
1885, PROF. MADHU DANDAVATE:
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MINISTER IN THE
OR RAILWAYS (SHRI
MOHD SHAFY QURESHI) : (2) Yes.
(by The policy of ‘one union in one
pdustry’ s accepted but the ways and
to achiove this objective are to be
out,

ga

Mmeans
worked
PLANS FOR USE OF WATER FoR ImmioaTion

Anp Hyoso Brecrae Power in Frrme
PLAN

1887. SHRI RANABAHADUR SINGH:
Will the Minister of IRRIGATION AND
POWER be ploased to state :

(SHR] SIDDESHWAR PRA-
SAD) : (a) and (b). The need for for-
mulation of comprebemsive river basin
plans taking into sccount the various uses
water emphatised
various documenty

8
5
BF

s
H

E
5
5

i

%
|
E

&

i
E
H
g

i
E

i
E
i
g

|
]
{

.5.
i
i
i
;i

:
:
|

i

i

E
gg
£

:
|
;

E

i

%
"
EE!

|
i
|

g
g

i
1l

£
it
g

;
!

;z
i
;z
I

Wiithent Anowers PHALGUNA 14, 1895 (S4KA)

Written Answers 9%

in the Fifth Plan, the Narmadasegar, Ban-
sagar and Hasdeo (Bamgo) projects en-
visage imrigation and power generation, The
proposed Parvati project s planned to
provide water supply to Bhopal besides
irrigation facilities.

DeLAY IN DESPATCH OF READY MADE
MATERIALS BY Bmitar Stest Prant

1888. SHR] RANABAHADUR SINGH:
Wil the Minister of RAILWAYS be pleas-
ed to state :

(2) whether the want of Railway wagons
is causing a considerable delay in despatch
of ready made materials by the Bhilaj Stecl
Plant;

(b) whether the ready made material
is piling there to the great inconvenjence of
the management; and

(c) if s0, the stieps Gowvernment pro-

MOHD. SHAFI QURESHI) : (a) 1, 71,
130 ionnes of finished steel material were
despatched on an average per month from
Bhilai Steel Plan during the last six monhts
ie. from August 1973 to January 1974,
There were, however, some delays in the

Y
Fp?



91 Written Answars

MARCH 5, 197

(¢} If normal wotking conditions pre-  wf Ve wrgW fawrk ¥ fvg e wilwm

vail, there is no difficulty for

o meet the demand for wapons fromy

this Stec! Plant.
EIP-RAANC W W | Ay
qr qrradelt § gw a7 O fewd ogA
T e

1889 WY FEWEW wwAW ¥
T vt T ST A T w6 e

(%) &7 ATHIT TATT-HAAAL FHT
Wef F SATOg a1 TAAIAT ¥ CF a7 &Y
fesit e ¥ fweft dvorar o frare v
ot 2 B waws af foedlt e ar
TR gdw & W e feslt
a1 At fedr s ara® ; o

(&) afz gt ot v& va 7% Penfam
w3 fagr wmaar ?

¥ darey § AR (ft e
woht gieft): (%) 7, grawT-arET
oTF T8 qT e WA ATAY IR OwESE
mh & afafesr fead Ser W@
qoew T ¥

(&) stwr =f 92w
Fere quy qutere TR & aw frdaet

arey ‘A ETe wrw W arfdter

1890, St pOWETT WO : T
TN HE T FAT Y YT ST

(%) w7 FOTaYT IAT OH WY F
7w frdaw! ¥ sredy, 1974 ¥ ‘Frgor-
AETT T HY FEYTT weTaw o

(=) =fx gl A 3497 Aidk war ot
€=
L{7) A AR oW T aqr
iy #ry?

o Y oo | 3ol (it e
o gel) : (W) R
o () & (o). ser Y AT
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wewre ut sy
1891, off gwR WY €OTW : T
W Wit Ty Ty W 9T w3 B

(%) w1 757 W G ¥ oW
¥ o wril Haf W and fasw &
fag ¥ aoere ¥ apdafsary;

() afz gt, oY v7 avew § qOwTT
# wrdt vrar war §; s

() 7t tw WA faww AN wir
wgl-vgl ¥ fm Srrf g ?

W Farew & et (ol spen welt
geeh) : (5) et

(@) &z (n) . frez ale ), W
R & frrerfafar Tt ameat & fsfor
# ford srendz s gu § o —

(1) Wrar-agn-2ng |

(2) weear-viremty  ac-an-

arflngar 2T )

(3) zrogr-wam ateamwr &

TR )

(4) wreorgezag-2rware- afae-

9T

(5) wrewtsft  aefaggrfee-

|
(6) Frewmm werogT wyvRgeT-
Lo

(7) #wr-Par-sferdy |

(8) fafefrd-ararii-dywyr-
afrarer qur 4

(®) sirctwsdt-stentiv-ameegy 1

(10) wweg-wwmare-Afwr |

(11) feafel-fexwryr-orfimr-

TIYT |
{12) mhvwm
Lo
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{13) Perwgemwifrae - foox - wwrk
m:hmwm
t
(14) oo (wige-anfoae) s
swebi (wrforaefoe)
WTRA W7 A afeader |
(15) el Yw gk w7 fe-
g&r-mferay aw faane
(16) svdw-grra (s afceder)
THECT-HEA - HHATET- T
(Trorearr)
(17) avarae-aa fasddt - wd)-
fedriY Yok 2wy
(18) =R Twgw-ATTAIL-FET
wrhy-armeryT 1
(19) ferge & ¥ whar o
wrfdz & drw, ar
(20) wrdarer & wter s
(21) wrgage-fezarg |
forr weamt w1 397 S garr
% §  Frafafen  sreifamm-
af et & fory adww & s ame @ &
RO aw P § —
(1) wm-ferailtgrdt : ™ W
ArEA & fore amwravy aver W W
T Y T § o Frddé frerenia 84

(2) vt vaga & T

AW : W W A & fag R
*'ahﬂn'&uimwmgcn&m

Tar g | o wReor & qfonra wv quy W
¥ ¥ e @Y vy wew 9 q fwre
fwar wrder 4

(3) woyyy ot Jw wrgw ot &
TO® W wr ayt wnw F Tewn :

g w W wwwh &
Ivh aw B et firnfefes want
41148188173
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el ufer o arer FJwww ¥ fog
:mmuﬁvr ®T W gt e

(%) wrfrr- forarr-faaeit-tage
e AE

(w) swwge-dagraramare sifea,
i

(n) Fezarviarge 1

W Wi 1 Pegrd frsroeity § 0
faq¥E Y arrer g orry o oty waa afe-
ATRY T GAC AT AX ¥ A< §Y ¥W ;A
TYxAT T v Frare fpar amgar

(¢) wltewp : & faewre (21
fisosto ) & forg 2 wiere w1 v qU
& T § At P o farere ¥ ferar
T § | AEATT FT ANTANE TG
O & o g gfcaioar 8 o fear
war g1

(5) ege-awadt ok wiin wew
w wft o & e 5® AT o
w7 & ferg TrarmTy W T g W
¥ 1 @AW TR O gru fawry
faar o T &)

On ExpromATioN BY Do v O
Proovcing CouNTRiES
1892. SHRI K. LAKKAPPA : wmu.e

(a) whether Fodia is to acquire areas
in oil producing couvatries for exploration,

(b) if so, whether any area has been
obtained; and

(c) if so0, the facts thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) : (a) Bfforts to acquire areat
abroad for ol exploration have been made
in the pest and will be continned.

(b) Yes, Sir.
(¢c) The sreas already secured are:



95 Written Answers

{1} An offshore area comiprising four
blocks, in the Persian Gulf under a Joimt
Structure Agreement dated January 17,
1965, between Hydrocarbons India Private
Limited (a fully owned subsidiary com-
pany (of ONGC). The pational Iraman
Oil Company the Phillips Petroleum Co
of USA and the AGIP of Italy.

{(2) A land area in the southern part
of Iraq, under a service contract, dated
August 22 1973 between the ONGC and
Irag Natiooal Oil Company.

TNADEQUATE TRANSPORT HINDERING
Coar-Steer Beur

1893. SHRI K. LAKKAPPA :
SHRI P GANGADEB :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether inadequate Railway trans
port is responsible in the smooth operation
of established capacitics in the economy.
particvlarly in the coal-stcel belt of the
country, and

b} whether indusirial relations on the
Raflways ate responsible for the disrup
tuop of Ratway services 7

THE DEPUTY MINISTER IN THI
MINISTRY OF RAILWAYS (SHRI

MARCH 5, 1974
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¥ S & gaw 7 wré fafreen fear
e 1 e, SNt g Y W o
wary £ 7 S qrendy i A
# faerd st 2o g o

TR & @ wrn we STt e
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1895, st TWYWATC Wt :
oft g gyt 2
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et § o

Writen Answers 93

1895. SHR] RAMAVATAR SHASTRI:
SHR{ BHOLA MANJHI:

Will the Minister of RAILWAYS be
pleased to stute :

(a) whether the block imstrument, the
appatatus to grant and obtain line clear
for incoming and outgoing traims =t Birati
station in Scaldah Division (E. Railway)
failed both on up and down directions
concerning the block sections at both ends
on 28th July, 1973 and it remamed out
of order for days together;

(b) what system for passing trains was
followed during the period of failure of
the instrument at the station,

{c) whether Assistant Stalvon Master on
duty was assaulted by people for deten-
tion of trains, caused on account of the
said failore,

(d) whether any additional complement
of staff was provided at the siation to cope
with the «ituation, if so, at what sia.c
and

te) why the Signal and Telccommumca-
tion Department could nm rectifv  the
iwlioment within a reasomable period ?

THE DEPUTY MINISTER N THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) * (a) Yes the
Block Instrument connected to Madbyam-
gram side failed at 17.45 hrs. and conti-
nued till morning of 30-7-1973,

(b) Trams were passed on Paper Linc
Clear System.

{c) No.
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Prorossp InQumY DNTO vHR Sarx Poracy
or PVC Restiy 3¥ MRTP CoumsomasoN

1897. SHRI RAMAVATAR SHASTRI:
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS bo pleascd o state:

(a) whether some of the cable manu-

(b) if so, the main features thereof ?

THE DEPUTY MINISTER IN THF
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDAB-
RATA BARUA) : (a) and (b). Yes, Sir.

IR98. SHRI RAMAVATAR SHASTRI:
SHRI RAM BHAGAT PASWAN:

Will the Minister of IRRIGATION AND
POWER be pleased o state :

MARCH 3, 1974

SHRI K. MALLANNA.:
Wil the Miniswer of IRRIGATION AND

ment of Karnataka, a total arsa of 6250 ha
is to come under submergonce of the
Kabini reservolr. Out of this 3623 ha.
are stated to be cultivable inciuding 103 ha.
within Korala. Tn the project report, a
Rs. 2,

i
!
;
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(w) zwer wfaed Imqa wa
feaar & ®qr v wroa o1 feaar afx-
I WTE O WY e § 7
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#Y qrva wr aqer § AT vHE AATY
1978 9% arfufoas ST gE 53 &
srarwr § 1
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g i & el sriaa YT ol g o
fufaer frator Iwson &7 srfeer wr
AT TR gfaatat & fewr
FaARaE AwwIsd d Q §)

AccePIaNCE oF MonNoporiss CoMans-
sions’ Proposals BY GABRIEL'S
Inoea LvuTeD

1902. SHRI K. MALLANNA : Wil the

MINISTER OF LAW, JUSTICE AND
COMPANY AFFAIRS be pleased hﬂllﬂ
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(s) the renction of CGoveramtnt fn the
matter of getting MRTPC clearance for
the expansion sehome 3o far ex the foreign
collaborators e fomcerasd 7

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDAB-
RATA BARUA) ; (a) The Report of the
M.RT.P. Commission under Section 2I
(3) (b) of the M\R.T.P. Act, 198, in the
case of Gabriel India Limited, for expan-
sion 10 the capacity of shock absorbers has
been received by Government only on the
15th February, 1974 The Commission’s
proposals have mot yot been pul across to
the applicants,

(b) and (c). The report of the Com-
mission is under comsideration of the
Government.

PiAN FOR DIVERSIFICATION OF MANGALORE
Curmicars anv Ferinizess

1903. SHRI K. MALLANNA :
SHRI T. V. CHANDRASHE.
KHARAPPA VEERA-
BASAPPA :
Will the Minister of PETROLEUM
AND CHEMICALS be plcased to siate *

{a) whether Managalore Chemicals and
Fentillizers bas chalked out a divenifica-
tga plan;

4b) if so. the broad features regarding
its smage on product-mix; and

‘(c) the value of imported equipment
recetived so far for the purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) : (a) and (b). A proposal re-
ceived from M/s Mangalore Chemicals &
Fertilivers Ltd., envisages establishpent of
the following additional capacities :

() Ammonia 297000 1.p.a
¢ Urea . . 339900t p.a.
(8) Niwric Acid 100%, 150000 ¢ p.a.
M NPK(7:1747)

mﬂm pitro- ‘ -
phogphale 95000 p.a.
() CANQ@E%LN) 165000 tpa.

MARCH 35, 194
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The total cont of the project s welimat-
ed at Re. 113 crores with » forcign ex-
change compoment of Ra, 39.5 croces.

(c) No equipment have been imported
for thit purposs.

AceEMENT BeTWEEN F.CL anp Govean-
MENT Oor IRAQ POR SBETTING UP OF A
PerTRLZER PLANT
1904. SHRI RAM BHAGAT PAS-

WAN :
SHRI B S BHAURA:

Will the Minister of PETROLEUM
AND CHEMICALS be picased to state :

(a) whether Fertllizer Corpomation of
India bas signed an agreement with Gov-
ernment of Iraq on technical asslstance
for setting up of n Fertilizer Plam in Irag;
and

(b) if so, the main featurey of the

agreement 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) : (a) and (b). The Fertilizer
Carporation of Indla have entered into an
agreemient with the State Organisation of
Industrial Design and Construction, iraq.
The agreement envisages inler alla provi
sion of techaical assistance, training faci-
litses, preparation of Foasibility Reports,
Muarket Surveys, eic. at the request of the
Organisation by short-term deputafion of
experts from herc. The agreement is sob-
ject to ratification by the appropriate sautho
rines in both the counmtries and will be
operstive for a pericd of 3 years from
the daic the rotification is notified hy each
party.

Diessr Crasm Hits West Bangal. Powren
PLANT

1905. SHRI INDRAJIT QUFTA : Wwill
the Minister of JRRIQATION AND
POWER be pleased (o state :

(a) whether the ‘dlesel ctisis has hil
West Bengal powes yhamlng
1) i o0, to what extest: and

(c) the saps taken f0 avert, pewer crbie?)
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1.OC. SapxiNg Eounty PARTICIPATION BY
O P.E.C. N New REFINERIES IN INDIA

1906. SHRI INDRAJIT GUPTA ;
SHRI C K. CHANDRAPPAN :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to siate :

(a) whether Indisa Oil Corporation has
invited equity participation by OP.E.C.
members in new refineries in our country:
and

(b) if s0, the facts thereof 7

THE MINISTER OF STATE IN THF
MINISTRY OF PETROLEUM AND
VHEMICALS (SHR] SHAHNAWAZ
KRHAN) : (a) and (b). In the contexi
of the recent changes in the world crude
wml supply situation, the possibjlities of
witiog up joint rcfineries in collaboration
with some of the oil producing countries
of the Middle Fast, either in the oil pro-
ducing country itself or in India are be
ing explored on a bilateral basix, No final
decision has been reached

fuser Foeo rom Power GrmisAtiovn
IN Bruaw

1907, SHRI HAR! KISHORE SINGH :
Will the Minfster of IRRIGATION AND
POWER be pleased to state ;

(a) the tlm fbwa for the Fourth Plan
period for power gemeration and supply
in Bibar; '

(B the peogrees made w0 far;
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”gcjthml’mthuhmmlﬂm;

(d) the steps proposed to be tokem im
the Fifth Plan period to meet the back-
log ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA.
SAD) : (a) and (b). Additional capacity
of 765 MW was targofted to be commis-
sioned during the Fourth Plan period in
Bihar. 365 MW of generating capacity has
been commissioned (ill date and the re-
maining capacity is likely to be commis-
thmdn during the early part of the Fifth
an.,

{c) The main reasons for the shortfall
in compietion of the power generation
schemes are (1) delay in Civil works, (ii)
delay in supply of equipment, (iiy short-
age of essentinl material and (iv) inade-
quate funds.

(d) The Fifth Plan envisages additional
capacity of 995 MW in Bihar, This will
meéet the requirements of power in the
State.

DircT TRUN AETWEEN NARKATAGANS—
SITAMARHI, DARBHANGA, SAMASTIFUR AND
PAHLEZAGIHAT

1908. SHRI HARI KISHORE SINGH :
Will the Minister of RAILWAYS be pleas-
od to statz the ressons for not baving 2
direct train between Narkatinganj—Sita-
murhi Dharbhanga Samaestipur Pahlezaghat
{North Eastern Railway) ?

THF DEPUTY MINISTER TN THF
RAILWAYS (SHRI
MOHD. SHAFT OQURESHI) : No. 432
Nackatiaganj-Darbhanga Passenger and

No, 455 Darbhanga-Pahlczaghat Paunlc_ T
tradns run with the same rake thus provid-
ing direct travel facility between Ngnknua-
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AMEAL MADE TO GOVERNMENT AQUMST

1909. SHRI R. S. PANDEY :
SHRI ANANTRAO PATIL :

Will the Minister of LAW, JUSTICE
AN&COWANYWM“&M
o :

(b) whether Government
decision on the appeal;
(¢} if not, the reasons for the delay. und

have taken

THE DEPUTY MINISTER IN THR
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA) * (a) to (d), On the 6th
September, 1973, six Indian non-executive

¥
i
:
8
g
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FINANCIAL, AMISTANGE S0UVCHT 3% Botas .
ron RumaL Biscvmsmcraion Scuspss

1910, SHRI SUKHDRO PRASAD
VERMA : Will the Minister of IRREGA-
TION AND POWER be ploased 0 stale :
(a) whether the Bihar State Risetricity
Mdhmwhllmutﬁ

Writren Answery

the rurel electrification scheme in tho State
more vigorously; and

(b) if s0, the declhion taken in the
matter ?

THE DEPUTY MINISTER IN THF
MINISTRY OF IRRIGATION AND
POWER {SHRI SIDDHESHWAR
PRASAD) : (a) and (b) In the firt two
monthy of 1974 ie. up 10 28-2-1974 the
Bihay State Electricity Board has sponsored
& schemes for Joan sssistance amounting to

State Electricity Board for revision in ac-
cordance with the guidelines and norms
prescribed by the Corporation. One scheme
is under copsideration, This will be
approved by the Corporation if found
technically feasible and financislly viable.

SHORTAGE oF WAQGONS RPSULTING IN STOP-
Pace OF COAL MOVEMENT TO BHitar AnND
RourzELs STEEL PranTe

1911. SHRI SUKHDEO PRASAD
VERMA : Will the Minister of RAIL-
WAYS be pleased to state :

;8
F
gz
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plsots have been recenily interrupted on
accountt of Froguent staff agitutions, theft
of cutdes and telecommunication equip-
ments, food and offier public agitstions etc.

(b) Wher normal conditions prevail,

Railways have no difficulty in moving the
available coking coal to siee] plants,

AGimaTion By CasusrL Lasouxens or
Noari EisTERN RAILWAY

1912. SHRI SAMAR MUKHERIEE :
will the Minister of RAILWAYS be pleas-
ed o <tate :

(a) whether Governmen! are aware of
any agitation by the casual labourers of
North Fastern Railway; and

(b) if so, whay are their demanl, and
what steps Government have taken to come
to a settlement ?

THE DEPUTY MINIBSTER IN THE
MINISIRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
{b). No. However, re-
sarding permanent absorption and continu.
ed employment, granting C.P.C. scale and
muintaining of seniority lists etc, are
;em‘wd occasionally and dealt with suita-

ly

DistTanuTIoN of On. Fxruomamon Work

1913. SHRT V. MAYAVAN : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state ;

(a) whether Government arve consider-
ing to distribute the task of oil exploration
10 other agencies rather than to depend on
:—':Lllﬂ Natural Gas Commission alone,

(b) if sot, the remscms therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM & CHEMI-
CALS (SHRY SHAHNAWAZ KHAN):
(a) and (b). The tesk of ol exploration in
India is presontly being carried owt by
three Organieations, wie.—

(i) Off and Natural Gas Commission,

Usndertuding:
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(ii) Oil India Limited, which i3 a
joint venture of the Government of India
and Burmah Oil Company in equal part-
nership; and

({ii) Assam Oil Company which is en-
tirely a private sector company,

Apart from this, Offshore exploration
would be carried out partly by the ONGC
on the basis of “owner operations” aad
partly in collaboration with foreign Onl
Companies, found suitable, having the re-
quisite experience, expertise and capabili-
ties.

Suppry of O Dmieime Ris sy USSR

1914 SHRI V. MAYAVAN : Wil the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state *

(1) whether Soviet Union has agreed o
supply 18 rigs to India for oil drilling;

(b) if so. when they are likely to reuch
Indi;

(¢) what will be cost thereof;

(d) whether India ha, requested other
countries also for supply of rigs; and

{e) of <o, to what cxtent they hae
been sble to get these rigs from othe:
countries ?

THE MINISTER OF STATF IN THt
MINISTRY OF PETROLEUM & CHEMI
CALS (SHRI SHAHNAWAZ KHAN!.
(a) V/O Techmoexport of USSR did offer
1o supply a number of oil well drilling rigs
to ONGC. Againsg this offer, a contrac!
for supply of 3 drilling rigs was signed.
some time apo.

(b) The scheduled delivery of the ngs
is spread over the period Jane, 1974 to
March, 1975,

(c) The total price, c.if. Indian pout
for these three rigs is Rs. 1.30 crofes.
approximately.

(d) Yes, Sir.

(¢) Ordery for six rigs have been placed
with M/s. Industrial exporl, Rumania
Offers have been rectived from some other
countries, which are under consideration.
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Tasspewng oF PEraor Pumr Mgrees

1915. SHR1 M. S. PURTY : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

{(a) whether Government's gitention has
been drawn to numerous petrol dealers tam.
pering with the pump meters to supply
lessor quantity of petrol than what is being
paid for; and

(b) whether any cases have been regis-
tered and if s0, the facts thercof and the
steps Government propose to take in this
fegard 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) : (a) and (b). The required in-
formation is being collected and will be
laid on the Table of the House in due
course,

1 okses SUFPIRED BY RAlLWAYS DUF To
STRIKE BY RAILWAYMEN

1918 SHRI VASANT SATHE :
SHRI P. M. MBHTA :

Will the Minister of RAILWAYS be
picased to state :

(a) wbether Government  have  made
any awessme t of loss s suffered by the
Indian Railway, du.ing the lasi two years
oy revenug on goods and passeriger traffic
due to stoke by Ruilwaymen of different
trade;

(b) whether as a measure of discourag-
ing wild car stiikes by a handful of Rail-
way employees, Government h e initiated
any incentive schemes for those who des-
pitc provocation stick fo their job and if
~0: the purticulars thereof: and

(c) whether luch of complete rapport
between the Railway Board officialy and
the Rail Workers and the pour functioning
of coostitutiona]l methods of resolving dis-
putes are contributing heavily jowardy the
prevailing strained relations and if <o, whal
«tcpg are being takenm to meet these defi-
cencles in Railway administrations ?

DEPUTY MINISTER IN THE
M Y OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

The Joss of revenue suffered on goods and.
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passenger traffic due to strike by Railway-
men during 1972 and 1973 i Rs, 1.9
crores and Rs. 17.42 crores respectively,
(b) Yes. It has been decided to 1¢00%-
nise the services of loyal workers by grant
of eatensions, rewards, advance incremeénts
for ou service and favourable
considerstion within administrative rules
for appointment of children ahd depen-
dents of loyal workers.

{¢) No.

SHARING OF POWER WITH BANGLADESH

1919. SHRI VASANT SATHE : Wil
the Minister of IRRIGATION AND
POWER be pleased to »ate ®

(a) whether there is a proposal under
consideration of Government for sharing
of power with Bangladeth; and

(b) if s0, at what stage the proposal
stands ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (=) and (b). The Government of
India and Bangladesh have agreed to main-
tain lialson between the 1wo countries and
ensure effective joint efforts in maximising
the henefit. from the power systems and
energy fesources o mulual benefit  Ac
cordinghy. an Indo-Bangladesh Joint Pow
Coordination Board has been established
The Board has besa functioning sinve Mav
1973 A beginning has been made in the
collection of daty on hoth the sides with
a4 view 1o comsidering pousibilities of ex-
chonging power for the mutual henefit of
the two countries.

Niw  Exency Porcy To RATIONM ST
suepry or ot T0 INpUsTRIFS

1920 SHRI VASANT SATHE will
the Minister of PFTROLFUM AND CHF-
MICALS be picased o state .

(a) whether in view of the unceriainties
created by the shifting situation in the mat-
ter of ol supplies und the resultamt panic
among industeisl users, Government have
evolved « mew energy policy to rationalise
supply of fuel oil to ull sectofs of indus-
tria] activity; and

tb) if so, the main fautures \bepeof ?
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THE MINISTER OF STATE IN THE (d) () 973

MINISTRY OF PETROLEUM AND (ii) The period of employment has
CHEMICALS (SHRI SHAHNAWAZ been intermittent in character depending
KHAN) : (a) and (b). Furnace Oil u-ed on the requirements of work,

in the indusiries can to a large extent, be
replaced by coal. Government, has recon-
stituted the Standing Committee on Fur-
nace Oil which is now put under the In terms of orders issued recently, based
Chairmanship of Secretary and Director  ,n  (he  recommendations of the Railway
General, Techuical Development to re-  yapoyy Tribunal, 1969, action is being
commend measures for a speedy switch  pen 1o grant temporary status to eligible
mer to coal of such oil-based industries ¢ 01 Jabours.

which, on technological considerations, are

cupable of doing 0. The committee will  CoNversion oF BI-WEEKLY, Niw Derng
also lay down priorities for the allocation WALTAIR BoGie INTo TrI-WEEELY ONE

of furnance oil to the different categories
N o 1922. SHRI K.  RAMAKRISHNA

of consumers. and monitor the progress . . o I
in the direction of economy in the use of REDDY : Will the Minister of RAIL-
WAYS be pleased to state :

furnace oil and fuel efficiency.
(a) whether Government propose to
Status o RD.S.O., LuckNow run the present Bi-weekly, New Delhi

1921. SHRT DINEN BHATTACHARY- Waltair bogie thrice a week in view of the
YA : Will the Minister of RAILWAYS be Increasing traffic; and

pleased to state : (b) whether the present bogie will be
attached to Madras-Howrah Mail instead
of Hyderabad-Howrah Express as passen-~
gers are inconvenienced by Staying at
Vijayawada Station for more than  six
hours ?

(iii) Number of casval labourers
drawing authorised scales of pay: Nil

(a) whether  Research, Design and
Standardisation Organisation at Lucknow
is a part of the Railway Ministry or a sub-
sidiary Organisation like other wunits of
Railway system:

(bY whether the said  organisation is THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS  (SHRI
MOHD. SHAFI QURESHI) : (a! No.

{p) Hauling of New Delhi-Waltair bi-
weekly sleeper coach by  3/4 Howrah-
Madras Mail is operationally not feasible
fer want of room on these trains to haul

(d) the number of casual labourers en-  an extra couch.
gaged in this organisation, their period of o

coverad under Tndian Factories Act, if not,
the reasons therefor:

f¢) whether al] the employees of  the

said organisation are covered by the rules
and -ervice conditions: angd

employment and the number of casual INTERNATIONAL, CONFERENCE oN O
Iuho‘i:rcrs drawine authorised scales  of 1993, SHRI P. A. SAMINATHAN -
iy 7

P SHRY P. M. MEHTA :

MINISTRY OF RAILWAYS  (SHRI LS be pleased to state :

MOHD. SHAFI QURESHI): (a) The (a) whether an International Oil Con-
Resecrch Designs & Standards Organisation  ference was held in February 1974;

is an Attached Office of the Ministry of (h) if so, how manv countries attended
Railway ., ths Conference:

(h) No_ since it is not a “factory” as {¢) whether India participated in the
defined in Section 2(m) of the Indiun  said Conference: and
Factories Act. 1948. {d) if so, the outcome of the Con~

(c) Yes. ference ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) : (a) and (b). An international
Energy Conference was held in Washington
in February, 1974. It was attended by 13
«countries.

(e) No, Sir.

(d) Does not anse

ALLEGED OPENING OF FIRE BY Ranway
PROTICTION FORCE ON DEMONSTRATION IN
MANARASHTRA

1924. SHRI R R. SINGH DEOQ: Will
the Minister of RAILWAYS be pleased 10
stare :

(a) Whether demonstration were o)gi-
nised against the Union Finance Minister
when he was going to Faispur, in northein
Jalgaon district of Mahatashtya on Decem-
her 29, 1973;

tb) Whether the Railwa, Protection
Force opened fire at <everal places on the
demonstrations and

(c) Whether as a rewult thereof some
people were killed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) Yes

(b) As a result of the finng by the State
Police on the demonstrators at Faizpur
village, district Jalgaon .some persons were
injured who were brought to Municipal
Hospital, Bhusawal for further treatment.
*On being agitated by this incident, some
people of Bhusawal got excited and moved
to the Station alea, where they started
pelting stones resulting in damage to the
Station building and other railway pro-
perty. The crowd also looted some
‘booked® property. Repeated requests from
the RPF and GRP staff to the crowd to
wvacate the Station premises did not bring
1be desired results. On the other hang the
mob, which numbered about 4000, sgain
started heavy sloning and some of them
dropped firc from an cngine standing on
the ofher side. The mob completely sur-
rounded the RPF & ORP staff snd csused
to a number of them. The RPF
party which arrived there had
re 30 rounds in the air to rescue the

i
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Force which had been surrounded by the
mob. The mob then started runaing sway
from the Station srea. None of the sgita-
lor; was injured due to this firing.

(c) No.
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QUADRANGULAR DEAL WITH Lisva, Sover
UNnion AND Imaq ON Cauoe Om Supriiss
1926. SHRI C. JANARDHANAN :

SHRI C. K. CHANDRAPPAN :
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :
(a) whether India is (rying to arrange a
quardranguler deal with Libya, Soviet
Union wnd Iraq for supply of crude oil;
and .
(b) if 0, the main features thereof 7
THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI  SHAHNAWAZ
KHAN) : (a) No, Sir.
(b) Does not arise,
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PAID UP CaPITAL PRODUCTION AND PROFITS
ar M/s. ASBOT LABORATORY

1927. SHRI JYOTIRMOY BOSU : will
the Mmister of PETROLEUM AND
CHEMICALS be plessed 1o state ;

(a) whether “Abbot Laboratory” is a
hundred per cent foreign controlled Com-
pany operating in India;

(b) tota] paid-up capital of the Com-
pany ;

(c) total profits earned and (otal
amount remitted under various heads by
the Company, year-wise, during the last
three years:

(d) whot are the main products of the
{ ompany,

(e) whether the Company was recenily
allowed substantial expansion of its capa-
city in formulations which require no spe-
cial technology;

(I) whether very high prices are beng
allowed to the Company for ils products,
and

(8) of %0, the facls thereof and the rea
sons therefor 2

THF MINISTFR OF STATF IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) (a) and (b) M/s Abbott
Laboratorie, (India) Private Ltd Bombay
has a paid up capital of Rs 1 lakh amd

al} the shares are held by M/s. Abbott
Laboratory of USA.
(¢) The gross profits before tax and

remittances made during the last three
years have been as follows

Gross pro-  1969-70 Rs 96.09 lakhs
fits befor 1970-71 Rs,126-22 lakhe
tax . 1971-72 Rs 101 41 lakhs
Remsttan-  1970/1969-70 Rs 22 65 lakhs
ces (Divi-  1971/1970-71  Rs 22 65 lakhs
w} 1971197172 Rs Ni

(d) At presemt, the firm is manufactur-
ing drug formulations of vitaming,
ties otc. pamws of which are given in
attached statement,

tb
(e) Apert from the COB licence granicd
imsued

to the company in 1971, they were
a letter of Intent on the 12th March, 1

i

3
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g

for the mapufacture of Rrythromycin,
Wmmanuonvm
conditions which alia, included
coflaboration,
equipment the reduction in
prosent  100%
satisfaction of
icts of drogs and
at present controlled under
Priceg Controf) Order 1970.
g) Does not arise.

a&
sfg :
§g§§
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|

E

s38
+
g

Siatement
Inpeciables
(a) Bejectal
(b) Bejectal ¢ Liver
(c) Bepctal T
{d) Beuedox

Ligquwds

(a) Calcidrine
(b) Cecon Drops
(e) Ibcrol Liquid
(d) Kaltin C-Neomycin
(e) Selsun Suspension
(f) Surbex Syrup
(g) Torfin
(h) Vidaylin
(1) Vidahn M
(L) Vudalin Drops
(1) Iberer C
Tablets
(a) Bevidox
Cecon ‘S00°
(c) Erythrocis 100 mg
(d) Erythrocin 250 mg
{e) Iberal
(f) Optilets
(g) Optilets M
(h) Pramilets
(J) Sucaryl Sugar Coated
(k) Surbex T
Caprules
(a) Nembutal
(b) Tridione
Granwles

{(a) Erythrocin
(b) Pentothal Sodium
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SUGGESTIONS MADE BY WEST BENGAL RalL-
way PASSENGERS" ASSOCIATION

1928. SHRI JYOTIRMOY BOSU : Will
the Minister of RAILWAYS be pleased to
stale ;

(a) whether West Bengal Railway Pas-
sengers’ Association has urged upon his
Ministry to take up the following schemes,
viz. (i) a rail bridge via Jiaganj across the
Bhagirathi for an alternative link Wwith
Caleutta areas; (ii) doubling of the
Farakka bridge; and (iii) a broad-gauge
work:hop in the NLF. Railway arca for
prompt Tepairs of coachcs and engines:
and

(b) what action, if any, has been taken
thercon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS  (SHRI
MOHD. SHAFI QURESHI) : (a) Yes.

(b)—(a) (i) There is no traffic justifi-
cation for construction of a bridge &l
Jiaganj. The present Farakka Bridee pro-
vides rail link with North Bengal and
Assam and the existing Jubilee Bridge
between Naihati and Bandel provides link
beiween Bandee and Azimganj.

(a)(ii) This is not considercd necessary
for the present as the existing facility ade.
quately caters for the present traflic.

(a)Gii) There is, at present, no proposal
for setting up a new workshop on N.F.
Railway for repairs to Jocomotives and
Coaches as the existing facilities meet the
present requirements.

Bmp HeiLgerRs ConMPANY CALCUTTA

1929. SHRI JYOTIRMOY BOSU : Wil
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased o
state :

(a) the composition of the Board of
Directors of Bird Heilgers Company.
Calcutta as in 1964 and as at present;

(b) names of principal sharcholders of
the Company as in 1964 and at presént and
the number and value of shares held by

each; .
(c) the total number of companies

under their control at present and the name
of such companies;
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(d) whether the Company was charged
with violation of the provisions of the
Companies Act or any other Act; and

(e) if so, the nature of such violation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW. JUSTICE AND
COMPANY AFFAIRS (SHR] BEDA-
BRATA BARUA) : (a) and (b). There is
no company by the name of Bird Heilgers
Co. registered under the Companies Act,
1956. lowever, there are two companies
viz., Bird & Co. (P.) Ltd, and Heilgers
pPvt. Ltd. (formerly F.W. Heilgers & Co.
(P.) Ltd.) repisicred under the Companies
Act. to which presumably the Hon'ble
Member refers.

The requircd information regarding the
Beard of Directors and  principal  chare-
holders of Heilgers Pvt, Ltd, is given in
Statement-I and those of Bird & Co. Pvl.
Ltd, in Statement-II Laid on the Table of
the House. [Placed in Lib:ary Sco No. LT-
6322/74]

(c) 56 companies were listed by ILPIC
as belonging to the Bird Heilgers Hou-c
given in statement IIT laid on the Table of
the House. [Placed in Library. See No. LT-
6322/74]. 16 companies interconnected
with Bird & Co. Pvt. Ltd. have been regis-
tered under Section 26 of the MRTP Act
are given in Statement 1V luid on the Table
of the House. [Placed in Library. See No.
1.T-6322/74]. No company interconnected
with Heilgers Pvt. Ltd. is regisltered under
MRTP Act.

(d) and (e). In Heilgers Pvt Ltd., vio-
Jations of Sections 292 and 301 of the
Companies Act, 1956 were observed. In
Bird & Co. Pvi. Lid., violations of Sections
209(4). 301 and 212 of the Companies
Act, 1956 were observed. Action contem-
plated against these companies is & various
stages of consideration. No pro:zecutions
have been launched so far.

STATEMENT MADE BY A MEMBER OF THE
M.R.T.P. COMMISSION OF THE ROLE PLAYED
BY THE COMMISSION

1930. SHRI JYOTIRMOY BOSU : Wiil
the Minister of LAW. JUSTICE AND
COMPANY AFFAIRS be pleased 10
.state :

(a) whether Dr.
member of the

H._K. Paranjape, 2
M.R.T.p. Commission,
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sated at a Press Conference in Madrus in
November, 1973 that “the commission
plays ap even lets important role than what
the Act envisages”; and

(b) if so, Government’s reaction there-

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
(‘OMPANY AFFAIRS (SHRU BEDA-
HRATA BARUA): (a) and (b), On the
xih WNovember, 1973 Dr, H. K. Paranjape
i reported to have addressed a mecting of
a Study Circle at Madias. Views express-
ed by him were only his personal views.

1'S. am For BLecTIFICATION o VILLAGLS

1931. SHRI JYOTIRMOY BOSU : Wil
the Minister of IRRIGATION AND
POWER be pleased to refer to the reply

PHALGUNA 14, 1898 ($4KA)
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given to Starred Question No. 122 on the
20th November, 1973 regarding U.S. aid
for electrification of village; and state the
Stale-wise financial assistance given by the
Rural Electrification Corporation to-date,
since itg inception 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR1 SIDDHESHWAK
PRASAD) : The Rural Elcctrification Cot-
poration wus established in 1969. Tiil
28-2-1974, it has sanctioned 618 schemes
of the various State Electricity Boards.
These schemes involve totul loan assistance
of Rs. 30038.177 lakhs for electrification
of 52931 villapes and encrgisation of
558383 puropseis.  State-wise details are
given in the stalement attached.

STATIMENT

State-w tse detarls of schemes sancioned by Rural Ek cirifuction Corporatum a
on 28th February, 1974

SL Mum: of State futal No. No. of Na of Anount of
N, of schemes, villages pump-sets  Joan sene-
tio d
1R ll.zkhs}
1. Andhbra Pradesh 50 2500 12766 2378070
1. Assam 12 1195 Sty 7.7 00
1. Bihar 43 4832 REFAL 2507 378
4 Gujarat 28 1250 4177 1235 235
5. Tllaryana 24 1165 21505 815 B0
6. Hmachal Pradesh 14 I78R 1035 39345
7. Jammu & Kashnur n 1955 330 844 740
8. Kerala 16 451 430 712571
9. Karnataka 29 1972 21377 1338 -585
10. Madhya Pradesh 73 3354 84263 2756143
11. Maharashtra 44 1609 52816 2657-979
12. Meghalaya 2 63 45 47 -205
13, Orissa 40 3230 33296 1657 D64
14. Punjab 30 3293 38659 1574012
15. Rajssthan 44 2443 49541 2144 -843
16. Temil Nadu 37 3120 44784 1373 08)
17. Uttar Pradesh 69 8046 44344 397mM
18. ‘West Bangal 41 6425 24148 2605284
Toran 618 52031 558383  30038-177
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DeCisioN oF SAUDI ARAsis TO Repuce On
Paice

1932, SHRI P. M. MEHTA : will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether Saudi Arsbia has decided
to reduce crude oil price;

(b) if so, the broad features thereof;

(c) whether India has asked that country
to supply more crude oil; and

(d) if so, the reaction of
Arabia thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KH{‘N) : (a) Government have no infor-
mation.

(b) Does not arise.

(¢y and (d). Discussions are proposed
to be beld for the supply of more crude
eil during 1974-75

the Saudi

PLAN TO INCREASE CAPACTIIRS OF INDIAN
REFINERIES

1933. SHRI RAGHUNANDAN LAL
BHATIA ; Will the Munister of PETRO-
LEUM AND CHEMICALS be pleased to
state :

(a) whether Government are planning
to increase the capacity of Indian refineries;
and

(b) if 80, main features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRT SHAHNAWAZ
KHAN) : (a) and (b). Expansion of the
capacity of the Koyali Refinery to 7.3 mil-
lion tonnets per annum has been taken up-
The expansion project is estimated to cost
Re. 28.08 crores and is expected to Do
completed by early 1977, Expansion of
the capacity of the Madras Refinery by
abopt 0.8 million tonnes is also urder
coasideration. Modifications are also oR
hand to fully utilise the capacity of
Barsuni Refinery on imported crude oil

MARCH 3, 1974
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capacities of other existing refineries in the
country, However, new refiperies are com-
ing up at Haldia, Bongaigson and
Mathura with capacities of 2.5, 1.0 & 6
milliog tonnes respectively,

Purcuase oF NAPHTHA AND Fumnacg On

1934. SHRI RAGHUNANDAN LAL
BHATIA ; Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to
state ;

(a) whether India has not beea abie
to buy Naphtha and Furnace oil even at
exorbitant price; and

(b) if so, steps taken in this regaid ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) .(a) and (b). There has been an
acute scarcity of refined petroleum products
in the world market during the las; few
months. Even at catremely high prices,
products particularly Naphtha Diesel and
Furndce Oils have not been available.
There are, however, indications at present
of improvement in the avallability of pro-
ducts in the world market particularly
Furnace Oil; but the prices continue to be
high as compared to last year. With the
low demand of Naphtha agalnst anticipa-
tong so far and & drop in demand of
Motor Gasolene, with the increase n
domestic prices, there has beenm no owcus-
sion so far this year to look for fresh
Naphtha imports from the world maiket.

IMPROVEMENT OF DiBSEL ENcines MANU-
FACTURED AT Diesel Locomotive Womes
VARANASI
1935. SHRI NAWAL
SHARMA :
SHRI R. P, ULAGANAMEBI :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether the Diestl Locomotive
Works, Varanssd is currently working ont
possible improvements in Railway engines
10 boost up their overall effickency in view
of the present oil squeeze;

(b) the directions in which Improve-
ments are being worked upom:

KISHORE
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(b) if so, the ressony therefor; and

Wiltion Answery {28
(c) staps takem by Qovernment 1o mysin.
tain the g wppty?

fl.)'lfm Iranian Governmeng have
asgured India of the regular supply of crude
ofl at a Jower price: and

b) if so, the rate at which crude ell is
mﬁ,num.mwmt
THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) : (a) and (b). 1t is propesed to
get crude oil from Iran on the basis of bi-
Interal arraugements with that country. It
is mot in the public interest to duclose the
details thereof.

AMENDMENT TO MRTP ACT SUGGESTED BY
THE FEDERATION OF INDIAN CHAMBERS OF
COMMERCE AND INDUSTRIBS

1942, SHRI C. K. CHANDRAPPAN :
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
siate .

(a) whether the Federation of Indian
Chambers of Commerce end Industry has
suggested any emendments in the Mono-
polies and Restrictive Trade Practices Act;
ond

{b) if so, the broad features of their

COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) snd (b). Tde
Federalion of Indian Chambery of Com-
meres & Industry had submilted = hadms-
randum 1o the jolst Commiltes o

ii
|
z



120 Wrineh Anwers  PHALGUNA 14, 199§ (SAKA)

amend the METP Axt also. The Joint
Committee had ocossion to consider the
Memorandum submitied by the Foderation
and also 10 taka ovidence from the Foders-
tion in respect of the verious suggestions
made by it. These ase discnsted at pages
209 to 241 of the Evidence (Evidemce
mittes of the Companies Amendment Bill,
1972, ‘The Report of the Joiat Committes
is beforp both the Houses of Parliament
for its comsideration,

US. INVITATION TO A CONFERENCE ON
ExErgY Crists

1943, SHRI C. K. CHANDRAPPAN :
will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether Gowernment have recsived
any invitation from the Presidept of
USA. for a conference on enerny crisis;
and

(b) if so the broad features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) : (s) No, Sir.

(b) Does not ariee.

STRIKE BY STATION MASTERS AND Assis-
TANT STATION MasTERs OF LUCKNOW,
VARANASI, JZATNAGAR AND  SAMasTiFUR
DivisioNs (NORTH EASTERN RATLWAY).
1944, SHRI PILOO NMNODY: Wil
the Minister of RAILWAYS bhe pleased
lo state :

(a) whether Station Masteis and Asais-
tant Station Masters of Nerth Easiem
Railway of Luckmow, Varanssi, Izstnagar
and Samastipur Divisions recently went on
sirihe 1o press some of the demands for
better service conditions:

(b) gist of demands of the Railway
employoes involved in this agitotion; and
(c) reactiop of Government thereto 7

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
. MOHD, QURESHI) : (a) and
). As & regult of sxchange of Yot

Vords on 1941073 tetween » faw Amnir
‘mmmﬁnu
whum“
vonel Body
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Divisioma1 Penossel Office,
ASMs of Vamonsl Division stopped

(c) The demands were mot found feasi-
ble for acceptance.

APPOINTMENT of QuREsEl CoOMMITTER

1945, SHRI N. K. SANGHI ; Will the
Minister of RATLWAYS be pleased (0
state :

(a) when was the Qureshi Committee
appointed and its terms of referemce;

(b) whether the Committee was expec-
ted to submit lts yeport within six weeks
of its formation and if so, on how many
occasions the Committee could actually
meet and bv what time the final report of
the Committee will be available f npot
already submitted with reasons for delay,
angd

fo) whether anv change in the persony
nel of the Commitlee is baing made and
if s0. the nature thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) 1@ (c).
The Qureshi Commitiee was appointed in
mid-August 1973. It was required to work
out the mode and manner of implementa-
tion of 10-hour working for loco rumning
stafl within six weeks from the withdrawal
of the agitation. In addition, it was requir-
ed_todimndume cerisin  other
grievances.

The Committee had itz first meeting on
23rd August, 1973 and has had six subse-
quent sessions, the last ome having ended
on 20th January, 1974,

Since no agreement could be arrived at
regarding the miode and manner of imple-
mentation of 10-bour working within the
period .of
subject

8
&



Jomnt Consorranve  Macsmoasy N
RALWAYS TO DAL WITH GRIEVANCSS

1946. SHRI N. K. SANGHI : will the
Minister of RAILWAYS pleased to state :

MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) and (c). The two Railway Labour

1547. SHRI SHANKERRAO SAVANT:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased %o state

MARCH §, 1974
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fs) the coumes and the wxtent of the

(d) if 30, the ressons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
(SHRT SHAHNAWAZ

CosT oF POWER GENERATION

1948. SHRI SHANKERRAO SAVANT:

Will the Minister of IRRIGATION AND
POWER be pleawed to state !

(nwhqhmﬂvhmmruﬂt
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(b) whetlier India hes 5 complets know-
ww of sll the four types of gemdoating
yeas

tc) ¥ aot, from whom sad to what
exteat the knowshow is avallable: and

O Hydro . .
(1) Thermal (coal based)
1. At mine-heads 4106
2. At other places 610 11
(/i) Thermal (oil based) . 10
¢ Thermal Diesclsets . 2510 50
(iv) Nuclear (at 75% plant
factor)

1. Tarapur (Using en-
riched uranium) . 51
2, RAPP (Using na-
tural uranium) . . 8

available within the country.
(c) Does not arise,

(d) The targets for power generation
from these sonrces are as under :—

(Figures in

million kW)

e v—
Hydro 64
Thermal 94
Nuclear 07
ToraL . 165

milion kW

PRODUCTION AND TMPoRT OF KumossNs

O o vy Deocivps
1549, SHRI SHANKBERAO SAVANT:
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(») the quantity of kerosene imported
anagally during the last thrée years and
the quaptity produced indigenously;

(b) the coumtries from which kerosene
was imported during this period and to
what extent; and

THE MINISTER OF PETROLEUM

AND CHEMICALS (SHRI D K.
BOROOAH) : (a) and (b). Jnformation

OuUTLAY ON HuBLLKARWAR RAILWAY LiNx

1930. SHRI B. V. NAIK: Will the
Minister of RAILWAYS picased to state ;

(a) what is the outlay il now on Hubli-
Karwar rail Mnk: and

(b) the period within which this i
Hnk will be completed ?

THE DEPUTY MINISTER IN THBE
MINISTRY OF RAILWAYS: (SHRI
MOHD. SHAFI QURESHI): (a) The

report s under examisation, Since
pmjcct has mot yet beea sanctioned,
oullay has been provided in the budget.
arise,

!Eg

(b) Does not
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DRLAY IN PAYMENT oF Duls 7@ TELa-
ComMM. MAINTAINERS TesT Roon Lumping

1951, SHRI CHANDRIKA PRASAD:
Will the Minister of RAILWAYS

pleased to stato:

{a) whether Telecomm. raintainers
Test Room, Lumding are demanding the
payment of their overtims, admissible
under nsles given in Estsblishment

Manual perk No. 3505/5(a), since the
vear 1970;

(b) whether the necessary job analysis
was conducted by personal branch of the
division on the 20th April, 1971 and the
claims of these maintainers wege found
justified: and

(c) if so. the reasons why their claims
are being delayed abnormally and by
what time the administration is likely to
pay these does to the ecmployees ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to (o).
Information is being collected and will be
laid on the table of the Sabha.

CoNvTROoL OF FLOOD IN WEST BENOAL

/195% SHRI XKRISHNA CHANDRA
HALDER : Will the Minister of IRRIGA-
TION AND POWER be pleased to stafe :

(a) whether Government have any plan
to control the yearly devastating flood of
river “Ajoy” and the river “Kunur" merg-
ing with “Ajoy” in West Bengal in Sth
Plan; and

(b) if so, the main features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
I’RASAD) {a) and (b). The State Gov-
emment of West Bengal have already
under execution the following flood com-
trol schemes on the Ajoy river;

(i) Strengthening of Ajoy jeft embank-

oont R, 1492 lakhs;

in the district of Bardwan estimated to
cost Rs. 23.36 lakhs,

Thess schemes are proposed to be com-

pleted during the Fifth Plan, The follow-
ng new schemes have beem tentatively
included in the Fifth Plan oroposaly of
West Bengal :

(1) Flood protection of Katwa town
against spilling of river Ajoy and Bhagi-
rathy in the district of Burdwan esti-
mated to cost Rs. 6 lakhs;

(it) Kunur Drainage Scheme in the
district of Burdwan estimateq to cost
Rs. 38 crores.

TesTING OoF Soit 1IN TaNJorg DhistricT
sy O.N.G.C.

1953, SHRI KRISHNA CHANDRA

HALDER : Will the Minister of PETRO-

LEUM AND CHEMICALS be pleased to
state :

(a) whether Oil and Natural Gas Com-
mission has completed the laboratory test
of soil in Manargudi in Tanjore District
of Tamil Nadu;

(b) if so, with what result; and
(c) if mot, when the tests arc likely to
be completed 7

THE MINISTER OF STATE IN THE

CHEMICALS (SHRT SHAHNAWAZ
KHAN) : (a) Laborstory test of am oif
aople obtained from a tuby well in
Mansaegadi Talok, Teajore diveict, Toall
Nadu has been commisted.

aﬁ'}‘l‘huﬂmm“wu
{¢) Doy not sries.
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Inc.. and Lube India; and

(b) if so0, the broad outlines regarding
the evaluation of assets and payment of
compensation 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
JCHEMICALS (SHRI SHAHNAWAZ
KHAN) : (a) Yes Sir.

(b) The seitiement with Esso provides
for 100% take-over eventually ie. after
7 wears from the effective date. Initially
74% share in all three activities, nmamely,
Maurketing, Refindry and Lube India, i
being taken over at a total cost of Rs. 15.40

(ii) A moratorium of ons year; hence
paymest of omly interest of Rs. 088
croses in 1974-75. In eddition, dwring
197478 Capital Gaing Tax will become
paysbie by Esso but will be puid by the
Governent ax por Agmoment. This §s
ectimaled to be Rs. 5.39 crores.
(iif) from 1975-76 to 1980-81,
yar & sum of Rs. 236 cyores;
on the reducing
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DETERIORATED QUALITY OF FOOD SUPPLIED
BY CONTRACTORS IN TRAINS

1960. SHRI S. M. BANERIEE : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether the quality of food
plied by the contractors in trains
deteriorated further:

(b) whether the quality of food sup-
plied by Departmental Catering is better
than that supplied by the contractors: and

sup-
has

(c) if so, whether Government propose
to introduce Departmental Caterine in
all the trains ?

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) No.
(b) The Railway Catering and Pas-

senger Amenities Committee, 1967 which
went into the relative merits of depart-
mental and contract catering came to the
conclusion that departmental catering was
rendering better service than the latter.
However, the Committee | recommended
that Railways should consolidate their
existing services and effect an improvement
in their quality and service before con-
templating further expansion.

(c) Railways have already introduced
departmental ‘catering on 26 pairs of
trains out of a total of 50 pairs of trains
on which dining/pantry/buffe cars are
run. Further extension of departmental
catering on trains will be considered on a

PHALGUNA 14, 1895 (S4KA)
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selective basis keeping in view the recom-
mendations of the Railway Catering and
Passenger Amenities Committee.

INTERIM REPORT BY RAILWAY RESERVA-

TION COMMITTEE

1961. SHRI S. M. BANERIJEE : Will
the Minister of RAILWAYS be pleased to
state

{a) whether the Interim Report sub-
mitted bv the Railway Reservation Com-
mittee has been accepted by Government;

(b) if not, the reasons therefor; and

(¢) when this Report is likely to be
implemented ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) to (e).
A statement giving the information is
laid on the Table of the House. [Pleced
in Library. See No. LT-6323/74).

ASSURANCES GIVEN ON CONSTRUCTION OF
TWO OVERBRIDGES IN KANPUR

1962. SHRI S. M. BANERJEE: Will
the Minister of RAILWAYS be pleased to

slate

(a) whether assurances given by the ex-
Railway Minister regarding the construc-
tion of two over bridges in Kanpur have
not yet been fulfilled;

(b) if so, the reason thereof;

(c¢) whether any amount has been
sanctioned for that by Government; and

(d) if so, the reasons for delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) to (d).
T he‘ construction of road overbridge in
replacement of the level crossing No. 81-
A on Lucknow-Jhansi Road at Panki,
Kanpur is in progress. 40¢% of the
railway's portion of the work on bridee
proper has bezen completed. There has
been delay due to shortage of steel. How-
ever, the pace of work is in conformity
with the progress on the road aoproaches
under construction by the State Govern-
ment.
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The estimates for the construction of
road overbridge in replacement of Murrey
level crossiag at Kanpur has been sanc-
tioned to cover the railway’s share of cost.
The State Government, however, have not
cemmunicated acceptance to their share
of cost so far. The work will be taken up
as soon as the State Government agree®to
bear their share of cost and also com-
mence their portion of the work on the
road approaches.

Necessary provision has been made to
meet railway’s share of expenditure in
respect of both the road overbridges in the
Budget for 1973-74 and 1974-75,

ADDITIONAL STATION  FACILITIES AT TRI-
CENTRAL AND WARKALA
(KERALA)

i%63, SHRI A. K. GOPALAN : Will

the Minister of RAILWAYS be pleased to
siate ;

VANDRUM

(a) whether Government have any pro-
posal under consideration to provide addi-
tional station facilities at Trivandrum
Central and Varkala: and

(b) if so, the salient features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRIL
MOHD. SHAFI QURESHI) : (a) Yes

(b) The salient features of proposals
are as under ;—

Trivandrin Central.—Consequent upon
ccnversion of the Ernakulam-Trivandrum
Central Section from M.G. to B.G.. it is
proposed to remodel the entire yard and

fo provide an island platform at Trivand-
rom Cenfral.

Varkala—Remodelling of a portion of
the station building, improvements to
waforing arrangements and extension of
main line platform to accommodate longer
loads of trains.

SCHEME TO PROVIDE HOT MEALS FOR
RAILWAY PASSENGERS

1964. SHRI
Will the Minister
pleased to state :

GAJADHAR  MAJHI :
of RAILWAYS be
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(a) whether the Railways have made a
scheme to provide hot meals for Railway
passengers: and

(b) whether this scheme has been intro-
duced and if so, the names of trains in
which it has been introduced ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
{(b). Presumably, the reference is to the
scheme of picking up ‘Readv to Serve’
meals under which food cooked in cater-
ing establishments at stations are kept in
hot cases and later transferred to hot cases
provided in the Pantry Cars on trains for
service to passengers at meal time.

This scheme has been introduced on the
following trains :—

(i) 3/4 Frontier Mail between New
Delhi and Bombav.

(ii) 25/26 A.C./Paschim  Express
between New Delhi and Bombay.

(iii) 15/16 Grand Trunk/A.C. Ex-
press betwcen New Delhi and Madras.

(iv) 1/2 Howrah-Delhi-Kalka Mail
batween Delhi and Muchalsarai. '

(v) 153/154 Jayanti-Janata Fxpress
between New Delhi and Samastipur;

(vi) 31/32 Jayanti Janata Express
ktetween Delhi and Ahmedabad.

STupY OF 10-Hour DIUTY PROBLEM OF
RAILWAY WORKERS
1965. SHRI S. A. MURUGANAN-

THAM :Will the Minister of RAILWAYS
be pleased to state :

(a) whether Qureshi Committce has
decided to initiate joint “practical” study
of the problem of 10-hour duty for
Railway workers; and

(b) if so, the sailent features thereof ?

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) Yes.

(b) The object cf the study is to ascer-
tain whether the implementation of 10-
hour duty for Loco Running Staff can
be completed in a period less than 3 years.
It is proposed to make a field study of
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mm "6 sy the
mmm:mqmmnnm-
eofion with 'the implementafion of 10-
hour working for jooo summing siaff.

OPENING OF SEPARATE RAILWAY SeERVICE
COMMISSION AT SECUNDERABAD

1966. SHRI Y. ESWARA REDDY:
Will the Minister of RATLWAYS be pleas-
ed to state:

(a) whether the Government of Aadbra
Pradesh has requested the Centre for open-

of a separate Railway Service Com-
mfalouoﬁucu&cunde;bnd and

(b) if <o, the decision of Government
thereon *

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI) : (a) and (b) :
It is proposed to set up a Railway Service
Commission during 1974-75 at Secundera-
bad,

ELECTRIFICATION OF VLIAYAWADA-MADRAS
RanLwAy LiNg

1967. SHRI Y. ESWARA REDDY :
SHRI M. KATHAMUTHU :

Will the Minister of RATLWAYS be
pleased to state :

(a) whethtd Government have taken a

fingl decision regarding  Viiayawada-
Madras Railway  line  eloctrification

(b) if s0, the salient features thercof; and
(c) when it is Tikely to be implemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOMD. SHAFI QURESHI) ; (a) Yes

(b) The scheme has a voule letmth of
433 Kilometres, and is estimated to cost
Ra. 3255 croves.

(c) The work b this is already b

it iy cxpected to be combpleted
n 1977178,
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RATIONING oF Bunker Fuer
1968. SHRI Y. ESWARA REDDY :
SHRI M. KATHAMUTHU !

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether committees consisting of
representative of oil companies and port
autho:ities have been appointed to ration
the bunkering fuel; and

(b) if so, the salient features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) : (a) and (b). No such com-
mittzes have been appointed. Hmvtr an
mformal arrengement has been made
whereby o1l companies seek \he assistance
of port authorities and DG shipping to
determine priorities and the quantity of
bunkers to be supplied to the calling ships.
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TREATMENT OF RalLwWay EMPLOYEES AS
INDUSTRIAL WORKERS

1971. PROF. NARAIN CHAND
PARASHAR : Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government regards the
Railway employees as Industrial workers;

(b) if so. whether Government is
ready to concede them the facilities,
rights and amenities available to the indus-
trial workers in the public undertakings;

(c) whether the Railway employees
would be given bonus on the pattern on
which it is available to other industrial
wokerss and

(d) if not, the reasons for this discri-
mination ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILCWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) The
service conditions of the different cate-
gories of staff on the Indian Railways are
reculated by the provisions of the Indian
Railway Establishment Code as well as
the Central Labour enactm:nts as anpli-
cable to them.

(b) No.

(¢) and (d). All departmentally run
Government undertakings including the
Indian Railways are statutorily excluded
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from the grovisions of the Payment of {s) Only one compdaint was received. It
Bouos Acty 1963, sy much, the staff of the wis for non-allotment of the vending con-
Indiss Rallwsys aré not paid soy Boous.  tract at Bhagtanwala station, Ths applicant
was not considered for the allotmenit of the
contract as be had no experience,
(d) Other things being oqual, lerence
ALLOTMENT OF VENDING LICENCES FOR nﬁmmmwmw

{a) tho procedure followed by the Rail-
way administration for the allotment of
vending lNicences at varlous Rallway Sta-
tions of Northern Railway;

(b) the names, addresses and other
pacticulars of the individusls and parties
who have been allotted wveading licences
in the various Divisions of the Northem
Railway in the current financial year up-
to 15th February, 1974, Division-wise;

(c) whether anv complaints have also
been received regarding the allotment of
licences, if s0, the number and mature
thereof; and

(d) whether any preference Is given to
cxperienced hands who have been work-
ing as vendors on the Railways previoms-
Iy?

siomal Superintendents. The sormal pro-
cedurg is to javite applications through
press  advertisements as well as through
local publicity, A sslection Committee
mo‘:mmmm:sm
of w the Divisional Commercial
Superintendent is appointed by the Divi-
sional Superintendent, This Committes lodks
into te muris of the varioss candidates

New RAwWAY Lines v Hury anp
BACKWARD AREAS

1973. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of RAILWAYS
be pieased to state :

Only one new line viz. Wani-Chanaka has
been sanctioned during the current financial
year uplo 15-2-1974, to serve the Cement
Plant at Chanaka. The other particeiars of
this rail Hok are as under :—

Length 75.72 kms.
Cost of construction  Rs. 5.30 crores.
Target date of 1976  (Tenta-
completion tive)

In addition. the following restorations
huve siso been sanciioned :—

(i) DuimswDaryapur (26 KMs.
Cost Rs. 1.37, croves. tareet date of
complstion-March, 1975 subiect tv avail-
sbifity of funds).

(il) GobanaPanicat (3927 Kms.
Cost Rs. 2.16 crores, target date of com-
pletion not yet fixed).
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(i) Samigsih-Raghopur-Partapganj-
Forbesgan] (64 Kms., Cost Rs. 465
cfores, target date of completion. 1974
$).

~3

(iv) Chhitauni-Bagarha (28.41 kms.
Cost Rs, 6.74 crores, target date of
completion—Net yet fixed).

tc) The requitemems of backward and
hilly areas have not been ignored. A new
policy which was ecounciated by the
Minister of Railways in his budpet spooch
for 1973-74, has been under conmsideration
for evaluating the proposals for construc-
tion of new railway lines and gauge con-
version projects in backward areas, so
that the low floancial returns on the
jovestment on these schemes do not come
in the way of their being taken up. Co-
operation of the State Governments has
been sousht in onder to reduce the finan-
¢ial burden of the Raillways on account of
the construction of these railway lines. It
has been suggestod to them that they may
bear the cost of land and the labour
compgoent of the comstiuction cost
Surveys have been ondered for a large
pumber of railway lines in the backward
areas, under this new policy, and the fol-
lowing schemes for which the surveys
have been completed, have already bzen
approved, but they have not yet been
sanctioned, as certsin formalities have to
be done before their sanction :—

1. Construction of a BG line in the
area served by the former Shahdara-

Saharanpur Light Rallway.

2. Construction of a BG line in the
area served by the former Howrah-
Amta Light Rallway including
Bargachia-Champadanga Branch.

3. Construction of & BG line in the
area served by the former Howrah-
Sheakhala Light Raflway.

Parliament’s appr
construction of

-3
]
f
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Damack CavuseD 3Y FLooos

1974, SHRI BANAMALI PATNAIK :
SHRI R. N. BARMAN :

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) the extent of damage caused by
cyclone and floods to crops, life and pro-
perty so far during the current year, State-
wise;

(b) the steps taken to provide relief to
the affected people: and

(c) the pature of assistance asked for
by the States and provided for by the
Centre, State-wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRJ SIDDHESHWAR
PRASAD) : (a) to (c). Details of the
damage caused by floods and cvclones in
the different parts of India during  the
1973 monsoon and the relief measures
undertaken by the States and the assis-
tance provided by the Centre were incor-
porated in the Statements on the flood
situation laid on the Table of the Lok
Sabha on July 24, August 28 and Novem-
ber 12, 1973. The latest figures of damage
caused lo crops, life and property as
reported by the wvarious States are given
in the statement laid on the Table of the
Houwe. [Placed in Librarv. Sce No, LT-
6326 /74.]

Financial assistance to the States is pro-
vided for selief measures and repnir works
necessitated by the floods, bassd on  the
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Name of Staic Amount of Ceiling of Amount of
expenditure cxpenditure assistance
on relief & fixed by released so far
repairs Centre based
estimated by on Central
States, Teams'
recommendajons
()] (2) 3) 4)
(Rupees in Jakhs)
1. Assam 172023 56504 200 -00
2, Bihar s 1266 -00 294 -00 Nil
3, Qujarat . 248426 1605 -68 55000
(including drought
reliel)
4. Jamnu & Kashmir 708 -20 29400 150 00
$. Korala 61243 134-50 2500
6. Madhya Pradash 1945 -0 24421 Nil
7. Orissa 251258 117400 300 00
f. Rajasthan 14267 805-40 500 00
9, Tripura 908-17 106-860 100 00
10. Uttar Pradesh 321500 1411 00 600 -00
(ncluding drought relief)
11, West Bengal 263648 100272 200 -00
The central assistance is released based on the progress of expenditure reported
by the State Governmens.
PoweR PAWURES IN DEsiu PRASAD) : (a) ond (b). There have

1975, SHRI BANAMALI PATNAIK :
Will the Minister of IRRIGATION AND
POWER be pleased to states :

(a) the number of times power supply
fuled in Delbi during the current year so
far tod he comparaive flgures for he
corresponding petiod of he lmt year;

(b) the reasons of power failure
cach case; and

(c) the steps taken or proposed to be
aken o 3 right the affairs of he Delhi

Flectrichty Sopply Undertaking ?

in

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR

been no breakdowns wo far during the

current vear or during the corresponding
period (January-Gebruary) of the last
vear. There have, however, beea a num-
ber of Jocal interruptions in  supply o
different localities or areas as a result of
fault in the distribution system,

(¢) To prevent local interiuptions due
to faults in the distribution system. =
number of measures bave been initiated
such as arraneement for aliernative
sources/routes of supply, conversion of
ovethead high tension lines into under-
ground cabies, augmentation of mains
and subotations where necessary., morz
rigorous maintenance of lines and sub-
stations, nrovision of section boxes on the
distribution lines,



(a) whetber the skilled wotkers of
{Calcutta) factory of Oriental-
Gas Company are given sny job with re-
gard {o repairing and manufacturing of
Gas meires; and

(b) why the worksrs are not engaged
producing gas from low-standard-coal
which there are proper machineies
arrangements 1n the saud Factory ?

;

LM

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI (SHAHNAWAZ
KHANM) : (a) and (b). The Information 15
being collected and will be placed on the
Table of the House.

after replacement of pipes worth Rupees
ecighty six lakhs these pipes lie uncared for
and are being stolen in instalments from
the faclory?

out of order for a long time;
(b) whether therc is no arrangement for

KHAN) : (0) to (4). The information &
being collécted and will be pliced on the
Toble of the Honse,
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DotsLiNg oF RALWAY Ling rmomM Dum
DuM TO BARASAT IN SEALDAM Diviion

1980. SHRI A. K. M.,ISHAQUE : Wil
the Minister of RAILWAYS be pieased to
state :

(a) whether any Techno-Economic Sur-
vey has been made for doubling the 15.2
km portion between Dum Dum to Bara-
sat in Sealdah Sub-Division, if so, the
results thereof; and

(b) whether any proposal for doubling
the lines from Barasat to Bangaon has been
considered ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI!
MOHD. SHAFI QURESHI) : (a) Yes,
The survey has revealed that this project
will be unremonerative. The question of
walval of dividend Jiability on the invest-
ment on the scheme is, therefore, being
taken wp with the Plaoning Commission
and the Ministry of Finance.

(b) No,

Tecano-ECONOMIC Survey IN NORTH
EASTERN REGION STATES
1981. SHRI A. K. M. ISHAQUE: will
the Minister of RAILWAYS be pleased to
state :

(a) the names of places where Techno-
Economic Survey has been made in the
North Eastern Region States up-to-date :

(b) whether Dharmanagar-Kumarghat
Railway line has been surveyed and found
feasible;

(c) if so, when the execulion will be
started; and

(d) what are the new Railway lines 1o
be laid during Fifth Plan period in the
North Eastern Region States ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURFSHI) (a) Survey
l!avebaoneuﬂmoutforthafwoﬁuz
lives in the North BEastern Region :—-

(i) Conversion of New Bongaigaon-
Gavhati MG to BG.

(ii) Dbatmanagar-Agartala MG line.

(i) M\G. link from Temur to
Bhommguri

Surveys for the following two lines are
I DIOZISES teme )
14318873 .
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(i) Silchar-Jiribaw

(ii) Agartala-Belonia-Sabroom.

Surveys are proposed to be taken up for the
following lines at the cost of the North
Eastern Council «

1.  Jogighopa-Pancharatna-Dudbaai-Da-
rangiri (BG).

2. Gauhati-Burnihat (MG or BG).

3. Balipara-Bhalukpong new line.

4, Tipling-Itangar new line,

5. Lalaghat-Sairang new line,

(by Dharmanagar-Kumarghat is a part
of the Dharmanagar-Agartala Project for
which surveys were carried out in 1970
byt the project as a whole was not found
financially viable,

(c) It is proposed to take up the cons-
truction of Dharamnagar-Kumarghat line
in 1974-75 provided that funds are made
available by North Eastern Council for the
line, out of the allotment made to the
Council for development of backward hill
areas in the 5th Five Year Plan by the
Planning Commission, as funds allotted to
the Railways for comstruction of new
lines are very limited;

(&) It is propossd fo take up gauge
conversion of New Bongaigaon.Gaohati
line in the Sth Pian and also the cons-
truction of mew lLme from Dharamnager
to Kumarghat. A final decision about
other lines to be constructed in the Sth
Plan will be taken aiier the surveys men
tioned above are completed,

RENOVATION PROPOSAL POR SEALDAH
Division
1982, SHRI A. K. M. ISHAQUE : will
the Minister of RAILWAYS be pleased to
state :

(a) whethet there is a renovation pio-
posal for Sealdah Division;

(b) if 30, the dutails thereof; and

(c) the reaction of Government to this
proposal 7

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
(MOHD. SHAFI QURESHI) : (a) o (c).
Presumably the Honourable Member is
roferring to the remodelling of station
building at Sealdah. It g0, the position
is as under :—
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WIRES
ScHEDULE MAINTAINED BY BaNGAON,
SHANTIPUR, BARASAT ARD KALYANT LoCALs

1983. SHRI A. K. M. ISHAQUE : will

the Minister of RAILWAYS be pleased to
slate :

(a) whether Bangaon, Shantipur, Bara-
sat and Kalyani locals from Sealdah Divi-
sion do not keep time schedule causing
harassment to tho commuters;

(b) if so, how far these trains maintain-
ed time schedule in the month of Novem-
ber, 1973; and

(c) the punctuality percentage
trains during the lest year )}

of those

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) Some
of these local trains have been running
late at times.

(b) and(c). A statement is attached.

Section Punctuality percentage

In November, During Jan.

1973  to December,

1973 (average)
Sealdah-Kalyan 728 75.0
Scaldsh-Shantipur 60.5 69.2
Scaldah-Bangaon 66.2 70.6
Scaldah-Barasat 900 840

WesT BENGAL GOVERNMENT AND RAILWAY
MinNISTRY TO SHARE Cost oOF HOWRAaB-
AMTA BroaD-GAUGE

1984. SHRI S. N, SINGH DEO: Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it has been decided that the
vost of broad gauging Howrah-Amta Rail-
way would be shared by the Railway
Ministry sad West Bengal Goverament;

(h}i!w.&enﬁlmfamaotm&ci-
sion und thie date of the decislon; amd

(,c)nhsuﬂuconnnionmkﬂllmrl?
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YHE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI) : {s) and {b).
The cost of comstruction and operation of a
broad gauge line to serve the arcas formerly
covered by Howrah-Amta Railway is pro-
posed to be shared equally by the Ministry
of Railways and the Government of West
Bengal. No official confirmation to this
financial arrangement has, however, yet been
received from the Government of West
Bengal.

{c) The work will be started after the
administrative and financial nrrangentents
are settled.

SLT1ING UP OF WAGON BuiLDING FaciomY
AT DURGAPUR (WEST BENOAL)

1985. SHRI S. N. SINGH DEO: Will
the Minister of RAILWAYS be pleased to
state :

(a) whether Railways had decided to set

up new Wagon Building Factory in the
country,

(b) whether an; decision had been taken
regaiding its locations; and

(c) Whether Government proposc (o
take necessary steps to set up this in Durga-
pur (West Bengal) 7

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAF1 QURESHI) : (a) No.

(b) and (c). Do not arise.

LATE RUNNING OF TRAINS

1986. SHRI S. N. SINGH DEO : Will
{he Minister of RATLWAYS be pleased to
slate :

(a) whether Goverament have made any
inquiry into the travellers of loss, billions of
man-hours due to late running of trains
and

(b]&w.oummdtbmm
the steps being taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
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MOHD. SHAF1 QURESHI) : (a) and (b).
Punctuality of suburban trains which effect
working man hours is good all over. Punc-
iuality of nom-suburban trains however, has
been had in the recent past due primarily
to several types of agitations, viz. staff, poli-
tical and social. Reilways are aware of the
sitvation, and no enquiry in the matter is
considered necessary,

SUBURBAN RAIL SERVICES IN BoMBAY

1987. SHRI DHAMANKAR : Will the
Minister of RAILWAYS be pleased to
slate :

(a) whether any noticeable impact has
heen fclt on the Bombay Suburban rail
traffic because of the steep hike in petrol
prices as a result of which more and more
people are constrained to take to rail travel:

(b) if so, what extemt and how much
more Suburban traffic the two Divisions of
the Railways ure required to handle in
Bombay:

{¢) whether the Railways are in a position
to cope up with the increased suburban pas-
senger traffic; and

(d) whether the Railways propose to
increase the number of 1L Class rakes, apart
trom the proposed increase in the standing
copacity in the I Class compartments on the
Western Division of the Railways, speed and
tiequency of the local trains so as to carry
more commuters ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAF1 QURESHI : (a) and (b).
There has not been any noticesble increase
in the suburban passengesr traffic in Bombay
dica after the incremse in petrol prices. It
i also not possible to assess and quantify
the cxtent of increase in the passenger traffic
dug 10 this particular factor because fluctua-
tions in patsenger traffic can be for a
variety of reasons.

(¢) and (d), Proposals to increwse the
“nices as a whole are in hand and addi-
Wonal trains are being introduced with the
supply of rakes of the composile accom-
mudntion pattern, as at present, from the
!vo production units at 1CF .and Jessops.
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POWER GENBRATION PROSPECTS IN ENSUING
Mowsoons

1988. SHRI P. NARASIMHA REDDY :
SHRI SAMAR GUHA :

Wili the Minister of IRRIGATION AND
POWRS be plessed 1o state :

(a) the prospects of power generation till
the ensping monsoons;

(b) whether steps have been taken to
ensure oplimum capacity generation; and

(c) the special steps, if any, taken or
proposed o avert shortages in different defi-
cit States ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) The power supply position in
the country would continue to be difficult tili
the enswing monsoons particularly in Uttar
Pradesh. Punjab and Haryana in the North-
ein Region, Tamil Nadu, Karpataka and
Andhra Prodesh in the Southern Region and
West Bengal in the Eastern Region.

(b) and (c). The utilisation of exising
power installations is being maximised by
monitoring and arranging for supply and
transport of coal and fucl oil, spare parts
etc.

The programme of constructing inter-state
lines and setting up of load-dispatch stations
is being cxpedited.

The projects which are nearing comple-
ton are being expedited to ensure early com-
missivning of the generating unit.

Exchange of power between neighbouring
States is being encouraged so as to achieve
oplimum utilisation of generating capacity.

SETTING UP OF RBGIONAL AND NATIONAL
Powsr Grm

1989. SHRI P. NARASIMHA REDDY :
SHRI 8. M. BANERIEE :

Will the Minister of IRRIGATION AND
POWER be pleased to state the progress
achieved and envisaged in setting np Regional
and Nationa! Power Grids ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-



to increase the capacity of the {ines for ex-
change of bigger blocks of power between

For the formation of the National Grids
several inter-Regional links have already
been established and several others are un-
der construction proposed for construction.
The National Grid has to evolve itself in
course of time, This is a long term conti-
nuous process.

PROPOSED CAPROLACTUM PLANT UNDER
‘ F.ClI.
1990. SHRI TRIDIB CHAUDHURI :
Will the Minister of PETROLUEM AND
CHEMICALS be pleased to state :

(2) the presént position with regard to

(b) whether the present difficulties with
tegard to the supplies of Naphtha has led
1o any rethinking on the part of Govern-
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deration of the FCI proposal has been do-
ferred.

PROGRAMME FOR SETTING UP NYLON Pao-
JECTS IN STATRS
1991. SHRI TRIDIB CHAUDHURI:
Will the Minister of PETROELUM AND

CHEMICALS be plessed to state :

(a) whether Government are thinking in
terms of revising its Nylon Projects Prog-
ramme for various States to bo undertaken
by the different State Industrisl Develop-
ment Corporations in terms of the letters of
intent already issued to them in the light
of the present petroleum crisis and short-
age of Naphtha;

(b) how many Nylon Projects of different
States are in an advanced stage of prepara-
tory phase; and

(c) whether the foreign collaboration
commitments already entered into by vari-
ous State Industrial Corporations would be
allowed 1o lapse ?

Wriiten Angwers

THE MINISTER OF STATE IN THF
MINISTRY OF PETROLEUM AND CHE-
MICALS (SHRI SHAHNAWAZ KHAN) :
(a) to (c). Certain important aspects
like the overall development of nylon ymrn
industry in the country and the need for
mmport of foreign technology for nylon
plants arc under examination in the light
of variows relevant factors.

13 letters of intent have been issued in
December 1971 and July 1972 to State of
Industrial Development
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control. The Corporation would

Some progress with reference to the two
conditions mentioned above has been made
<o far by 10 Corporations. The Ceniral
Government has yet to take a decision on
the foreign collaboration proposals submit-
ted by the Corporation of Karnataka,
Andhra Pradesk, Tamil Nadu, Kerala, Pun-
1ab, Bihar, Gujarat and West Bengal. In
view of this position, the question of any
foreign collaboration commitments does not
arise,

PowrR SHORTALT DPLRMNG 197071 1n
1972.73

1992. SHRI SAMAR GUHA : Will the
Mmster of IRRIGATION AND POWER
be pleased 1o state the comparative figures
of power shartage (1) month-wise and (ii)
State-wise during the years 1970-71, 1971-72
and 1972-73?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWFR (SHR1 SIDDHESHWAR PRA-
SAD) : The requisite information is being
collected from the States and Union Terri-
tories und will be laid on the Table of the
House when received.

PROGRESS ON CONSTRUCTION OF REFINERY,
FERTILIZER AND OTHER PLANTS AT HALDIA

1993. SHRI SAMAR GUHA : Will the
MINISTER OF PFTROLEUM AND CHE-
MICALS be pleased to stats :

(a) the progress so far made about the
construction of Refinery, Fertilizer, Soda
Ash and other plants in the poriarea of
Huldia 1in West Bengal;

(b) whether the measures for comstroc-

tion of these plants are facing unforeseen
constroints;

(c) if 80, the nature of such constraints,

{d) the steps taken or proposed to re-
move yuch constraints;
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(e) whether such constraints will cause
any delay in the time schedule of construc-
tion, commissioning and operation of this
plant; and

(f) if so, facts thereabout?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ

zers, will produce 60,000
per years is in progress.
1s already in hand.
plant and equipment

for piling and pre-loading work at the fac-
tory site have already been ssued.

(b) and (c) The mamn constraints faced
at different stages of construction of the
Haldia Refinery have been the multiplicity

ability of wagons and frequent labour tron-
bles etc. There are no such constrainis in
the case of Haldia Fertilizer Factory.

{d) to (f). Vigorous efforts have been
made by the Project authorities o overcome
the difficulties which have delayed the cons-
truction of the Haldia Refinery and for acce-
lerating the progress of work.

PROJECT FOR REPLACEMAENT JUF MARTIN
BurN Rauways IN  HowraH-Hoooury
DisTRICTS

1994. SHR1 SAMAR GUHA - Wil the
Minister of RAILWAY'S be pleased to state

(a) whether the project for replacement
of Martin Burn Railway covering Howrah
and Hooghly districts of West Bengal has
been fiualised:

{b) o so, facts thercabout;

(¢) whether any initial progress has been
made for the implementation of the project
and what would be the time schedule foi
vompletion of the project; and

(d) the estimated cost for the projects?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) to (d).
The restoration of the Light Railways viz.
Howrah-Amta, Howrah Sheakhala & Barga-
chia-Champadanga (in Howrah-Hoogly dis-
tricts) was considered by the Board, and
surveys for these lines were ordered, and
have been completed. The estimated cogl
of these restorations will be Rs. 14.53 crores.
The construclion of these lines has been
approved by Parliament through Supple-
mentary Demands on the basis that the cost
will be shared equally between Railways &
West ‘Bengal Govt, The work will be taken
up after the confirmation is received from
the State Govt. regarding sharing of cost.
The construction work will be completed in
two working scasons from the date of their
sanction,

GUNERATION OF POWER BY Powgr HOUSES

1995. SHRI E. V. VIKHE PATIL : Will
the Minister of IRRIGATION AND
POWER be pieased to state :

(a) the total power generated by the
power houses in the public sector {unit-wise)
luring the months of January and February,
1974 as compiared to the output during the
same period in 1973; and

th) the total power generated during
Junuary-February, 1974 by each of the new
units of public sector power houses which
started  funciioning after 1st March, 19737

THE DEPUTY MINISTER [N
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) and (b). The requisite informa-
tion is being collected from States and will
b: laid on the Table of the House on receipt.

THF

SETTING UP OF SMALL HYDEL Powrr
HoUSES ALONG SIDE OF RIVERS

1996. SHRI E.V. VIKHE PATIL : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether there is any proposal to have
small hydel power houses located alongside
perennial rivers in the country;

MARCH 5, 1974
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(b) whether the feasibility of such =
proposal from the point of view of employ-
ment potential, indigenous supply of equip-
ment, maintenance, connecting them with a
national power grid and period of eomple-
tion has been gone into; and

(c) if so, the salient features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR

PRASAD) : (a) to (c). Micro hydel sche-
mes (of upto a [ew hundred kW capacity)
are already being developed by the States
in isolated hilly arcas on perennial stream
wherever these are found feasible.

Each schemes has to be examined on its
own merits considering the cost and feasibi-
lity of alternative sources of power such
as by constructing transmission lines or
from diesel sets. Plant and equipment for
such schemes is now availiable from indi-
genous sources. The period of completion is
usually 3 years or so depending on the works
involved and accessibility of the site.

About 30 such schemes are already in
operation. 28 more are under construction
and 36 in various stages of investigation.
These are mainly in the States of Utiar Pra_
desh, Himachal Pradesh. J. & K., Manipur
and Nagaland.

"WORK TO-RULE" AcITATION BY CARRIMGE
AnD WaGoN STarr anD AsMS. IN AGRA
DivisioNn (SoutH PFastian Rucwar).

1997. SHRI R. N. BARMAN : Will the
Minister of RAILW AYS be pleased to siute

(i) whether due to “work-to-rule” agita-
tion by Carriage and Wagon Staft and large
sciale absenteeism bv Assistant Station Mas-
ters in Adra Division in South Eastern Rail-
way, many trains were cancelled in the
recent past; and

(b) if so, the loss suffered by the Railway
Ministry and the action taken against the
persons responsible for that ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI OURESHI) : (a) Yes.
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(b) The information is being collected
and will be laid on the table of the Lok
Sabha.

RE-SALE OF TICKETS AT GHAZIABAD, MURAD-
NAGAR AND MODINAGAR (NORTHERN RAIL-
WAY)

1998. SHRI BHARAT SINGH CHO-
WHAN : Will the Minister of RAILWAYS
be pleased to refer to the reply given to
Unstarred Question No. 5297 on the 18th
December, 1973 regarding re-sale of tickets
at Ghaziabad, Muradnagar and Modinagar
(Northern Railway) and state :

(a) whether any action against the err-
ing staff has been taken and the concerned
clerk transferred; and

(b) if not, reasons for the delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) Regard-
ing the action against the erring staff the
matter is being pursued. Orders have already
been issued for the transfer of the concern-
ed clerk from Modinagar.

(b) Does not arise.

NON-PAYMENT OF 0. T. A. TO STAFF WORK-
ING AT GHAZIABAD STATION

1999, SHRI MAHA DEEPAK SINGH
SHAKYA :Will the Minister of RAILWAYS
be pleased Lo state :

() whether overtime allowance earned
by the staff working at Ghaziabad station
has not been paid for the period from Aug-
ust to December, 1973;

(b) if 50, reasons for the delay; and

(¢) remedial steps taken to improve the
present unsatisfactory position ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) to (¢},
Overtime allowance due to the stail working
at Ghaziabad stations during the period
August to December, 1973 has been paid in
all except 8 cases. These cases arose on
account of incomplete submission of over-
time siips. Neccssary action hus been taken
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to arrange payment of overtime due in these
cases as early as feasible and also to ensure
timely payment in future of overtime dues
of the staff working at Ghaziabad station.

ImMpAcT oF OIL Crisis oN DIESELISATION
PROGRAMME

2000. DR. H. P. SHARMA : Will the
Minister of RAILWAYS be pleased to state:

(a) whether a seminar was organised by
the Institution of Permanent Way Engineers
of the Indian Railways regarding the impact
of the present oil crisis on Indian Railways
especially in regard to its dieselisation pro-
gramme;

(b) if so, the main suggestions and obser-
vations made at the Seminar; and

(c) the steps to be taken in the light
thereof during the Fifth Five Year Plan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS  (SHRI
MOHD. SHAFI QURESHI): (a) No.

Seminar was organised on Track Topics.
(b) and (c). Do not arise.

SURVEY OF COCHIN-ALLEPPEY-KAYAMKULAM
RAILWAY LINE

2001, SHRI C. H. MOHAMED KOYA :
Will the Minister of RAILWAYS be plea-
sed to state :

{a) whether Government have ordered
any survey of the proposed Cochin-Alleppey
kayamkulam Railway; and

{b) if so, the resuits thercof?

THE DEPUTY MINISTER IN THE
MINKTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) and (b).
The survey conducted in 1970 revealed that
the project would be unremunerative and
will not attract sufficient traffic to justify its
construction. The estimated cost for cons-
truction of the line as revealed by the survey
is about Rs. 10 crores. This area is very
well served by roads and inland water-ways.
The existing Quilon-Ernakulam MG  line
which is under conversion to B. G. is also
not far away from the coast. In view of

'
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this, and the limited resources available for
construction of new lines, it would be diffi-
cult to consider this project in the near
future,

LinkmNg oF  KuTTiPURAM—GURUVAYUR
W Hoou Pruoang Centes

2002, SHRI C, H, MOHAMED KOYA ;
Will the Minister of RAILWAYS be pleased
10 state the latest position with regard ¢o the
Kuttipuram-Guruvayur railway connecting
the main line with the famous Hindu pilgrim
centre?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : At present,
ther is no such propossl under consldera-
tion.

SETTING UP OF A NEwW FERTILIZER PROJECT
IN GUJARAT
2003. SHRI P. M. MEHTA : Will the
Munister of PETROLEUM AND CHEMI-
CALS be pleased to state,

(a) whether a new fertiliser project will
be set up in Gujarat to produce 1300 tonnes
ofamhlndlmlonmofmdaﬂy:

(b) if so, when it is hikely to be set up;

(c) what will be the total cxpenditure
involved; and

(d) whether the approval of the Central
Government has been sought for the Guja-
rat State Fertilizers and Chemicals plan to
integrate with this new plant for facilities to
manafacture methanol and mealamine?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
(SHRI SHAHNAWAZ
KHAN) : (a) and (d). The Gujarat State
Fa:ﬁlianompmyhavcmwﬁﬂzpmpo—
sal in this regard.

(b) and (c). The project, which is esti-
mated to cost Rs. 120 crores, envisages an
implementation schedule of 36 months.

12 wms.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED VIOLENT ATTACKS BY SHIv SENa
ON LINGUISTIC MIMORITIES IN MAHARASHTRA

SHRI A. K. GOPALAN (Palghat) . Sir,
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1 call the sttention of the Minister of Home
Aftairs 10 the following matter of urgent
public importance and I request that he
may make a statement thereon

AT F HaW #F o) wrferm wee A e
T §, IAX AT § OF wafaww w60
AMEAT 3, T wfery g2vwr Afew & a3
| WrE 0t A § vy far wrgar s
AR F gareme fed omd, arcwet o
MY 1 xw grew & ww faew 9T S g
g wh g, o waf 71 wgw gof,
IV T AT AYGUL FT TN § forer
S g v Ay, g Wy g fawe
FO g afe ag waigt @ ¥
T ¥ wgrarey & wrw a ¥ aswg st

Zrit §, ot feT AR wrer ¥y Wiy
v Afew 70w giar it srer gor
Svr gt £ 1 fry 3 & gl
a fufafew aofide oo @
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Al v Y foredrarY sgrorer EeETT
o o woRr ¥ pw S Tl
(wwwavr) et srvewr & oty v s
T wwi g, AT g § a1
0¥ IriT N foygww Iaw gy, @
I frdmr Y kv grew W oA
e | Agrereg & oft feafar §, aw fivg
foredare agrang aowTe st e v,
st Tgw T qraw § | IR g @
mﬁqmmaﬂtmarmzé
ang |

weaw W WY SRR TR
& 5 x& wiferr g2 Aifew & v
wﬂm,mmnmgtqwa‘aﬁ
WY agt FAT A §, ag a1
AT A WA HAT qA qE Q@ AT
Tt Tror JesT T @Y T |

T R § oY ar o 8, ag
N d N @ d N ST arfe
T EET Aerwdt & ar i | afer
For e amgar & g Afew fear @
TR fafafers argafcing o arr vt
fra st} 1 weitforg ag srvem g
o STAT & | 3 ¥ T AW #Y T a1 vy
oY T W1 et g, o A & wrerery
ave wad, fogr g few fear § )
ot €2 & ag worg 1 § v v A e
qTE FAET AF graw |

ot win W (awn) s
T, g T W g e | e
ot O% e AT weR § |

W WP T OF AT g6
s R, o e wnd g et
MIRT feew ooz are amee
T awar &) e Amgw ww-fowa
wraw

Minorities in Maharashira (CA)

#MT €7 QY & PUT IO gETA
¥ wury faerd €, o Sl 4

SHRI P. VENKATASUBBAIAH (Nan-
dyal) : Coming as I do from South India, I
seck to make a submission. .(Interruption).

MR. SPEAKER : Order, please.

SHRI INDRAJIT GUPTA (Alipore) :
You have not given any ruling whether it
should come here or not.

MR SPEAKER: It is for those gentle-
men who have brought it.

SHRI INDRAJIT GUPTA : It is not the
property of those who are the signatorics of
the call-attention There are precedents in
this House. ..

MR SPEAKER ' I know.

SHRI INDRAIJIT GUPTA : Language
disturbances took place wn Assam. It was
discussed in this House on more than one
occasion and the Consuitution enjoins, .

SHRI S. A. SHAMIM (Srinagar) : Hea-
vens will not fall.

SHRL INDRAJIT GUPTA: ...on the
(rorernment to protect the 1ights of the
hinguistic manorities.

MR SPEAKER : I agree.

SHRI INDRAJIT GUPTA : We have a
Commussioner for Lingmstic Minorities.
The Constitution is guite clear on the poinl.
All that I would say in deference to what
Mr Dhote has said, is that [ think that all
the hon. Members who may participate in
this discussion are certainly very responsi-
ble people and will exercise a certain amount
of restraints in the language they will use.
There is no need to give a sort of indirect
threat that if the matter is raised, it will lead
to consequences somewhereclse. On that
argument, we would never be able to discuss
any time in this House the guestion of
threat to the linguistic mnorities

MR. SPEAKER  Shu A. K Gopalan.
oft gy W2 3 AEIRT, AT
e ot Ty e, ¥ Y arr Sy,
weww WO §F W w7 9w ¥
fear § 1 @ st A vy A ) A
T fX W Y w7
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SHRI S, A. SHAMIM (Stinagar) : I have
more valid points than anybody else,

ot w2 ;. www W,
N ux P ¥ e Al wee,
o TERE 4= A 99 TCHTT ¥ frwre
swz g §1 9% W & 4R O%
fowe & w5 wrd w1 s @fag

wouw ARG : S AW & § |
ug ot Y & wwr § i o ot W wer
A AT 1 AT T A1 |

I have not allowed an)body.

SHRI P. VENKATASUBBAIAH: 1|
would only make an appeal to the movers
of this call attention,

MR. SPEAKER : I would only allow rais-
ing the constitutional aspect.

SHRI P. VENKATASUBBAIAH : I am
not on that now, Sir.

MR. SPEAKER : So far as the relevancy
is concerned, it has come here as it con-
ccins the linguistic minorities.

SHRI P. VENKATASUBBAIAH: |
appeal to them to withdraw this Callinz
Atteotion Motion That is mvy  sincern
appeal to them as I feel that whatever we
may talk inthis House will have adserse
repercussion . (fnicriuption).

SHRI RAJA KULKARNI { RBombhay-
Narth-Cast) : The situation wil! become ex-
plosive if the Mcmbers are going to attack
the State Governmunt. tInterruprion).

SHRI INDRAJIT GUPTA : What is this,
discussion here will hive repercussion there »
What is this ?

SHRI P. VENKATASUBBAIAH: 1|
speak inm the largre interests of the country.
It is oot going to help the harmonious liv-
ing of the people belonging to all linguistic
minorities and minority groups in the metro-
politan ity like Bombay. I want to appeal
to my hon. friends not to create apy bitter-
ness a8 it will have an adverse effect.

SOME HON., MEMBERS—yrose. (Inter-
ruptions).

176
In Maharashira (CA)

MR. SPEAKER : I am ot going to allow
any other hon. Member, Allu(mmy
kindly sit down, The Home Minister.

THE MINISTER OF HOMR AFFAIRS
(SHRI UMA SHANKAR DIKSHIT) : Sir,
The Government of India feel deeply con-
cerned over recont reports of some activitics
of the Shiv Sena in Bombay and some other
parts of Maharashtra which have capsed
apprehension in the minds of the lnguistic
minorities, living in Maharashira. Both the
Prime Mimster and I have been keeping in
touch with the Chief Minister of Maharash-
tra who is personally supervising the State
Government’s action to protect the legitimate
intetests of linguistic minoritics. He has
arranged for special police patrolling in areas
where there is a feeling of insecurity among
the linguistic minorities and has strengthen-
ed the police bandobast on suburban trains,
with a view to affording protection to com-
muters. A cell has also been set up in the
Crime Branch of the Greater Bombay Police
for attending to complaints from minorities.

In his meeting with representatives of the
lingnistic minorities on 8th February, the
Chief Minister assuied them of the State
Government's determination to give them
full protection against luwless elements. He
teiterated the determination in his state-
ment in the Tegiclative Aesembly on 21wt
Februarv and uho gave a clear indication
of the State Government's attitude on the
Shiv Sena.

We hope that with continued effectne
action by the State Government, the linguis-
tic minoritics will be ensbled t»n  prrmue
their nurmal activities without unv feur or
inhibition and the torces that thicalen com-
munal harmony will be adequately contain-
ed.

MR. SPEAKLR : Now, Shri Gupalin
SHRI S. A. KADER (Bombay-Central
South) : May | make a submission ?

MR. SPEAKER: No submission now.
1 have asked Shri A. K. Gopalsn 18 speak
now. May I request him to keep sitting
and allow Mr. Gopalan to speak ?

SHRI 8. A. KADER : I shall taks only
two minutes,
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Y hope they will observe full restraint,

SHRI S A. KADER : I would appeal in
the name of the citizens of Bombay not
to pursue this matter after the statement
made by the Home Minister,

MR. SPEAKFR: Let him plea-e
down,

sit

SHRI 5. A. KADER : ] share the con-
cern of my hon, friends in regard to the
violence that 1 being perpetrated by  Shis
Sena in the city of Bombay, but I would
request my hon friends here that they
must weigh the pros and cons of the dis-
cussion here If what has beéen assored
by the Home Minister in his  statement
does not come ibout so far as the linguis-
uc minorities are concerned, then T would
suggest something (Interruptions) ...
We on our ude and even the MPs from
Maharashtia will stand as one to finish
this menace in the city of Bombay.

SHRE A K GOPALAN : If hon Mem-
bein do i allow me to speak, then I
shad say that i “hall not come to Padia-
memt and | shalt go awav, and 1 huve
« fight 1o say so | shall explnin why the
resoluton was brought forward. ¥ | am
not speak, | shull go away. [ am not able
to speak lowdly because, as you know, 1
ot not well, and | do not wam to be
teried ahw,

MR. SPU'AKIR I am very sorry al
thuse  interiaptions Mr. Gopalan hays
come after a long ume. Why should hen
Memben interrupt him 7

SHRI A K. GOPALAN 1 shull ex-
plain whv | am i1aising this matter. T
have with me here a number of telegrams
nd letters that I had received duting the
list month, along with newspaper cuttings
flom imporiant papers and what they ha
written, and 1 shall pass them on to
Home Minister. Do my hon. friends
me o disbelicve all that Is written

3
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and the letters that haye been eent? 1
wamt to bring bome really what has ac-
tuslly happened there,

1 do not want that the resuft of this
discussion should bs amy ill-fecling I am
sure it will not be s0. For, at the out-
set, 1 would like to point ont that it is
not only a question of linguistic minorities
on the one side but it is a question of
the workers of Bombay and the Maha-
rashtrians workers on the other because
they have also been attacked. So, T am
talking not only of the linguistic mimori-
ties bot also of the workers.

As far as the linguistic minorities are
concerned, I shall read out extracts from
sonie of the letters and show that India
158 one If we cannot discuss this, how can
we say that India is one? If we do not
all join together and fight against thesc
things, against what has been done to the
linguistic minorities, there will be a fight
between region and region, and the future
of India as one India will be doomed, if
this kind of thing is allowed.

What 1 want to say it that this is how
the South Indians are lving there These
are the letters. 1 will give them to the
Home Minister | have no time to read
all of them Here is one telegram ; ¢ Shuv
Scnn térror continuing. Kindly do thc
necdful' This is from a Samaj in Vajroli
colony  Then ‘Save South Indians [rom
Shiv Sena atrocitiss'—this is (rom the
Keralu Chistian  Association. Then the
Kerula hondra Sanghatan  people  came
here They gave a representation to the
Prime Mimsier in which they bave wanted
thut there should bs ‘freedom 10 [ive
peacefully and fearlessly. They want “frec-
don ot cultural identity, a fair atmosphere
for fiaternal relations with all sections of
people and a democratic environment for
¢ommunal and lnguistic harmony’,

So it is not a question of a fight bet
ween Moharashiriass and non-Maharash-
trisns. This must pot be taken like that.
Whether it is Maharashinans mn:r f‘;:m:

aharashtri e e it,
:lll of t;hm ;b?hﬂ.? andw:ell them that
what is happening there is bad,
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_[Shri A, K. Gopalan}
dinety per cent of the jobs in
sector undertakings must be
local people. If there is a
the hon. Home Minister urge
ment to withdraw that circular; let them
not say that ninety per

afraid of their life,
pen, very soon there will be fight between
region and region, between local people
and linguistic minorities in every State in
India. There will not be the onecness of
India in the future. [ say : do not leave it
only to the State Government because the
State Government had openly stated that
they would not take any action. There
are cxamples where instead of orotecting

waturally people will demonstraic peace-
fully and if such pesceful demonstrations
are beaten, that means there is no freedom
of expression and no freedom of hfe Lafe
and property of the linguistic minonucs
will be in danger and they will have to
I request you lo con-

are not
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5, 1974 on Lingulwic Mirorlties
in Maharashtra (CA)

taking at least are oomoerned, the rule
that 90 per ceat must be given to the local
people, should sot be there .nywhoere,
wheiever the peblic undertaking is sifua-
ted. in any pert of the country. Secondly,
the heads of alt these institutions shoyld
not be threatened that only local people
should be given; that type of thing also
mutt be withdrawn. Confidence must be
created among all the people, linguistic
minorities especially that the Central Gov-
ernment will do everything to fulfil Its
promise that the life and property of the
Iinguistic minorithes will be safe,

SHRI UMA SHANKAR DIKSHIT : Sir,
I am one with the hon, Member, Shil
A. K. Gopalan, in stressing the absolute
importunce and need for taking firm and
effective action to ensure complete pro-
tection to linguistic and other minorities in
Bombay and other parts of Mahaiashtra,
particularly in Bomba) where the recemt
incidents have occurred. This matter has
been discussed at grent length with the
Chief Minister of Maubarashira. He has
written letters to the Chicf Minusters of
Kerala, Karnataka and Tamil Nadu, giving
a clear assurance that he will sec to it
that protection is afforded to the minori-
tiec He further made a very long state-
ment in the Maharmhtra Legislative As-
sembly, summarising all these assurances
He has given these assurances in absolute
terms and without any reseriation Sir, 1
hod & meeting with him thiv morning. He
gave me a history of the incident and
gaive an assurance in
everything humanly possible will be done
and protection will be acsured.

ot wg fowd (wiwr) : fiery W™ &
TgE g www? g
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matter Was confained. Oniy nuntly.

wons) 1 aball mow confine myself to Shri
A K. Gopalan, who has made a very com-
prehensive statement. I do not think it is
necessary for the hon. Members to inter-
rupt me.

His first point was that the police were
excessive in their response to the profes-
procession that went to the Police Com-
missioner’s office. Tt was not a completely
peaceful procession. 1 have particulars to
show that stones were thrown and several
police people were injured... (Inferiup-
tions). The protest march was 5,000

strong and {t proceeded to the Police
Commissioner's Office. There wer: ade-
quate police arrangements. The mob be-
came restive and huried stones st the police
and some policemen were injured ..
{(Interruptions) About 100 or more people
were injured. 23 hawkers and 129 other
peoples were taken into custody...(/nter-
ruprions). So, it was not a completely
peaceful procession. It is wrong to say
that... (Interruprions)

As far as the fucts ure comcerned the
Maharashtra Government have given those
facts and I rely on those facts. [t is not
correct 10 say that there is a musstatement
of facts. If | find I have given any wiong
information, 1 shall myself correct il

A very impcrtent point was raised
about the circular. This circular was
wsued a lomg time ago. This question
arose at a meeting of the National Inte-
gration Council. There was a complaint
that in public sector undertakings there
were & number of cases where the mana-
gers bring even ordinary employees, clerks
and class IV emplovees and others from
other States, and the local people are not
diowed even ordinary employments.
[herefore, a circular was issued on national
basig in order to safeguard the very values
and the ideals to which Mr. Gopalan
referred with such emotion,

Avtacks by Shiv Sema PHALGUNA 14, 1895 (BAKA) on Linguistic
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ulso cnshrined in the Six-Point Formula
so far as Andhra Pradesh and Telangana
are concerned. It has gone to soothe the
feelings sg effectively that the people mow
feel satisfied. In Bombay, people come
tiom U.P., from South, from North, and
if everybody gels employment even in the
lower cadres of Class IV and Class JII and
uwot Maharashtrisns, it is patural for them
o feel. We are up against this method
of pressurisation, of terrorisation, of using
force und forcing the managements to
employ Maharashtrians or others. To that,
we are totally opposed

So far as it lies on ou part, we will
not allow this to happen. I appeal to you
all to accept the forthright assurance given
by the Maharashira Government that they
will do everything possible to bring it
down, When something like that happens,
you cannot stop it in a day. There are
forces which have becn supporting this
kind of things. Another Sena came into
exwtence in Bibhar and another obe in
Tamil Nadu also and so on. These, in
our opimion, are tcndencies which are
parochial and almost fascist n character.
We are totally opposed to them. But to
say that evea in lower cadres in respect of
Cluss 1V and Class 1I] employces we
should have outsiders is a principle Which
is not likely to be accepted. In fact it
will promote opposite fechngs.

Mnm&muhﬂemﬂeuem

arg all locals. There is po question of
only Marathis being employed It is true
that Shiv Sena is distorting the circular or
this attitude, To that we are opposed. So
far as the Government of Maharashira is
concerned, and the Government of India is
concerned, wo completely accept the con-
cern and the feelings that have been en-
by the hon. Member, Mr. Gopalan
od others and we will not aliow this to
Sevilop Turdher, to btscalate further. We

it and, | think, gradually, we
be able to sec that not only the mino-
vities do pet protection bmt this method
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Mr, Dhotg made & very sensible sugges-
tion in the beginning. But he was sub-
sequently carried away by his own scnti-
everybody, including

duly emphasize the differences between the
minorities and the other people, etc., it
will not help. T am not saying that this
provoke Shiv Sena or others. It
against Shiv Sena, if they do so
all for the utmost restraint
language and in inciting the

Regarding Shiv Sena, it is a tfact well
known that this organisation is exploiting
the frustration and deep feelings of young
Maharashirians who are umemployed and
is trying to divert their attention from the
real problem of unemployment to achieve
its mefarious political ends. We do mnot
look at this issue as a kind of Maharash-
trians quarrelling against South Indians or
the South Indians quarrelling against Maha-
rashirians. We do not approach this ques-

The Government in

about the order that you
directing your public undertakings regard-
ing appointments below Rs. 500/-.
was not what he waa referring to. Jf
hon. Minister is interested, I
a copy of the order issued
ment of Maharashtra. The order No, ELP/
Undertaking/7934, dated the 25th Septem-
ber, 1973 says that they should

local Marathi-speaking persans
nel to the extent of 80 per cent in all
undertakings there What right
have to say that? That s not
directive. This order has been signed by
Mr P A. Sabnis, Joint Director of Ind
tries (P&RP) for Commisisoner of Ind
tries. Do you know about this? You
not speak about that at all. This ordet
has been issued and accordingly directions
were given to various undertakings there.
And this is exactly the demand of Shiv
Sena. The Maharashtra Government was
carrying out the order of Shiv Sena, the
order of Mr. Thackere, the mini-Hitler,
He ordered the Maharashtra Government
to issue an order about 80 per ceat em-
ployment and Mr. Naik with folded hands
implemented the order of Mr. ‘Thackere.

us
us-
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Police is asked to Inthichrage, it §s
posed to lathi-charge at the ‘feet so
those who are beaten are
Here is a Police, your Sub-Tnspector beat-
ing a fallen hawker on his head—I cap
pass this on 10 you. An innocent young
<hild has also fallen down, He is
mercilessly. These are alf press cuttings
from the Maharashtra Pepers showing the
same cruel, brutal repression unleashed
by the Police of Maharashtra who
supposed to protect the linguistic mino,i-
ties there. So, you cannot just say that
the great man sitting there at the helm of
affairs, Mr. Naik, win protect you., You
say that Manna will fall from heaven and
you stretch your hand to get a little bit
of it. That is not the point.  So, what
do you say ...

. MR, SPFAKER : Please ask your ques-
tion,

SHRI €. K. CHANDRAPPAN : So, niy
complaint is that he js misleadding  the
House,

I have great regard for many people sit-
ting on that side. | can mee poople who
have publicly protested. For example, the
Minister of State for Planning, Shri Mohan
Dharia, issued a statement and said that
the Congress in Maharashtra <hould make
it very clear that they huve mothing to do
with the Shiva Sena. 1 agree with you,
I have respect for you, 1 bave rospect
for other people like him sitting there.
They have the same feeling. But, T cannot
Yonderstand the Labour Leader, Shri Raja
Kulkarni who spoke agitated, He is a
labour leader. I do not think he is the
fabour leader of the Mabharashtrian labour-
ers alone. With what face will he go and
talk to the poor workers? If he repre-
sents the working class, let him represent
the working class s a class, not [T
Maharashtrian or a Keralite, this and that,
That is one thing.

Then these who are now so much
n;imdhereanduythtl!wediwmil
here, then heavens will tall there. ‘Please
do not discuss.' Where were these gentle-
men when the omslaught on the poor
People was taking place there? We did
mot gep even the face of maav of you.
You did not even come qut with 8 state-

T—1148158/73
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ment

is not against Tamilians, It is not against
Msharashirians.  Who are these Dalit
Pagthers ? The Dalit Panthers are Maha-
reshtrion young men. The fault is that
they are Harijans. They are poor people,
They are also beaten up by these fascist
forces

cw

MR. SPEAKER : Please come to your
question, You have taken more tine,

SHRI C. K. CHANDRAPPAN: [ am
coming.

Now there is another thing. Some
people say that the Kerala Assembly had
adopted a resolution asking Bomb.y to be
bifurcated from Maharashtra. No, The
Kerala Awsembly never said that. No scnsi-
ble man ever said thut Maharashtra should
be cut awav or that Bombuy should be
hifurcatcd from Maharashira so that our
Maharashtiians may cry. ‘Our darling city
is bzing taken away’. That is not the
casc. We never wanted it. Nobody cver
wanted that. So, that is not the point.
The point is, as Shri A. K. Gopalan rightly
pointed oul, whether we are one country.
This threat is not only a Shiva Senu threat.
This we have seen in the east, in Assam.
where the linguistic minorities were chas-
ed. This we have seen in Orissa and if
this happens in Calcutta. what will hap-
pen? If my understanding is correct,
Bengalees are & minority in thei}'- ca?ual
city. Is this not something whu_.'h is a
threat to the democratic system itself. ..

MR. SPEAKER : Please ask your ques-
tion.

SHR1 C. K. CHANDRAPPAN ;.l _am
asking him, My question is : r:omm.ieung
all thess, considering all our dlﬂ*l!ltle"k_lo

i at promises you are Riving
:’nddmmumi:le;z ﬂnp:fam that' T have
mentioned, we have no faith in the Maha-
rashtra Government’s protection. So, will
you appoint a Commiitee of Members of
Paziiament belonging to that side and this
side. Let them belong to all parties, let
them go to Maharashtra and let them make
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for a number of years, I think, 15 years,
Iamnmquitememthhbullwill
bave to check wup. The point is that that
c:ircn]ndoumthrthgmpiaymntof
non-Marathi speaking people, This is so
far as that circular is concerned.
'I'helwn.uemb:rhumamglm-
pression when he talks about my mislead-
ing the House, That is totally incorrect
Mr. Gopalan said that the Government of
India should withdraw that circular. That
means, he was referring to the circular o
which J was referring to and giving all
the facts of the case. So far as this one
is concerncd, a circular of that kind has
come to our notice and it does not restrict
cmoloyment only to Marathi speaking
people,
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irector of Anti-corruption, Mr.
Wagh, has boen appoinied as an Iquiry
Officer to go into the circumstances under
which these incidents occurred and also
the action of the police and mu:m:h:
conclusions and recommendations.

1300 1ms. et
. the hon. Member said
,h;'fiumhm"“ﬁ
the Chief Minister of the Stats. That
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pot & position which the Government
India are in a position to accept.
full responsibility, he has given us

facts, and we sccept those facts, and I
would request the House also to accept

Minister is not a correct thing to do.

SHRI INDRAJIT GUPTA : What is his
reaction to the suggestion for a parlia-
mentary committee to go there on the
spot 7

SHRI UMA SHANKAR DIKSHIT:
That would certainly aggravate the situa-
tion and rouse the feelings on both sides.

The hon Member had also referred to
the Hindi-speaking people, I happen to be
a Hindi«peaking person, and I can say
that a very large number of Hindi-speaking
people are still employed in Mahaiashtra.

SHRI C K. CHANDRAPPAN: The

common Hindi-speaking people are being
beaten there.

SHRT UMA SHANKAR DIKSHIT : As
tegards that, I have already made the
position of the Government clear.  The
Piime Minister, in this House as well ns
m the other House, has made the position
of the Government of India quite clear
that such parochial or such tendencics do
not appeal to us and we are against them.
Therefore, so far as our attitude is con-
werned, it is mot in doubt. Therefors. it
should not be said that | am trying to
mislead.

SHRI DINESH CHANDRA GOS
ng (Gaubati) : Coming from a State
Which has faced such problems in the past,
I can appreciate the sensitivity of the issue.
B'u_t m.tpita of this seasitivity, I have
tuised it in this House becavse | think
that the issue is such that Parliament
‘.-ll;::uld not be a silent spectator bot should
S0 eXpregs | i
o :qts concern over the basic issue

The situation Das become  grave
Bombav, not only because the alac:

194
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Therefore, in the context of this threat,
1 would like to ask directly some question
of the Home Minister. My first question
is this. What prevents the Government,
and why the Government does not put a
ban on such organisations as the Shiv
Sena, which by its very nature are threa-
tening to destroy the constitutional struc-
tures of this couatry ?

My second question is this. An organi
sation like the Shiv Sena gets its suste-
nance from the younger elements, and that
being so, what steps are the Government
of India taking to create public opinion
amongst the younger people against such
organisations in Maharashtra and else-
where throughout the country, and parti-
cularly in Bombay 7

SHRI B V NAIK (Kanara) : The hon
Member has referred to younger clements,
It is the goonda elements who are involv-
ed. So let him not accuse the younger
elements

SHRI DINESH CHANDRA GOS-
WAMI - If that bc so, T shall be very
happy. but 1 think the younger elements
should mevertheless be educated.

Thirdly, in order to assure the House
that the Maharashira Government is tal ing
all possible actions. may 1 know how many
persons have been arrested during the last
one year in connection with the Shiv
Sena activities. how many have been
punished, and during the last three months,
how manv arrests wzre made, and what is
present position of the investigation ? The
fourth question is: whether the Homw
Ministrv has given very strict direction. to
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regard 10 ullotment of Mouses or thisgs
of a similar mature which may give ‘the
impression thet the Government & doing
something succumbing to the pressure
tactics of the Shiv Sema ? My fifth ques-
tion 15: Whether all constitutional reme-
dies bave been tned in order to curb this
type of uctivity 7 My last question is : Will
be take note of the fact that over popula-
tion of cities ke Bombay and Calciita
has caused such problems? It has en-
couraged Senas hke the Shiv Sema in
Bombay and different forces In Calcutia,

SHRI SAMAR GUH\A (Contai) : 1 am
sorry to sav that this is not called for.
Not a single word has been uttered in
Calcuta. Do not rake it up Seventy
five per cent of the labour of Calcutta
comes from outside. Do not rake up these
thingg Not a single word has heen
uttered there. They have every right to
work there,

MR. SPEAKER : 1 had nof wllowed
you. May I request Shri Goswami not to
refer to other things ?

SHRI DINFSH CHANDRA GOS-
WAMI - When I referred to ‘forces' in
Calcutta, T was not referring to communal
forves: 1 seferred to foroes which are
detrimental to the established politicasl order
or sitvation They are there in Calcutta
because of this problem. 1 was not refer-
ring to the communal situation,

become Naxalites, The way things are go-
ing in West Bengal, they are going o be-
come Naxalites. This is the result of the
way they are dealing with the elections
there. 1 warn Government that the way
they are doing these things in West Bengal
the wav things are witl
turn them into Naxalites,

MR SPFAKFR: May I make
Quest 7 Bverybody is very touchy
very little things or small things.
to your p-ighbour, who is sitting very near
you. Do not refer to him: you had better
direct vour guestion to the Minister

ask bim 0 move away from your neigh-
bourhood |
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muc problems ?

SHRI VASANT SATHE: We are now
having twin cities in Bombay so that more
people can come.

SHRI UMA SHANKAR DIKSHIT:
Fesentially, he has asked two questiom.
He wants to know whether Government
hawde&dﬂmormpin;whn}be
Shiv Sena This question of banning
organisations which may be nmneeiud' of
illegal activity or para-military formation,
things of that sort, has been considered
severa] times before and the balance of
considerations has been found in Yavour
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SHRI UMA SHANKAR DIKSHIT:
He said that taking into consideration the
area and the accommodation capacity of a
large city, the Government should con-
sider—1 am putting in my own language
what he meant—whether or mot people
should be allowed from other States to
crowd into the city, (Interruptions).

MR. SPEAKER : That is all right. He
has understood the point.

AN HON. MEMBER ;: How many were
arrested ?

SHRI UMA SHANKAR DIKSHIT: 1
have got the information that in regard to
the incident of the 25th Jamuary, 1974, 43

were arrested, but if the hon.
ﬁ?ﬁammmmwfa.

Jonger period and if he asks a separate
qmtion,thnlwmlnw.lﬂﬁn!ll
the details.

13.12 nms.
PAPERS LAID ON THE TABLE

KeroseNe (FixaTioN ofF CRILING Prices)
AMENDMENT OmDER

TH.EMIRIS'!‘BROFSI'ATEINTHE
MINISTRY OF PETROLEUM

CHEMICALS (SHRI SHAHNAWAZ
KHAN) : I beg to lay on the Tuble &
copy of the Kerosene of Ceiting
Pricet) Amendment Order, 1974 (Findi
mwwmx.mhﬁg
mmmms@;uwd

Eyinestos Com~ 198
mittee Reporis

dated the 1st January, 1974 under sub-

sechion, (6) of section 3 of the Easential

Commodities Act, 1955. [Placed in

Library. See No. LT-6310/74).

RAILWAY ACCIDENTS (COMPENSATION)
Auenpment Rures, 1974
THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : [ beg to lay
on the Table a copy of the Railway Acci-
dents (Compensation) Amendment Rules,
1974 (Hindi and English versions), pub-
lished in Notification No. S.0. {I9(E) in
Gazette of India dated the 25th February,
1974 under sub-section (3) of section 82-j
of the Indian Railways Act, 1890. [Placed
in Library. See No. LT-6311/74].

13-13 Hgs,

MESSAGE FROM PRESIDENT
MR. SPEAKER : [ have to inform the
House that I have received the following
message dated the 2nd March, 1974 from
the President ;

“l bave received with great satisfac-
tion the expression of thanks by the
Members of the Lok Sabha for the
Addrees which 1 delivered to both
Houses of Parliament assembled together
on the 18th February, 1974."

13-133 mms.

RESIGNATION BY MEMBER
have to inform the

SHRI R. K. SINHA (Faizabad) : I beg
w0 present the following Reports of the
Estimates Committee :—

(1) Forty-fifth Report on action taken
hyaownmumemommﬂom
contained In their Fortieth Report on
ﬁlmo!mdnmandm
(Department of Chemicals)—Fertilisers.
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[Shri R. K. Sinba)

(2) Forty-sixth Report on action taken
by Government on the recommendations
contained im their Thirty-fourth Report
on the Ministry of Petroleum and Che-

micals (Department of Chemicals)—
Petrochemicals.
JOINT COMMITTEE ON OFFICES OF
PROFIT

BioHma RePORT
SHRI PATTABHI RAMA RAO (Raja-

mundry) : I beg to present the Righth
Report of the Joint Committee on Offices
of Profit.

RE. QUESTION OF PRIVILEGE
(Query)

ot wywx &2 (ATTYT)
WEET, 1 WYY W) WEY qYH wvYY WY
W AAAT 925, ot W BT, &7
oY qrray AT & g, I ¥ Pawfa
& & fufadry st feay 911 39 e
wIT & 37 wfeg ¥ frord ko g
AT F ¥ 3w gwn, W dwe o
W WY W I W T an Y
Qv Ty ar AR, T FoivE it e
T ok g 1 WY T, st ow
8O, W W HT 9 yud g w7 amy
wr g §, Afew oy Pratd et aw
il WARQ g ?

SHRI SAMAR GUHA (Contai): The
Son. Member has just reported that he had
mmﬂymn,m&dnuyn
that information is being delayed. The
bon. Member himself has come here. You
should nsk the Government to expedite the
matter and get that information.

ot whywe 2 : wor W, @y
Faralt g &1 e At arE
T A AW W% 7 A7 guryTw
% sforsy %1 woa fear )

wuw g : 3 e qur
wt % 3 e § 7 97 e
aft ok & 1 F quw e ¥ W wy
wE

s0 that he may make a statement. We are
in a mood to settle this matter; I can say
this on behalf of the employees.

THF MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : I came to the House and 1
am listening of course but there was no
notice.

SHRI S M BANLCRIEE. | am asking
him to listen to me and convey this feeling
1o the Finance Minister.

MR. SPEAKER You must give some
notice; then you must have my permission.
1 bave oanly allowed ome Member.

e - -

MATTER UNDER RULE 377

Reroriep SHORTAGE oF Dieser O, Kiso-
SENF O aAnp FERTILIZERS IN WisT
BengaL

SHRI SAMAR GUHA (Coata1) : The
matier which 1 am raising has been re-
ported in the West Bengal Préss and It was
raised 1n the West Bengal Assembly also;
it s uimin' the munds of people there.
There is acute scarcity of diesel oll, ferti-
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anything about the present supply position
of kerosene in UP, so far as West Bengal is
concerncd, there is shortage of kerosene,
particularly in the rural area. I would be
glad if the hon. Minister would inform us
as to what is the requirement of West
Bengal of diesel oil, fertilizer and kero-
sene, what is the shortfall and what steps
arc the Government going to tuke to meet
this shortfal Iwithout much delay.

oft wy foord (wher) : oo gy,
0 UF WTEAT & 1 AW AWIRT AV A
UTEAVE TFNT & WWTT w7 JEe 35
g frar g Y war wry et wgw ¥ Oy
wgt fe ot aoal & at F wF w
fis fagre & wegR YT W # A
TR N fw g
N o @y &, @ o ot B
¥ we fear way qv 3w F R F L
Feo: veed ¥ lwEv e @
T fis fagr< w7t oY Wi @ I 6 oW
<t sft e 3 gy ol e

MR. SPEAKER : This is s matter under

rule 377. It relates only 10 kerosene.

diesel oil and fertilizer for the State of
West Bengal,

Wt wrrew w srav (Wrorwye)
TEM ANy W)
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wvuw wgien : o Ay § 39§ ol
# §f wgt fg 1 Fafre & frg o
g w faw wr Mfew far mr &)
ag WK TrempRRfear 9 §1 8

oft wrwm W ST ¢ WeT, %W

g fare e ¢

T ¥feraw s coram sl (ot Rt
wwn) : v & g, qR I §)

wouw WY ¢ ot ¥ W9 w &
forg %o wa Wifrg 1 wiwedz i€ o
0 & | W g, Ra . ag Ay
fargre & mad< R §, Wi I & wanfgay
I T wWifwe, Ty At

SHRI D. K. BOROOAH : So far as the
question of shortage raised by Shri Samar
Guha is concerned, 1 read this news in the
Times of India this morning. 1 imme-
diately asked my office to find out the
position of diesel oil, high speed diesel,
kerosene and LDO in West Bengal. Be-
fore I came here they gave me a note on
the supply position.

In the case of High speed diesel oil,
petroleum product requirements of West
Benga] arc met from Budge Budge/
Maurigam in Calcutta arca and New
Jalpaiguri-Sihiguri in North Bengal. Budge
Budge/Mavrigam  received product by
coastal movement at Haldia-Budge Budge.
At Siliguri-New Jalpaiguri white oil pro-
ducts (including light diesel oil) arc re-
ceived by pipeline from Gauhati Refinery.
So far as kerosene and light diesel
concerncd, they come from Gauhati.

These has been no shortage of high
speed diesel oil at either Calcutta or Sili-
gun during the month of February. There
should as such be no reason for any
shortage of high speed diesel oil in West
Bengal. The newspaper report also meén-
tions of diesel shortage for irrigaticn
pumps, implying thereby a shortage of light
diese! oil. Because, as hon. Members

0 pumps arc moslly func-
speed

3

know, I
tioning diesel oil and mot high

fige

tion
light
oil.
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The requirements of light diesel oil for
entire West Bengal are met from Siliguri/
NJP. Due to sufficient product being
available at Siliguri, no coastal movement
of LDO is planned for = Calcutta/Mauri-
gam nor has it been possible to do so
due to the scarcity of product in the north-

west region and high demand of high
speed diesel oil in general. On the other
hand, 1.DO stocks at Siliguri have been

building up due to poor offtakes.

During the month of February, the
loading from Siliguri NJP has been
extremely poor due to the various labour
problems affccting the operations on north
eastern and NF railways. Total loading
from Siliguri MG and NIJP BG, which
feeds the West Bengal area has been of
the order of about 50 to 55 per cent of
the requirements. This has affected the
availability of light diesel oil in West Ben-
gal including power houses in West Ben-
gal,

The entire Motor Gasolene requirements
of West Pengal are also met from Siliguri/
NJP and the stocks of motor gasolene in
Calcutta are also extremely poor. Leading
from NJP/Siliguri, however, continue to be
affected due to railway problems and un-
less an immediate improvement is possible,
there may be complaints of motor gasolene
shortage also in West Bengal.

Regarding kerosene oil, there has been
a cut of 15 to 20 per cent in January and
February, 1974 and 15 per cent in Maich,
1974 to all States, including West Bengal

oAt wey ferwd: 4 i 571 @ IFA Far
o zas F121 EF0 g1 AT |

st JWFTA qB®AT ¢ AL NH RS
&1 & fen< femr oFar g, wETAOSE A

saver fzar 7 9° i &w fear g 1

oft wy famd @ Fre TR A
AT T TTHE F |

ot Jamia qwAr : § e famn
AT Z |

oft T g : IF Fey
“They will bathe in kerosene.”

SHRI D. K. BOROOAH : This was done
to maximise diesel production in the refi-

5, 1974 ESSO (Acquisttion etc.)
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ueries because of requirements of diesel oif

in western parts of India where agricul-

tural operations were going on.

This is the information I have got. About
fertiliser, I could not get it. The distri-
bution of fertiliser is done through Agri-
culture Ministry. Anyway, I will look into
that.

SHRI INDRAJIT GUPTA (Alipore) :
Kerosene quota has been reduced by 15

er cent. To ensure that this limited sup-
ply of kerosene will be at icast available to
the public, have you any scheme for sup-
plving kerosene through the public distri-
bution system or you leave it to the open

204

market in which case no kerosene will be
available to the public ?
SHRI D. K. BOROOAH: | have no

scheme. It will be with the State Govern-
ment. West Bengal is one on the States
where they have not taken up the respon-
sibility of public distribution.

13.29 HRS.

ESSO (ACQUISITION OF UNDERTAKINGS)
INDIA BiLL—contd.

MR. SPEAKER : About the Esso (Ac-
quisition of Undertakings in India) Bill, the
time allotted by the Business Advisory
Committee was 2 hours and the time taken

IN

is 3 hours and 40 minutes. This is the
third reading of the Bill.  Only Shri
Indrajit Gupta's name is here. After him,

it will be put to vote because it has al-
ready taken much more time than was
allotted.

We now adjourn for lunch to meet again
at 14.30 hrs.
13-30 Hrs.

The Lok Sabha adjourned for Lunch till
thirty minutes past Fourteen of rhe Clock.

The Lok Sabha Reassembled after lunch
at Thirty-four minutes past fourteen of the
clock

[Mr. DEPUTY-SPEAKER in the Chair]

ESSO (ACQUISITION OF UNDER-
TAKINGS IN INDIA) BILL—Contd.
SHRI INDRAJIT GUPTA (Alipore) :
Mr. Deputy-Speaker, Sir, I am sorry to say
that, after hearing all that the Minister has
had to say on this Bill, I have no option
but to oppose it. The main argument
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brought forward has been that it is, after
all, a teke-over, an acquisition of a foreign
country; therefore, we need not bother
about other things; this fact, by itself,
should be enough to get the suppoit of
this House, | beg to differ from this, Of
course, there is a take-over no doubt, but
the whole medality of the take-over, the
modus operandi of the take-over, as incor-
porated in this Bill, is such that it is not
possible to support it. It is a pernicious
thing, I wish to make this point clear, that
the Minister has suid—and he is right—
that the Consfitution of this country as it
stands at present does not permit the Goy-
ernment to carry out nationalization with-
out compensation; to that extent, he s
right.  But, that is not the whole truth. If
that was the whole truth, there would be
no meaniag attached to the Twenty-fifth
amendment of the Constitution which this

Housc carried out in 1971, When this
House enacted the Twenty-fifth amend-

ment to the Constitution, what was the
social and economic philosophy behind it ?
Why was that term ‘compensation’ altered
and the word ‘amount’ substituted in its
place ? 1 do not want to g0 into the whole
background. Hon. Members know it very
well. It was precisely because a  poor
country like ours, an under-developed
country like ours, which has got very
limited resources, cannot afford to pay an
exorbitant amount as compensation. There-
fore, the idea behind ihe Twenty-fifth
amendment was that the notion of market
value and compensation in terms of the
market value which was what the Suprenie
Court sought to uphold, is something which
would prevent us from carrying out such
nationalisation measures in the interests cf
the country and, therefore, consciously and
deliberately, this House introduced the
Twenty-fifth Amendment to the Constitu-
tion with the idea that in certain cases it
may not be necessary and it may not be
desirable or practicable and that it should
be the right of this couniry to pay an
amount which may be less than the bock
value or the market value of the property
taken over, but which would be in con-
formity with the economic status of this
country, So, I would say that the provi-
sions of this Bill as such go behind the
spirit of that Twenty-fifth Amendment,
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The hon. Minister said that this country
is not yet committed to nationalisation
without compensation, Is this country
committed to a nationalisation measure
affecting a company which is a branch of
one of the biggest multi-national corpo-
rations, minus its trade-marks, minus its
patents, minus its designs, minus its good-
will, minus the shares held by that com-
pany in the Indian corporations which are
incorporated in this country ?  All these
things have been exempted. Neither its
trade-marks, nor its patents, nor its de-
signs, nor it; goodwill, nor the shares held
by the Esso Inc, in the Lube India or in
the refinery company-—none of these are
o be touched. Plus and on the top of
that, this amount of Rs. 3 crores  in
foreign exchange is to be given.

Now, Members from all sides of this
House, not only from our side but from
the other side too, during the course of
the discussion pleaded with the Minister
to please take the House into confidence
at least regarding the calculation of this
amount. We must be satisfied. Other-
wise, the Twenty-fifth amendment has no
meaning, and all that he had to tell us
was that a committee which is after all
a committee consisting of Secretaries,
which is a committee of bureaucrats—you
may call it an expert committee or any-
thing else you like, but they were a com-
mittee of Secretaries of some Ministeries
—has worked out this amount, so, we
should be satisfied. Sir, we do not get the
break-down, we do not get the details, we:
do not get the facts and figures. We do
not get the method of computation, calcu-
lation or anything and we are asked to
vote for a Bill which means that a poor
country like ours whose foreign exchat]g‘e
resources are in a State of an acute crisis
at this moment has to part with a huge
amount like this,

Another thing I would bring to your
kind notice. It comes to my notice that
an amount of between Rs, 3—4 crores is
owed to this country by Esso Inc. I was
not aware of this previously. How was it
done? Some engine oil was imported
from Roumania by the Indian Oil Corpo-
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by the 10C to Ewo between 196771,
To other foreign oil companies It
not given as a loan but to Esso valy it
was given in the form of =« |
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me—to lay on the Table of the House,
which is the Internal Audit Report of the
Indian Oil Corporation which clearly said
I quote
‘If the original Intention is sought to
be changed now, especially when the
present price of the product has gone
up considerably by about Rs 1 crore,
it will amount to allowing unintended
benefit to Esso. Had the present price
of the product in question gone down,
Esmo in all probability would have
forced us to accept the product on
‘tonne for tonne’ basis It mav there-
fore be necessary to imsist on Feso to
return the produce and 1OC may under-
take to market the same which would
allow IOC further margin on sales.’

It means, they have not done it That
3,13 crores worth of engine oil which was
given to them as loan is worth more than
4 crores now That oil hay not been re-
turned. We are now asked to pay a com-
pensation of over Rs. 3 crores What has
happened to this amount of Rs. 4 crores
which they owe ua? Has it been set off
against this? Has it been calculated after
setting off this Rs. 4 crores, we don't
know; we are completely in the dark. |

pasy. How they are trying to get ouwt
of the picture without returning that oil,

SHRI VASANT SATHE (Akola): I
it is true it is a very serious matter.

SHRI INDRAIIT GUPTA: It is a
serious matter, Mr Sathe; you are a
knowledgeable person regarding thess oll
companies and I am bringing it to your
notice. I am requesting the Government
through you, Mr. Deputy Speaker, that
until they come forward before the Housc
with a Whife Paper or a statement giving
the detailed calculations, figured and com-
putation of how they arnived at ths
amount, until you take the House into
confidence, this Bill should be kept pend-
ng. The Government can come forward
with that information as soon ns thev
can, and only then thi Bill should be
taken up for passing Otherwise we have
no altermative but to oppose it It 15 not
enough just to sav that becausc we are
acquiring something, therefore, support us
Of countse we want acquisition, but not
through a Bill whose detailed terms and
proviuons are most pernicious and go
belund the spirit of the Twenty-fifth
Amendment of the Constitution

Sir, my final word is this, Mr. Munister,
I am not blaming you, this is not a per-
sonal matter Perhaps the ball wax set
rolling sometime ago; 1 don't know when
that Secretaries Committee started fune-
tioning, perhaps you have mot assumed
officc then. Put what 1 want to say is
this, that in practice, whether you like it

that you are preempting the right of this
country in future to carry out acquisition
of foreign undertakings on the basis of
payment of an amount which is to be
decided by this Parliament and to be
decided in terms of .our capacity. We are
in the middle of a most acute foreign-
exchange crisis 'You may please sce your
Economic Survey. You may pleass resd
Mr. Chavan's specch. Therefore, we bave
to tailor the compomation to our capchy
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they are doing in India is nothing, it is a
little drop in the ocean. BEven to them
we cannot say, it is all right, we will pay
you, but we will pay you later; we can-
not pay you now untll we get out of this
cisis, some sort of moratorium on it
We are being asked just to shell out this
money to them. Therefore, T would plead
with you ond through you I would re-
quest the Government, that the heavens
would not fall, let hum come forward at
the carliest opportunity with a White
Paper, taking the House mnto confidence
ubout the details of how this thing hax
been arnived at, What has happened to
that Rs. 4 crores worth of engine «il
which they owe to us which they have
not given hack to us ? Here it the inter-
nal audit report which says so. Why
should we pay the Rs. 3 crores when they
owe us Rs. 4 crores ? What is the mys-
tery behind this ? Unless we are satisfied
on these things, we cannol support this
Bill  Therefore, 1 would ask you to sec
if Government are willing to accept my
proposal.

SHRI H. N, MUKERJEE
North-East) : T would like to formulate
this as a point of order and of propriety.
This is a1 matter of very sericns import-
ance.
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ing in this country, in the
objective delineation of the financial
tion re . compensation, it is
Government to ask this House to pass
this kind of legislation.

In spite of whatever might be said
about the sovereignty of Parliament and
the prorogatives of Government in ap-
proaching Parliament with any kind of
legislation, there are certain principles in-
volved, und, therefore, I would beg of
jou to put this matter strongly before the
House, and also applv vour mind to a
consideration of this business, The M-
nnter cunt go back and cogitate over this
matter and come forward tomorrow with
a schedule,

W ate told that this company, namely
tha Essos owes this country Rs. 4 crores,
and we nre paying them Rs. 3 crores out
of our own scaice resources. That being
so, there iv the necessity for a  White
Puper vt whatever you call it, gning an
objectives computation of the moness
which might concelvably be payable to
this foreign company; without that. we
cannot take note of this busincss

SHR1 DINEN BHATTACHARYYA
(Serampore) . The Depuh-Speaker him-
self had raised this point yesterday and
he put questions to the hon Minister but
the hon. Mmister could not satify the
House.

THE MINISTER OF PETROLEUM
AND CHEMICAIS (SHRI D K
BOROOAH) . 1 satished the House, but
I could not satisfy him.

SHRI DINEN BHATTACHARYYA:
All the Members were agitated on this
tesue.
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SHRI INDRAJIT GUPTA : Do T have
your permission to lay* this document on
the Table ?

MR.. DEPUTY-SPEAKER : He can
hand it over to me at the moment,

SHR! INDRAJIT GUPTA : Yes, I am
handing it over to vou,

SHRI VASANT SATHE: This is a
very revezling document,.

MR. DEPUTY-SPEAKER: 1 d» not
know whether it is a point of order or a
point of propriety, but | have allowed
Prof Mukherjee to raise it. Fven vester-
day, during the discussion, I had said that
I was myself a little befuddled with the
whole purpose of the Bill. 1 had put a
question to the hon. Minister whethar it
was right for this House to go through
with this Bill in anticipation or in consi-
deration of a hypothetical situation which
was not before the House. The Minister
had said that he had referred repeatedly
to an agreement with this company. The
House knows nothing about that agree-
ment. The Bill is to acquire certain
undertakings of this company, but at the
same time, it makes so many exceptions.
And ultimately it amounts only to the taking
over of certain assets and liabilities.

DR. RANEN SEN (Barasat) : It is
taking over of old junk. The other day
I charged the Minister with misleading
the House. It is taking over of old junk
at a high price.

SHRI D. K. BOROOAH: And the
House did not agree with you.

MR. DEPUTY-SPEAKER : Thirdly,
the Minister mentioned a cretain figure of
Rs. 18 crores or something, which is mno-
where in this Bill. He said, if T under-
stood him correctly, that this is only a
part of the deal

Now this is another fact brought for-
ward by Shri Indrajit Gupta. 1 do mnot

know. It is for the House to decide. It
is not for the Chair to decide. We can
only point out all these things. It is for

the House to take note of these things. If
the Minister can satisfy this House, l]'{e
House in its wisdom will decide. That is

all T can say.
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PROF., MADHU DANDAVATE
(Rajapur) : How can the House decide 7
Through you we have made a request.

Let us have the comprehensive agree-
ment.

MR. DEPUTY-SPEAKER : I had said
as much. Let the Minister reply.

SHRI C. K. CHANDRAPPAN (Telli-
cherry) : These are questions on which
the Minister should not take the view that
he has the majority and he can get it
passed. T think this is a more serious
national issue.

SHRI D. K. BOROOAH : When you
run an administration, you run on the
basis of majority. This is an inescapabie
fact of life in Parliamentary government.
Let there be no mistake about it. Cer-
tainly we have to discuss issues. We have
to discuss them in a dispassionate manner
without, if I may say so, any emotional
or even psychological commitment.

SHRI H. N. MUKERJEE : But you can-
not conceal facts from Parliament.

SHRI D. K. BOROOAH: I am not
concealing facts. How do you say that 7

SHRI H. N. MUKERIJEE : If facts are
called for, you will give them, 1 hope.

SHRI D. K. BOROOAH : As far as it
lies in my capacity and wisdom. ..

PROF. MADHU DANDAVATE :
There is no question of it lying in your
capacity. It is lying in your pocket. You
take out the agreement.

SHRI D. K. BOROOAH : As I said, the
only question raised was: what is the
basis of this amount that has been fixed
of Rs. 2.59 crores ? As I had said earlier,
this is part of a larger deal, but you in
your wisdom had decided that it does not
really form part of this Bill and there-
fore, we need not go into that.

MR. DEPUTY-SPEAKER : I did not
say that. I said that you could come
forward and make a statement as to what
is this deal.

I only said that this agreement is not
before the House because nothing has
been placed by you before the House.

#Placed in Library. See No. LT-6363/74.
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SHRI D. K. BOROOAH : So far as this
Bill is concerned, it only relates to the
taking over of the marketing division
which is the installations. What is the basis

of computation_ of the amount? [ said
the procedure is such and such. | made

a mistake yesterday in saving that therc
were three Secretarics, There ware four
Secretaries because both the Sccretaries of
Expenditure and Economic Affairs
also mzmbers of this committee. So
there are four Secrctaries. They cams {o
this conclusion, on the basis of what?
On the basis of the book wvalue, the
inventories and also because we are tak-
ing over a running concern. It is not a
new concern or a dead concern. It is not
a sick concern. It is a thriving profit-

“able concern. So the profitability fa:tor
is also there.

were

This is not the first time that this ques-
tion of payment of compensation
come before the House. When the
Shri Kumaramangalam came before
House when he took over the Indian
Copper Corporation, what did he say?
He made this statement about computa-
tion. This came up again in regard to
the take over of the coal mines. If you
will permit me, I will read out the prin-
ciple which he enunciated here, and 1
think it was acceptable to both Shri

Indrajit Gupta and Shri Hiren Mukerjee.
He said :

“We have still to determine what was
the exact position so far as the work of
the company was concerned and on
what basis we could finally decide the
compensation to be paid. Under sec.
11, we have decided that the compen-
sation that is reasonable in terms of the
circumstances would be Rs. 7 crores.
This is a figure which taken by itself
really has no relevance,

has
late
this

I think it is my duty to put b=fore
the House the considerations that moved
us. What we have done in this case is
to take into account the different valua-
tions so far as the company is con-
cerned., the worth of the paid-up capi-
tal of the shares in terms of the pre-
sent market value of the shares, the
net worth of the company itself, that
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is to say, the assets minus liabilities,

and the ways of taking these different
matters, locking at the valuation of the
assets of the company, and coming to
the conclusion regarding the figure
which is appropriate and reasonable
from the point of view of the take-
over of the Corporation. For the pay-
ment of Rs. 74 crores, what we
geiting in the hands of the copper
smeiting and refinement on the one
hand and equipment and all that goes
into it and mining on the other hand,
that will enable us to produce around
10,000 tonnes of copper.”

dare

This is the story. This is the basis.
The basis is very simple. We took the
value, we

took the profitability of the
company and we took also the marketing
aspect. We also took the various instal-
lations which I had read out, but not the
inventory. If the inventory is to be plac-
ed before the House, that will be a big,
thick book if we take into account all the
inventories. So, on this principle we
came to the conclusion that this is a
reasonable amount, a fair amount, both
for the Government to give and the com-
pany to take.

SHRI K. NARAYANA RAO (Bobilii):
What is the relevance of it ? What is the
relevance of the Constitutional Amend-

ment if we pay at market value ? (Inrer-
ruptions).

SHRI D. K. BOROOAH : That rcle-
vance, I cannot explain. That could be
explained by the highest Congress autho-
rity. 'This was by the Congress Cabinet.
You may either accept it or may not
accept it. That is a different thing.

~(Interruptions). Congress authority for
him; not for us.

SHRI INDRAJIT GUPTA:  Explain
it to the House. He asked a very valid
question. What is the validity of the 25th
amendment to the Constitution if we go
on paying compensation at market value?

MR. DEPUTY-SPEAKER : I do not
know whether there is any other authority
before this House. If there is, then we
have to rethink about the entire constitu-
tional set-up!
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SHRI D. K. BOROOAH : I quite ac-
cept your view. But it was a Congress-
man speaking to a Congressman. ([nrer-
ruptions).

SHRI DINEN BHATTACHARYYA:
It is not your private chamber. This is
Parliament House. (Interruptions).

SHRI D. K. BOROOAH : 1 know that,
but all of us on this side were retorned
by the Congress Party. So, the applica-
tion of the principle has to be decided by
the Government; how it is and how it will
be. In this case, the Government thuught
in its wisdom that it should be applied in
this manner. So, this is the application

SHRI VASANT SATHE: He also does
not talk of the maiket value.

SHRI D. K. BOROOAH : He said that.
“The worth of the private capital of the
shares in terms of the present market value
of the shares” Mr. Mohan Kumaia-
mangalam had said it.

So far as the point that Mr, Indrajit
Gupta made is concerned the position is
this. I have just got it now. Had he rajsed
it a little earler, I would have got it per-
haps after a more detailed investiagtion.
The position is this. Esso deposited the
value of the oil given on loan with the
IOC which the IOC is still holding as de-
posit against the loan, Esso subsequently
obtained certain import licences for the im-
port of lube and gave it to the IQC and
claimed it as return of the loan. The 10C
has still not finalised the adjustment and
it is under consideration of the 10C.

SHRI H. N. MUKERJEE : This kind of
fishy transactions are going on all the time
with dubions Secrctaries operating all over
the place.

SHRI D. K. BOROOAH : Mr. Mukerjee
has experience of many things but not of
ordinary, common business transaction.

S§HRI H. N. MUKERJEE: I do not
wish to touch this kind of a dirty deal. It
is an operation which is so obviously fishy
with some hureaucratic blackguards being in
the picture. To hell with business, You
must talk sense and give arguments and
reasons. Do not refer to a dead man and
what be had said.
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SHRI D, K. BAROOAH: T was only
citing a precedent. If it does not suit Mr.
Mukerjee I cannot help it,

SHRI H. N. MUKERJEE: It is appa-
rently a fishy operation. If you are able
to clarify it, we shall be hapoy.

SHRI D. K. BORODAH : Why do you
start with the idea that it is fishy ?

MR. DEPUTY-SPEAKER : I know that
fish has become very costly now,

SHRI H. N, MUKERIJEE : The oil minis-
try has been stinking for the last ten years.

SHRI D. K. BOROOAH ; Both fish and
oil make eath other palatable; there is noth-
ing like fish fried in oil.

As 1 said earlier, 10C has not finalised
this matter and it is under consideration of
the JOC management, It is being sorted
out. These are normal transactions in the
oil industry. Some of us may pot know
about it because of our lack of experience
or business tradition or perhaps because of
scholarships, I do not know. It is a fact
of life about which we may not have any
information or knowledge; it is a common
practice.

It is always a pleasure, Mr. Deputy-
Speaker, to hecar Mr., Indrait Gupta; he
speaks so well and effectively but I think
so far as this Bill is concerned, it was some-
what irrelevant,

PROF. MADHU DANDAVATE: Re-
peatedly this point was raised. After the
25th amendment was adopted the whole
concept of compensation had disappeared
and the concepts of market value and pro-
fitability and other things will not be brought
into the picture, Prof. Mukerjee rightly
asked: what mre the norms? Why is it
that the principle of the 25th amendment is
being discarded ? For that you are giving
no explanation at all,

SHRI D, K, BOROOAH : I am not here
nor is it my business to give ideological ¢r
theoretical explanations, Although we have
sard that we can do so without compen-
sation, it does not say that you must do it
without any compensation. There is differ-
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ence between the two, A decision will have
to be taken by the Government at the ap-
propriate time. It may be that some day
we may change places; some of us may
continue to be here ulso under the new
dispensation.

SHRI D. N. TIWARY (Gopalganj):
When you acquire the land of the kisans
you say that fair compensation or market
value cannot be given. But when you ac-
quire the property of a businessman you say
that market value will be given. Why this
double standards ?

SHRI D. K. BOROOAH : Even here the
market value is not given. Only that is
taken into consideration, We do not pay
on the basis of the market value. But we
must remember that we are taking over a
1unning concern, a profitable concern.

SHRI B. V. NAIK (Kanara): When you
take over a profitable running farm of a
i wmer, he is not compensated. Sometimes
the 25th Amendment 1s made applicable in
their case. It is a fact of life.

SHRI D. K. BOROOAIL: In their case
also 1t should not be dons.

) SHRI VASANT SATHE : So far as Esso
is concerned, you say it is profitable, I do
not know whether Esso is today really pro-
fitable under the present constraints,

) SHRI D, K, BOROOAH : It is, because
it is an oil company.

SHRI VASANT SATHE: Even with the
price hike ?

SHRI D. K. BOROOAH : For that we
are giving price hike to their products, It
1s a profitable concern. Moreover, it is

running a 2.5 million refinery, which can
be expanded.

SHRI VASANT SATHE : What would be
the market value of the Inventory?

: SHRI D. K. BOROOAH : I do not have
the details of the inventory, T think it is
never customary to give the entire inven-
tory. It is not done,

SHRI VASANT SATHE: Sir, yon said
thet according to the printiple enunciated
by the late Shri Kumaramangalam the mar-
ket value is taken into consideration. It is
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in that context that I wanted to know the
market value. If the market value is Rs.

5 crores, then Rs, 2.5 crores would be 50
per cent of the value,

SHRI D. K. BOROOAH : My informa-
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tion is that the installations themselves
would cost about Rs 10 crores.
SHRI RAMAVATAR SHASTRI

(Patna): What is the harm in giving this
information to the House ?

SHRI D. K. BOROOAH : The harm is
that the other oil companies would have a
longer lease of life. That is what Surmah-
Shell and Caltex are trying to do. There-
fore, may I move that the Bill be passed ?

SHR1 INDRAJIT GUPTA : Regarding
the loan to Lube he said they have paid
some money which is held in reserves as
against that loan, About that an internal
audit report is there, It is not paid back
In rTupees; it is paid in oil and the price of
oil has gone up several times.

SHRI D. K. BOROOAH : That property
is not lost, When they deposited it they
wanted oil, Of course, today things have
changed. . . . (interruptions)

DR, RANEN SEN: When they have to
give us somc money, they give it in rupees.
But when we have to pay them some money,
we give it in dollars. This is the policy
of the Government of India with regard to
American companies. .. . {(Inferruptions)

SHRI D. K. BOROOAH : This dispute is
going on, At that time it was the value,
whatever the amount was. Rs. 3 crores
were deposited, We are asking them fto
retmn the oil.

SHRI INDRAJNT GUPTA: Now it is
over Rs. 4 crores. 3o, from this amount
you can at least deduct Rs. 1 crore.

$HRI D. K BOROOAH: It cannot be
done.

SHRI INDRAJIT GUPTA : We have no
money for so many items and yct we arc
going to fill up the pockets of these people.

SHRI D. K. BOROOAH : Wc are not
going to fill up the pockets of these people.
We are taking awav from them a concern
which is eaming profits.
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PROF. MADHU DANDAVATE : One
point  repeatedly raised is regarding the
dollar and rupees, They are not prepared
to refer to that point at all. Shri Indraijit
‘Gupta specifically asked this question,

MR. DEPUTY-SPEAKER : Now I will
put the whole thipg to the House.,

SHRI INDRAJIT GUPTA : Sir, are you
satisfied ?

MR. DEPUTY-SPEAKER : There is no
question of my being satisfied. The House
over Rs. 4 crores. So, from this amount
has to take a decision; not I.

SHRI H. N. MUKERJEE: Could we
not ask the Government to go back. 1e-
consider this and come again before this
House ?

MR. DEPUTY-SPEAKER : It is for you
to make that suggestion.

SHRI H. N. MUKERJEE: It is full of
loopholes. Even to my illitcralc basiness
consciousness, it seems to be a pronosition
which is unacceptable, How can the
‘Government do it? Tt cannot be done

MR. DEPUTY-SPEAKER: You have
made an appeal. It is for the Govern-
ment to react,

SHRI H. N, MUKERIJEE : is this the
way to do it? Is the Government going
to function merely by brute majority ? The
‘hon. Minister threatened a little while ago
that Parliament means majority. We
know it. But we have to funcicn more
gracefully, A more graceful operaiion of
the majority principle is what the parila-
mentary life connotes. If that sort of
grace is to be given the go-by, let us know
it. There are three or four Cabinet Minis-
ters sitting here. They can easily go back
for a recess insofar as their particular dis-
cussion is concerned. They can go back
to their chief, the Primc Minister, and
consult here eminence, and then come back
again and do something about it. She
could be told about the feelings of the
House. ...

MR. DEPUTY-SPEAKER. You are
an appeal.

SHRI H. N. MUKERJEE: I am, per-
‘haps, making a show-piece of myself
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which T do not wish to ¢o. PRut I do it

in exceptional circumstances. Esso is

being given something on a silver platter
which is not proper. (Interruptions)

PROF. MADHU DANDAVATE :
use your good office.

MR. DEPUTY-SPEAKER : If T misuse
my good office, it becomen » bad office.

You

Now, I put it to the House. ...

PROF. MADHU DANDAVATE: The
Minister should respond to the appzal made
by Shri H, N. Mukerjee.

MR. DEPUTY-SPEAKER : Silence is
sometimes more eloquen: than speech. If
he does not speak, it means ke has aiven
a response,

The guestion is:
“That the Bill, as amcnded, be passed.”
The Lok Sabha divided

Division No. 9] AYES [15.16 hrs.

Ankineedu, Shri Maganti
Ansari, Shri Ziaur Rahman
Arvind Netam, Shri

Azad, Shri Bhagwat Jha
Basappa, Shri K.
Bhattacharyyia, Shri Chapalendu
Brahmanandji, Shri Swami
Chavan, Shrimaii Premalabai
Chhotey Lal, Shri

Daga, Shri M. C.

Darbara Singh, Shri

Das, Shri Dharnidhar
Daschowdhury, Shri B. K,
Desai, Shri D, D.

Dwivedi, Shri Nageshwar
Engti, Shri Biren

Godara, Shri Mani Ram
Gogoi, Shri Tarun
Gomango, Shri Giridhar
Gopal, Shri K.

Gotkhinde, Shri Annasaheb
Hanumanthaiya, Shri K.
Hari Singh, Shri

Kailas, Dr.

Kakodkar, Shri Purushottam
Kamala Prasad, Shri
Kamble, Shri T. D.

Kaul, Shrimati Sheila
Kavde, Shri B. R.

Kisku, Shri A. K.
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S Shrimati T.

Syl Vikram
Mahujun, Sbwri Y, 8.
Mabats, Shri Debendra Nath
Majhi, Shri Gajadbar
Mathotra, Shri inder J.
Mandal, Skri Jagdish Naraln
Mirdha, Shri Nathu Ram
Mishra, Shri Jagannath
Mishra, Bhri L. N,
Mohammad Yysul, Shri
Murmu, Shri Yogesh Chandra
Naik, Shri B. V.
Negi, Shri Pratap Singh
Oraon, Shri Tuna
Painuli, Shri Paripoornanand
Pandey, Shri Narsingh Naraln
Parashar, Prof. Narain Chand
Partap Singh, Shri
Paswan, Shri Ram Bhagat
Patil, Shri Krishnaraso
Patnaik, Shri J. B,
Pradbani, Shei K.
Raghu Ramaiah, Shri K
Rajdeo Singh, Shri
Ram Surat Prasad, Shri
Rai, Shrimati B. Radhabai A.
Rao, Shri Jagannath
Rao, Shri K. Narayana
Reddy, Shrl P. Ganga
Reddy, Shri P. Narastmha
Richhariya, Dr, Govind Das
Roy, Shri Bishw.n: th
Sadlhu Ram_ Shr
Saini, Shri Mulki Raj
Samanta, Shri 8. C.
Sankata, Prasad, Dr.
Sathe, Shri Vasant
Shahnewaz Khan, Shri
Sheilani, Shri Chandra
Shambhu Nath, Shri
Shankaranand, Shri B,
Sharma, Shri A. P,
Sharma, Shri Nawal Kishore
Sharma, Shri R. N,
Sbenoy, Shri P. R.
Shetty, Sbri K. K.
Shivappa, Shri N.
Sohan Lal, Shri T.
Tiwary, Shri D, N,

1974-75

Chandrappan, Shri C. K.

Dandavate, Prof. Madhu

Deshpande, Shrimati Roza

Godfrey, Shrimati M.

Goswami, Shrimati Bibha Ghosh

Gowder, Shri J. Matha

Gupta, Shri Indrajit

Haldar, Sbri Madburyya

Halder, Shri Krishna Chandra

Kachwai, Shri Hukam Chand

Krishnan, Shrimati Parvathi

Madhukar, Shri K. M.

Mavalankar, Sha P. G.

Mohammad Ismail, Shri

Mohanty, Shri Surendra

Pandey, Shri Sarjoo

Pandeya, Dr. Laxminarain

Ramkanwar, Shri

Rao, Shri M. Satyanarayan

Sen, Dr. Ranen

Sharma, Shri R. R.

Shastri, Shri Ramavatar

*Shastri, Shri Sheopujan

Yadav, Shri G. P.

MR. DEPUTY SPEAKER : The resolt**
of the division is: Ayes: 85; Noes: 26

The monon was adopted.

RAILWAY BUDGET 1974-75—
GENERAL DISCUSSION

MR. DEPUTY-SPEAKER: Now we
teke up the General Discussion on the
Reflway Budget. Ten hours have been
allotted for this discussion, and the time to
the different parties and groups has been
allotied on that basis. Shri Mohammad

Tua Rem, St Ismail. .

*Wrongly noted for NOES
;:“'"'"""N Menfhers also recorded their votes for Ayes : Sarvashri Natwarfal
,_’;‘!an
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Ty d g 3R ffew vt o §—
WE AT § fie woage @ e g,
X i gy dar §, 3@ o w6 T
mr & % qeEr g—15 wd &
THYTE ®Y Arqy geeta Wi A fear )
e ® frowr gqat §, ¥ W ferh
W 2R, IFA A N wdwew
fearr, sfarx arre 3 Saey fvar, wa ww
N TIMAT TG FAT WgA— AT
Tt w2 FOX § ) A W aod
T W TR g et wgea
% gz S fivar a1 | 15 B e
g o, @fer 99 A I WA A 9%
ot faur i Wx N1 & W I 5
fiew w0 ¥ o awr g, vw A @
T i arfafes Wi vt 8,
WR IR FAFN e e

oW ¥ A F § N FO A wIH
it et &, ag marwr @1 &
HATTHY FHTCAWT AT AT § e vy
T aF w¥=A § T ek N T gy
T ¥ A% & qyo 7w wuehr firerar
6T, 3§ P AW R w4, @ 1
gt & dery & @y &, W A v
R S8 ? o W & fag g
foeret &, rrdvw 2 § A ¥ o
AW MG ) S oY e oy
o | ag A T WA v ay
W At & v g 2w F dew i @,
&reg ot § ¥ T Tk iy fear
wa

g7 ot ez vt § T g ghednd
fomtfefes & 1 39 W= wwir g

W fetd forordft § ot ag v wTore
e § 1 A fox 3w e o wwelt §
for g B v et 7 ofverer F g AT
arft @ wow owwar | oew Wt
Tt AT & ¥ forg ofterer qrar Y
1Ty | Afirer N it § ag o g
Ty, Wy A w@ € 1 gy alw
3w gy ¥ ) e o o PeaarafusrdY
w1 § 7 ag v 2 g f graed
Adwrami fear R dmT g TR R

e & & §wd & T § FgwC
FTEAT| W KON qIW ¢ I
fory 7% g wferelt =t & 1 wrow
q T Ik fow asier 80 @ @@
T FaeT adiwT § 1w o o Ty
qrfeeft 7t & v Tl vy, AT
¥R, v afer—fed o s
Y wrk arg 7@ & ag I W FT
&1 g § Ay demw wAr §, A
A & W9 IAYT AN A 3 @war
wife fo ot W savmifer afne
AR A &

SHR1 A. P. SHARMA (Buxar): Mr.
Deputy-Speaker, Sir, I risc to support the
budget estimate of the Railway Minister for
the year 1974-75 presented to this House.



Rly. Budget,
1974-75

the other friends there always do so.

As far as the infercst of the people is
concerned it is evident that the Railway
Munister has initiated new policies for
construction of new lines. The policy so

construction of a new railway line, the earn-
ings from that area were the main factor.
He has changed that policy and he has taken

arwnda!ewkiydﬁucllhwkylke
Calcutta, Bombay and Madras and the back-
ward areas of this country would never have
a railway line. It is this mspect of

Budgetthat has to be appreciated by
and all.  But Y am sorry that whatever

g
2
]
3T

are ot

in the habit of doing so.
Mewntﬂtthonmmhb—
our and he alwo talked something abont the

i
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It is generally said that the railways are
not running enmough wagons and, therefore,
there is shortage of coal in the country. In
fact, there has been discussion in this Hotse

is lying at the pit-heads and the wagons are
lying at the siding. Nobody wants to take
the trouble of carrying the coal from the
hit-head 10 the wagon which is standing in
the siding. In the olden days it was the

all interest in it and they are not carrying
the coal the pit-head to the siding.
They are wanting 400 railway sidings to be
near the pit-heads when only
coal will be moved from the pit-heads to the

E
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friends always talk about unity, but when
that unity did not tum out to their advant-
age and when people like myself acquired
majority in that Federation, they walked
out of it. In the year 1957-58 they walked
out of the combined Federation and made
u request for revival of the old Federation
and they got it.  (Imrerrwpiions) 1 am just
telling how their bistory of unity is a broken
hstory of unity. Therefore. when they
tulk about unity, they do not falk abow
unity amongst the workers; what is at the
back of thewr mind is who should capture
the 1ederation, who should capture the
Union. Shri Ramuvatar Shastri talks about
calegory-wise unions and his feader, Shri

1974.75

voluntary basis. Why are they afraid when
1 talk about fully-paid membership ?
who are the people who are expected to
decide the fate of a trade union ? Even in
General Elections, the voters have got cer-

name of workers, but whatever they talk s
more in their own interest than in the inter-
est of workers.

1 want to say on¢ more thing. Govern-
meat should also consider as to what
is going to be the guarsntee. Government
may not give recognition to a parucular
union, dut whether you give recognition or
not, what arc you going to do with these

§
£
!
4
3
5
E
g
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They simply want to disturb the trade union,
They want to build union by dividing the
“‘workers into as many compartments.

About the category unions, the less the
-said the better. The Minister has alread)
said in his speech that there arc 47 unions
«dn the Indian Railways. According to the
friends over there, there should be 700
unions in the Railways. God save the
Indian Railways, the Railway Minister and
the Railway Board. When that day comes.
‘they have to deal with 700 unions, all kinds
‘of snakes and scorpions and all kinds of
people ... (Interruptions) and the Rail-
ways will come to a virtual stand-still.
‘Moreover, there will always be a fight, not
‘between the Railway Ministry and the work-
ers but there will be a fight between the
various categories. The Asstt. Station Mast-
+er will quarrel with the guard. the guard
will qparrel with the driver and the driver
will quarrel with the fireman ... (Inferrup-
tions) You have no idea, you have no
‘knowledge. Pleass listan.

They were talking so for about the loco
running staff. They do not know who are

“This is how they want to bring about unity.
1 want to tell these friends that if they
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is this union or that unlon, decide ms to
what type of union they would have.,.

SHRI 5. M. BANERJEE (Kaspur) :
Ballot.

SHRI A. P. SHARMA : Yes, yes. 1 am
talking about ballot.

Then only they will find as to what is the
meaning of the trade union. But I am
quite sure that they will not agree to thut
because it does not suit them. It will
always suit them to collect the people who
are not prepared to fulfil their responsibility.
This is how they want to run the trade-
unions in the country. Therefore, I am for
one industry, one trade union. But the
problem is so difficult that to tatk of one
union-one industry and then do away with
everything, will be over-simplifying the
problem that the Indian Trade-Union move-
ment is facing in this country,

One thing more and 1 have finished.

SHRI S. M. BANERIEE : Why shoul.!
he finish 7

SHRI A. P. SHARMA : 1 will finish.

The Pay Commission has submitted its
recommendations. The Government has
taken a decision on the major tecommenda-
tions of the Pay Commission. Some of the
recommendations on which the Government
has taken a decision are being implemented.
I know that a large number of people have
opted for the new pay scales giten by the
Third Pay Commission. There are a large
number of problems still pending the deci-
sion of the Government. There will be a
pumber of anomalies also. I would inform
or rather request the hon. Minister about
this. The Government in principle have
glready agreed that there should be an
Anomalies Committee at the national level
and also at the departmental level. 1 would
nquuthtmthl!honhoulduhthmm
see that immediately this Anomalies Comy-
mhmwtthm“y.ntmm-
mental level. Where the anomalous situa-
tion arises, regarding the fixation of pay of
the Railway employees, this should be
tooked into and J request him to take this
step immediately.

My last point is this. ’f;:“:d:: ioapart-

the workers
o S of India are concorned
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and capecially the railway employees are
concerned, this is very important and this
i regarding the question of bonus. It is a

Before that Bonus Re-
view Committee only the National Federa-
tion of Rallwaymen had appeared and pre-
sented the case of the Railway employees.

hope something will come out of it. You
these friends will claim the

Commil
mit its report will submit its report by the
end of

g ™
E
§
£
=

that Committee and this report is expected
very soon. 1 would request the hon. Minis-
ter to implement that report of the Bonus
Review Committee. Railways are one of the
biggest employing ministries in this coun-
try and whatever may be the recommenda-
tion of that Committee, they should imple-
ment them. The Railway Minister must be
the first to accept the recommendations of
that Committee us Railwuys are the higgest
employing Ministry. I am quite sure that
their case is genuine, their case is obvious.
Once that principle of bonus is decided up-
on. whether an industry runs at a profit v
at a loss, a quantum of minimum bonus i
to be given. I have picaded for Vr. Baner-
jec also  Defence Production personnel
will also get it. So I request the Railway
Minister that from his side, he should sec
10 it that this report of the Bonus Review
Committee is accepted in soto and the en-
tire railwaymen in this country are given a
minimum of 8 1/3 per cént bonus.

With these words, I thank you for giving
me a chance to speak, and 1 support this
Budmwh!dawnduﬂibadbymyﬁm
2 ‘anti-labour’ and ‘anti-people’. As a
matter of fact this is the most practical
Budget that the Minister could have ever
produced. Thank you.

SHRI S. M. BANERJEE : [ support this
Portion of the speech; others should be et
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two speakers of your party and one of them
is a newoomer to this House. If you take
too much time you will jeopardise the other
Member's chance.

Y TR Wl (9ET) - ST
gren, Tw sy, oft wferer AT fe,
X forg W2 & a9 &7 T 27 A 0
Yw fear £, & swer Wrer fadw
w7 g | qg T Srwn-Fadndt,
97 9YZ FTY ATHT, WA T AT FA
aTeT A7 v-faRer TATET A R
7Y o §, v fog f vewr el
FEOE
16 15 hrs.

ISHRI VASANT SATHE in the Chair]

X 1 & TN W & ag T §
f& T wAY X 200 FqE FIT § SIS
wTZ %7 q%E 997 fEAT § | TN wer A
TOET FT IW w1 fEOAT, 17 AT G
1 WTET, a4 FT 136, 38 FUT AT
TG A FT RO A ] ) TF IS
AT 99, 75 HUT ¥IY FT WET I
T § | I AR T g T AW,
qESE, AT qraTo Wit 7 g—T
feryar @@ ®T 34,54 FOW AT
TgW W A wfer ¥ §, AR @ W
qHAT F QEIFAWE AT TN G
FT fFOAT W FT AN 4. 44 FUT
AT AT §X ST wAww WG W
& wwe grr & fF 97 A 9 hE W
£ 1| @ ot 7% wday WY fiazy w O
frery g & 1

TER wre-aTE A qgrar §, Afew
e & 73 9 smsewy §, for WY W
FNeadgm ¢, FTHE A IESH
Wt ww foar wran § ) @9 4 ¥O o&t
@ ot §, forr w1 ey wrRT W A
fRw ¥ gwiaR A § | dwrfew
AT O ¥ VAT E, AW aR F
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[ o wrRit)
formaer & ardy § | @ 7 wrwEr W
o §? —fawer | e A
w7 gl ¥ fert aw & WA
& forg <o fapwer apfirae 2ar § 1 39
T WA RN I & T
e o | et &% ey §
fo g awz wafaaedY, wge-
gt sty wwrRarTaut § |

A § fie Sod w1 e
W FE E ) T T WTE WY AT 6T
o AT 39. 33 FOY TWAT WA £,
forg &t wforsdt wrefra ag grm fir Fre
W RIRET TG S AT AT WY TATEY
TP 1 WAR AT A 72 AT
§fmAitasvem ¢, oraag
I 44.89 FTAY TG 7qA
AR § | AT E T AT ¥ AW A
 ffr w1 W

W Wit el wgv ¥ aw aT @
fie wrzrwil g d | TEeT e wT
& wor—A® ¥ & vT I aw
SRMTI—IX WTATA %7 Wiy |
T® Y § 35,000 ATEEH AR I
wF &, for ot yoE T § 1 afew
fr tod AW & AT WY A W
derwf ar , v far & §
ST ATATH TYT AT § AITEH | WA
Ll 4

a3 ¥ 13 AT @A &7 Ay

EL)
o¢ fww waT wC T W T W oA
qaeahr g ?
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tw salt (sft qwo gwe faw) :
ot F vvel ¥ dww ww WY ?

ofy ovsreeTe Wl : o) WIS ETOMTAL
Fam v @Y, ¥ vt arr wg WE +

¥ frgrr Y wezTOTT ot ETRY
Wt Aty WY e WY | @ AT
Z19-§ey qefrfredwe o) guron wfgg
anfart o a W— g aew grieat
f—pr ey § ? T waw A |
ot & w¥ | ol Y o gt § ) W
it et ¢ fie ot & Qe ° wna
%7 waer firar wrar § 7 feed @w ™
T & W o & gvaar, o g AR A
TF ¥ TATARE AW TC YW X ¥
YOO WU | RfET 9E ® a1
frw fear fe arfer gt gor 1 K
CrRTIdr At o m— ww Y v A
Wi aw A g |

#1T WET ¥ FET WEY § —N
Taat g, qgd 97 W 500 ¥
#rfory i Yo W & griew W AT
geer fud | I & T T ANy
&I qeardr oy Afeg | W AGE F
wif wrr et d o o W § ST AR
w2 oA W F wgr §—27 ardr
ﬁ"'—‘tﬁm%ﬂ' *miw: Qe
Frko WTTo THo ¥ VW< grv F2adny
¥ W 3T gAX W1 goaTedt oG oo
a1 Qourfomtofediic & & AwHY
il 7T frare wx O &, WY | Wk
* &urdy v @ & At gt aw W
TG frd gruw AW g AW W
oy wry fas fear€ oft fis sy
ox § oray e § e ay @
AR v sowr G T TN
€ 1 S T %Y o v arrer AP b
Tk w wrarfos I @ WO | Yo
Ford sredrimm v, 2 RyreiRenr
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vt ¢ 1 afer o Far ot W)
L o A e R
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o feiridnv R are)
tq ferfr &Y wew Aifird s st
¥ g Ao 1 dfer dF ag
frdtar 7w Y gre ST o §—
196 TTq § Tr@ wguvr faed aww
7 oo & wwty F 314 T AT AT
Fdr Mg At § o WA
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forqr forerar §, e s & ) A
a7 I Y Qford | wE TR D LHA
# siion & wAy § o agfena o,
7z 3w N Ofwd | 7w gy g T8
ATITE AN AR § 1 T &
e $ifrd, gwedt frawmed, 7 fe ¥w
%t wfgd fip #ewQ ¥ 0 W &
A g e amr wAi ol fY3WE
mi ¥F S & 1 T At w afed
et STT T T wRWT | RS T
sy § firsr ot e s ¢fear
TR iy wEREI W woa
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¥ 1 wo R oAl g § Qo
amkodtogette ¥ Aqea & wEA AT
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FTRIRAME ) WA AT ¥
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Jdefend himself. Tf unparliamentary -
sions are used, the Minister can get up and
object to it, but the officers cannot do it.

Therefore, 1 feel that while we should
attack the policies mercilessly and even the
Board, we should spare the employees anl
officials, but our attack should be mainly
on policies. That is my appeal.

MR. CHAIRMAN : In any case no um-
parliamentary words should be used.

PROF. NARAIN CHAND PARASHAR
(Humirpur) : Sir, I rise to support the de-
munds presented by the Hon. Railway Minis-
ter in this August House. The Railway
Budget is an exercise in the context of the
{otal development as well as the continuous
economic growth of our country. It has to
be viewed from  many angles. Though
Inbour welfare occupies a prominent part in
it. it cannot be a substitute for the entire
upproach to the Budget. It is in this light
that T want to speak a few words on this
Budget.

The Railway Minister this year was faced
with a Herculean task, namely bringing be-
lore the country a picture of the Railway
finances which have been subjected to very
heavy strains because of public agitations.
vwious shortages and rise in prices. These
figures, namely, Rs. 1298.27 crores, which
he has murshalled for us to consider, indi-
cate the difficult task he has to perform. He
has left us much as Rs. $2.79 crores as an
uncovered gap, Few will realise the diffi-
culties with which he was beset. One has
to remember that the new Budget has also

§
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from moving and set fire to them are the
greatest enemies of the nation? Are they
not showing disrespect to the sacred blood:
of the martyres which had been shed on the
borders of our country ? I request the
Railway Minister to take courage in his
hands and come forward with an assurance
to this House that such an agitational
approach will not be tolerated and that a
Bill will be brought before the House under
which every squatter who tries to obstruct
the movement of trains or damages railway
property would be dealt with as a traitor.
Why should not capital punishment be
awarded to those people? Why are we not
thinking on those lines ? 1 want the Hon.
Minister to come forward with such legis-
lation so that the wheels of the country's
economy are not put back by 200 years, It
is an easy thing to laugh now. Can you,
imagine that if the trains are stopped like this
for each manday that is lost, the country is
suffering u tremendous loss ? There are
areas and there are people who have been
subjected to the utmost neglect by the
Britishers and afterwards for the last 20
years. It is no use waving flags whether
they are red or green or yellow, We must
sece what has happened in the First Five
Year Plan. 1300 kilometres of railway lines
were added. After 20 years of planning we
have not added more than 6000 kilometres
of railway line. The Minister has been Kind
enough to give a list of important new
lines. 1 want him to devote more attention
to this aspect of the matter and see that in-
dustrial and agricultural development and
also commercial development takes place.
All types of development depend upon com-
munication and unless we are able to com-
municate from one part of the country to
another we cannot do justice to the coun-
try.

The railway system in our country is a
huge metwork. It is the largest in Asia if
I am not wrong. It accounts for 68 per cent

250-

a new kind of concept in your milway
budget speech that short distance for passen-
gors by rall ks a loging game and so you
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-would not agree with you, because the areas
which are left uncovered so far may have to
suffer on account of this approach. The
areas where you have big lines, the areas
which you have developed already would
gain and those areas which have not had
the feel of the country’s development prog-
ramme will stand to suffer.

- In your budget speech you have mention-
ed 30 new railway lines. The total amount
allocated for the construction of new rail-
ways in the Fifth Plan for the entire coun-
try, that is, the Union of India, is Rs. 100
crores. What is the loss which you have
suffered on account of strikes ? It is also
Rs. 100 crores. So, what you are providing
for the whole country by way of new rail-
way lines that amount is lost because of
strikes. Let us stop and pause where this
is leading the country.

In regard to these 30 new railway lines
I would request the Minister to have one
approach, and that is that one State should
have at least one railway line in the next
Five Year Plan. We are happy that in
some areas the railway lines have already
been sanctioned. We want you to honour
them. We want to support all your com-
mitments to this House, for the sanction
that Parliament has already voted. We have
no dispute about them. But while sanction-
ing new lines, kindly bear in mind this fact
that every State, big or small, should be
touched by your hand. The country is wait-
ing for you. You should not sit only in
Delhi. The children in the rural areas want
to feel your presence by having railway
lines.

Among the 12 railway lines for which sur-
veys have been conducted and completed,
there is one line in my State, namely, Nan-
gal to Talwara. About 50 to 60 Members of
Parliament requested the Prime Minister to
take up this line and it was at her instance
that this survey was ordered. Now that
survey has been completed. Here I want
to say that during the last 25 years Hima-
chal Pradesh has not added even a single
kilometre of railway line, be it broad, metre
narrow gauge. At the same time, in order
to have irrigation projects and provide water
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to the canals in Rajasthan, our railway lines
have been closed. Where are our people?
They are fighting on our borders, shedding
their blood for protecting our country from
the enemies. Are vou going to help the
blackmarketeers or big businessmen who are
running the business of smuggling, by pro-
viding them container coaches, air-condi-
tioned facilities, first class travel facilities
and even better platforms while not caring
for the State of the soldiers who fight on the
borders? Is this the kind of policy which
you want to follow? I want you to serve the
backward areas, because the country is far
flungand these jawans have gone to the bor-
ders to protect the sacred motherland, if
necessary by even laying down their lives.
Is this the return which wou are giving to a
State from where such jawans come, when
the country has invested a lot of money on
those jawans ? Therefore, I want you to
adopt a new approach. May I remind you
of what you said while presenting the bud-
get last year ? You said :

“The classical concept of traditional
economic viability needs to be re-adapted
in the light of the historical experience
gathered from the economic development
of different societies, The principle that
transportation infra-structure must evolve
along the pattern determined by pre-
existing economic viability needs to be
modified to the extent that very often the
creation of the infra-strutre themselves
lead to additional demand and increased
commercial prospects. The selected areas,
the calculus of short-term economic ret-
urns must yield place to the long-term
benefits through a policy of delibsrate
developmental expenditure.”

When you construct a new railway line,
there is industrial development, there is com-
mercial development, there is all-round
development. If you take up the construction
of the Nangal-Talwara line there would be
development of that area. There would bz
more generation of electricity and this would
be available to Punjab, Haryana and Delhi.
Apart from the development of that area,
there will be additional income to you from
freight and passenger fares. Remember that
when the country was suffering from serious
food shortage last year, it was Punjab that
came to the rescue. Special food trains were
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lected and which has been out of sight of
every Reailway Minister should be in your
mind and you should do justice to this area.

I want to bring to your kind attention
another very important thing and that is
the reorganisation of railway zones. At
present, the administrative system in the
railway is so large that it is unweildy.
it was on 14th April, 1951 that the his-
torical administrative set-up in the coun-
try was ammounced and six zones were
created within a year, uplo April, 1952
Then, three new zones were created and the
last zone to be created was on October 2,
1966. Two railways were untouched by any
of these three reorganisations. One is the
Northern Raolway and the other is the
Western Rallway. Even today, the total
hilometreage of Northern Railway is more
then 10,000. Similar is the case of Weatern
Railway. What is the use of having such a
buge, sprawling unit to which there is no
attention paid by anybody? Take for exam-
ple, the northern zome, From Jogindar
Nagar to Mughmlsarai, It is 1430 Km., How
many Members of Parliament arg on the
Northern Zogal Comsnittee? It is nearly 150
Members, Even the largest Parliamentary
Commitice, a jolnt Committes of both the
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Houses, on a particular Bill consists of not
more than 45 Members. But your Northern
Zonal Committes consists of as many as 150
Members, from all the States. I think, that
is a big injustice done to that area. So, I
request for immediate spletting of Northern
Zone and creation North-Western Zone.
Compriging the North Western States of
J&K, Himachal Pradesh, Punjab, Haryana,
Delhi and Western Uttar Pradesh—Feroze-

pur, Dethi and Moradabad. Divisions,

What about the Railway Service Commis-
sion? The Railway Service Commission is at
Allahabad. There is a railway line upto
Jammu and now you are thinking
of having it up to Srinagar. The candi-
dates from Srinagar and Joginder Nagar
have to travel to Allahabad for inter-
view, etc, Where should they stay? Is not
the country going to look to them that they
have a fair representation in the railways ?
It is high time that the re-organisation of
the zones undertaken by the Government
20 years ago should be looked into again
and there should be an immediate attention
paid to the Northern and Western Railways
which are srpawling like anything. The
new proposed Northern-Western zone should
have a scparate Railway Public Service
Commission.

254

Now. I want to draw the attention of the
hon. Railway Minister to the general con-
dition of running of trains. Shaugat Thanvi
a famouns Urdu satirist, once proj a
interesting p%m%
said that a ballot will be taken at Delhi
railway station as to the direction in which
the train is to move. It so happened that
the majority of passengers, of course, with-
out ticket, in the train happened to be for
Calcutta side. So, the train moved towards
Calcutta side. At Allahabad, it was dis-
covered that most of the passengers were for
Allahabad, They got down. Another ballot
was taken and it was found that the majority
of passengers were for Bombay side. And
the train started moving towards Bombay
side. Then, another ballot was taken and
it started moving towards Pathankot side.

Today, what is happening is the fore-taste
of what Thanvi had projected before Inde-
pendence. Today your trains do not stop at
the scheduled stops. Wherever a mob comes
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up and pulles up the train, the train stops.
Your trains are running late; they are
stopping at any and at every point.

What is happening today? In the Month
of February, at the Nasrala station, a very
sad incident taok place. A crowd, a mob,
attacked the train, threw stones and the
guard had to take shelter at the station. But
the train would not move. Fortunately, the
District Magistrate, Hoshiarpur was near;
he was contacted and the S. P. and the
D.C. took the train to Hoshiarpur, Nobody
has done anything so far about that incident.
What is the hon. Minister doing towards the
safety and security of the lives of honest
workers who come from far-away homes?
In the interest of the economy of the coun-
try, in the interest of the future generation of
the people who are looking to you with
hope, it is high time that you provide for
the security of the railway workers, for the
safety of the trains and for the safety of
the railway property.

I would congratulate the hon. Railway
Minister on some of the nice measures that
he has taken during the year. He brought
forward a very progressive Amendment
Bill that provided for compensation in the
case of injury, total disability and death. It
is very good that now for every death the
compensation to be paid would be Rs.
50,000 and not linked to the earning capa-
city. This is a highly socialistic measure
which will be hailed by all right-thinking
people,

Similarly, he has also brought forward
new hopes and new concepts in his speech
and has also given new  directions to the
country's transport policy. I want that, in
consultation with the Ministry of Transport,
he may evolve a national policy on trans-
port and communications, for the develop-
ment of railway system, so that the entire
country has the taste of development, and
people in the backward areas and hilly areas
are also able to get something.

I want to refer to a railway line in his
own State for which there is a very great
demand and which has international tourist
importance because on this there are four
imrortant pilgrimage centres, of Muslims,
Hindus, Jains and Buddhists, that is, from
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Rajgir to Gaya. This has also been recom-
mended by the Uneconomic Branch Lines
Committee, If this gap is connected, the
line would be economical and also the con-
gestion on the main line via Patna would be
relieved because it would be connected with
the Grand Chord Gaya line.

Finally I would like to say that the coun-
try looks forward to Mr. L. N. Mishra, he
may come forward with firm steps with a
strong hand and a new hope and we are
all at his back.

st gFwwsd F@AW  (WIAT) ¢
FaTafq off, I WAl WEIET A ST
aste 9 fear & guw oy aEi § &
HEHA TG § | AT WERT F WA qqe
oo # F94T & fF s A & Sty
¥ fag =fas misat £ agfaaa & §
VI IHH FTCOT Y F© TfeqT avg FLAT
93 afFT ag a faega @@ & o
H ST AR 39 AT F araey v
qaTd MfEAT v #T § HAI HAETST o
W AT e it ward & 7
A7l REIST T919 ad 99T I qaT0 fF
I faFaet mifeat sars & o ey
garg s as #1§ | @A |
TR AT w212 5 1 FIar FFOED
mfear a7 g€ &, AT F w4 A4S
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2 7 5wt ox 1 39 gemE s
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2 fo o rerer sfew & 398 wierar
FH g, AGH FW  Fifw wferwr
faF I AT IHT AT F 1 T
faw afz s + F9 Fomgar 8,
g fava T gar & #ifE wai-
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FIE FTH AGI FLEFA & | A T &
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SHRI DINESH CHANDRA GOSWAMI
{Gauhati) : While 1 rise to support the
budget proposals brought forward by the
Railway Minister, 1 would first concentrate

on some of the problems of my State and

my conslituency.
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at many members here have really
no idea of this region. Meghalaya is con-
nected with the rest of the country neither
bv an aerodrome nor 4 railhead Provision
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ceptual change, a
Maghalaya is an imperative necessity

In thi, context, I would also him to con-
sider very serwously two of the lines men-
tioned on p. 13 of his speech, the Nangal
Dam-Talwars line, which Shri Parashar
also mentioned, and the Makia-Be urghat
line in the Dinajpur district of West Bengtl,

bers have been pleading for it.
has been done 8o far. I hope now he will
give serious consideration to these.

There Is another aspect of the problem
which is, to & cerlain extent inter-related
with other regions, which is the system of

SHRI L. N MISHRA : You will have
it. We have Jecided to have it for all
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The strike in the NF Railway at the
present moment has caused serious incom-
venience to passengers and also goods tra-
flic. I hope he will give serious thought to
it. T am not a trade unionist and I do mot
want to venture upon that territory, But
I do appeal to the trade union leaders of
the country that the time ha; come when
the trade union leaders must decide whether
we can permit trade unionism to continue
in the manner it has been going on so long.
Today the entire trade union approach 1s
to concentrate on the rights of ithe workers,
But there is also a corresponding duty on
the part of the workers to the travelling
public and the nation as a whole. Obviously
the trade unionists today talk of the rights
of workers, but they should remind the
workers that when there is a moment of
crisis, as there is today, in the country,
they have a corresponding duty in respect

of over-production. I feel the Railways
should also try to emphasise this. In any
country when there is a conflict between

over-production and the rights of workers'
thi; aspect should not be lost sight of. T
can assure the Railway Minister that in this
matter we, some of us who are not in the
trade unions, will always be siding with
him and will try to give him as much sup-
port as is possible.

Now, I come to some other problems
One of the problems that has come to our
notice is that still in the railways, there is
an artificial distinction between Class I and
Class 1I officers. Obviously, the principle
that has been enunciated by the Govern-
ment is equal pay and equal opportunity.
But I do find that in many of the depart-
ments of the Central Government including
the Department of Finance relating to the
income-tax officers and also the railways,
there are two classes of officers. Class I
and Class II, with that artificial distinction
though there is really no distinction in
their work. Both these categories of offi-
cers perform the same duties; they shoulder
the same responsibilities and hold the same
posts. But still, the Class 11 officers are
considered inferior to the directly recruilcd
Class I officers, junior scale, in the matter

of pay and promotion. I will not go intc
the details. Also, there is the question of
equal opportunity in matters of promotion.
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If we look to the history of Class I and
Class II officers, this distinction jis there
even from the pre-Independence days.
There were times even in the pre-Indepen-
dence days when the authorities thought of
doing away with this distinction. I have
some papers with me which show that even

.as early as 1942, the Railway Board in

their memorandum decided to do away
with the lower gazetted service which is
equivalent to the Class 11 of today.

The first Pay Commission recommended
the abolition of the distinction in those de-
partments where the duties and responsi-
bilities of Class II officers and Class I,
junior scale officers, were the same. The
Second Pay Commission also made a recom-
mendation for the ad hoc removal of the
discrimination; but they said that there
should be an abolition of the cntire exist-
ing classification of the services of the
Government of India. The Administrative
Reforms Commission held the same views.
Unfortunately, the third Pay Commission,
relying upon certain absolutely misleading
arguments, have now advocated that there
is an apparent ground for maintaining this
distinction. They have given three grounds.
I shall refer to them briefly. Firstly, they
have said that there would be a lowering
of standards in the recruitment if these two
classes of officers are done away with.
They have said that it will reduce the pro-
motion prospects of Class I officers and
make it unattractive for the people of the
right calibre. Thirdly, they have said that
the avenues of promotion to Class 11 from
the junior grades will swell. As the time
at my disposal is short, I shall not give a
detailed reply to these points. I shall only
briefly deal with them. About the Class II
officers, from the point of view of selec-
tion, it cannot be said that they have a
lower standard than that of Class I offi-
cers. In fact, experience reveals that in the
administrative centres like Baroda and else-
where, the successful candidates have been
more from Class II than from Class [ rank.
I would request the Railway Board to con-
duct a survey in the administrative centres
like Baroda and elsewhere, and find out if
it can come to the conclusion that the Class
I officers have greater merit than Class IL
officers.
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the large aumber of officers and to do away
with the discrimination at an early date.

Also it has come to our notice that on

will be getting a lesser pay than what they
are earning at the present moment. For
example, the key-punching operators work-
ing in the railways are today earning Rs. 298
and 386. But because of the recommenda-
tions of the Pay Commission and certain
principles drawn up by them, they will now
be carning Rs. 289 and Rs. 378; that means
a difference of Rs. 9 and Rs. 8 respectively.
They will be carning less. The Pay Com-
mission was coostituted to  recommend
suitable revision to compensate for the in-
flationery tendency. But because of the
Pay Commission’s recommendations and
certain artificial principles being followed
by them if the total emoluments which they
gel on the first of every month go down,
it will not only be an irrational approgch
but it will be an approach which cannot be
justified from any point of view. He gave
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ot administrative directions, Nowhere is
responsibility fixed on a person or machl-
nery for any loss or damage. You should
say that such an such officer will bs res-
ponsible for such and such thing. If los-
ses are due to reusons beyond our control,
one cun understand. [In other cases res-
ponsibility must be fixed on some persons;
or at least an eflort should be made in that
direction.

I had conducted some cases of railway
claims, both for the private parties and
also for the Railways. There is a very
casual approach to the whole thing. As a
railway lawyer 1 found that whenever we
had to submit a written statement for these
cuses, merely a printed written statement as
was submitted, whatever may be the nature
of the claim.

There is also & provision under the Rail-
ways Act, in section 82B, 1 do not think it
has been amended. You have to make an
enquiry immediately a person files a claim
vt senves notice. The purpose of this sec-
tion is that immediately a claim is made
the Railway Administration should make
an enquiry about (e genuneness of the
claim. ] have not yot come across a sin-
gle case where a person who was responsi-
ble for making these enquiries made these
enquiries with a sense of purposs. These
enquirics are made in a casual masner; in
many cases no effort is made for early met-
tiement of the case with the result the ad-
ministration hag to pay s high percontage of
inlerest charges. Quick settlement of canes
will reduce by thousands the expenditure on
this account.

Before 1 conclude I want to make aa ap-
peal to the Railway Bosrd as s Membes of
Parlisrent. It has been the experience of
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available. But the reply was that jobs on
compassionate grounds are given omly to
those people who have a close relative
working in the railways. Immediately 1
wiole another letter to the hon. Deputy
Ruilway Minister, Shri Qureshi saying that
I could not follow the rationale of this
policy that they will not provide a job 10
a person who has nobody to look after
him but will provide a job on compassio-
nate grounds to a person who has a close
ielaive in the 1ailways to look after him.
Unfortunately, the reply I received was
word by word the same as the letter which
1 reccived from the General Maaager of
NI Railways, which shows that when the
Rulway Boan! reccived my letter. they did
not cure o go through my letter, they sim-
phv called for 4 report from the NF Rail-
ways urul the same letter which was drafted
M the NF railways was given to me. This
enes us the impression that except for ac-
howledging our letters within 24 hours,
which gives us some psychological satisfac-
twii. the Railway Board never care to read
our letter in between the lines and con-
siler our genuine demands,

1 hope I am echoing the sentiments of
miny members of this House when 1 say
thut lhl!hoﬂdﬂgmmmm.
¥.ay Hoard has been comstantly criticised
We feel that the Railway Board
upproach the problems of the
thn countrv with the feeling
Public utility comcern and not a
cial or buresveratic concern. Of course, 1
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do not want fo criticise the officers of the

Railway Board, because thete are sincere
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With these words I once more
the budget proposals presented by the Rail-
way Minister.

*SHRI J. MATHA GOWDER (Nil
giris) : Mr. Chiarman, Sir, on behalf
my party, the Dravida Munnetra Kazha-
gam, [ rise to say a few words on the
Railway Budget for the year 1974-75.

This Railway Budget for 1974-75 was
prescated to the House on 27th February,
In previous years, by 27th Febru-
ary even the general discussion on the
Railway Budget would have been over,
But now, on account of political expedi-
ency the Railway Budget was presented on
27th February. If the Railway Budpget
containing increase in IIT class passenger
fares ond in freight rates had been pre-
sented earlier, as was being done in the
previous years, the ruling party would not
have been able t0 come to power in the
U.P., and in Orissa, Just because of the
elections in the UP, and in Orissa the
Railway Budget was presented after the
elections there were over. It is obvious that

-

I from the Opposition Party, or for
that any other Member belonging to the
Opposition Parties, need not refer to the
ineficiency and corruption prevalent in
the Railway Board. Now it has become

" *The original speech was
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on the 8. E. Railway, But now only
4000 wagons are on the move cvery day,
as a result of which huge stocks of jure,
conl and steel are getting accumulated.
It is really regrettable that steps have not
beon taken to avert this strike on this
most important Railway.

It has been assessed by emunent (rans-
port economusts that every year the Rail-
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m
ways have been losing yeir. It @
anticipated Wt i 197475 aleo the Rail

of doing that and u=yding out ways and
means to make the Ralway work efficient-
ly and profitably, the Raflway Administra-
tion seems to be irtent on passing of the
Juck to the common people, That is how
the freight rates and Iil class passenger
fares have been increased considerably to
1974-75 Railway Budgel.

There is also another reason for this
sony state of affairs. So far, no Railway
Minister has been permutted to hold this
portfolio continuously for a five year term.
If a Mimster is there for a full term of five
years, he will be 1n a position to exert,
hunself in formulating and implementing
worthwhile schemes for the effictent fun-
ctioning of the Railways We have been ste-
ing that the Minister of Railways is frequent-
ly changed and in consequence the new Rail-
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The frequent changes in the Railway
Ministers have led to this sorry state of
affairs where the Railway have been losing
every year during the pmt 7 vears and no
concrete steps hav: been taken to mube ihe
Railways work efficiency and profitably.

Now, 1 will come to goods traffic. I
need elaborate the fact that the Railways
play a vital role in the economic growth of
the country. We find that the growth in
goods traffic has mot been uplo the anlici-
pations of the Railways. But all the while
the freight rates have been going up. Inspite
of inc ased revenue from freights, the
Ruilways have also been losing year after
vear In fact, the loss has been increasing
though the freight rates have also been in-
creased, During the first Five Year Plan
the average increase in goods traffic was 5
million tonnes per annum; in the second
Five Year Plan it was 8 million tonnes, But
from 1960-61 onwards the increase in goods
iraffic was of the order of 4 million tonnes
only, None in the Railway Administration
scems to have gone into the reason why
there has been steep fall in the growth of
goods traffic from 1960-61. In 1972-73 the
increase was of the order of 6.9 million
tonnes and in 1973.74 5.6 million tonnes.
During the Fifth Five Year Plan it is ex-
pected that the goods traffic will go up by

Riy. Buwiger, PHALGUNA 14, 1895 (SAKA)
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Flan period? I would like to know whether
the Railwayy have given thought to this
question of provision of adequate number
of wagons for transporting additional 25
million tomoes of goods trafic during the
Fifth Five Year Plan period.

Sir, on account of the increase in freight
rates proposed in 1974-75 Railway Budget,
the coal price is expected to go up by 20%.
If the coal price goes up so steeply, natu-
rally the price of prodocts manufactared
in coal-based industries will go up. 1t is
calculated that the freight increase in 1974-
75 Budget would be of the order of 11%.
There is no doubt that this will give a
further fillip to the already incrensing
prices of essential commodities. 1 would
like to give certain statistics to show to
you how the freight rates are being in-
creased year after year surreptitiously, In
1960. a supplementary freight charge of
5% was levied, which was raised to 10%
in 1963 and to 12% in 1964. In 1965,
the Railways did away with the supple-
mentary freight charge by merging it with
the main freight charge. But in 1966,
again, the supplementary freight charge
was restored by leving 3% supplementary
freight charge, which was raised to 6% in
1967 and to 9% in 1968. In 1969 under
the name of rationalisation of classification
of goods, after merging the supplementary
freight charge, the freight rates were fur-
ther raised. In 1971-72, 1972-73 and
1973-74 the same devious means werc
adopted by the Railways to increase the
freight rates. In 1974-75 also the ctame
approach scems to have beea followed for
increasing the freight rates. I am really
surprised that will all this increase in
freight rates, the Railways coatinue to in-
cur losses vear after year. It is not of
much concern to the Railway Ministers
that the prices of essential commodities
might go up because of increase in freight
rates; he seems to be primarily interested
in filling up his depleting i
I come to the point what
the Railways to find out
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people. But in 1974-75 the Rallway reve-
nues would go up by Rs. 16.48 crores of
ropees on account of the increase inm XII
Class passanger fares. I would not have
felt if the Railways' revenue goes up by
this amount on account of increase in I
class fare, or airconditioned class fare.
No; the Railways should collect this much
money from the common people. I
understand that the loss to Railways on
account of ticketless travel alone is of the
order of Rs. 30 crores per annum. The
loss on account of theft of railway property
is Rs. 15 crores per annum. If the Rail-
way Administration had taken suitable
steps to reduce the losses on account of
ticketless travel and theft of railway pro-
perty, there would have been no necessity
at all to increase the JII Class passenger
fare which would yield Rs. 16.48 crores.
I would like to know from the hon. Minis-
ter of Railways that the concrete steps have
been taken by the Railway Administration
in this regard.

Before 1 conclude, 1 would refer to the
woeful neflect of the needs of Southern
Railway. When Shri Hanumanthaiya was
the Railway Minister, he formulated cer-
tain schemes for Southern Railway. I
have the apprehension that perhaps be-
cause of that he was removed from that
portfobo  Shri L. N, Mishra, the present
Railway Minister, seems to be more inte-
rested in the development of northein
region. I will give you certain examples
to prove my contention.

In Jallarpet, Tiruppathur and Katpadi of
Southern Railway, Jaggery is getting piled
up for want of wagons to move it to
Maharashtra and Guijarat. There will be
no wonder if the price of jaggery goes up
in Maharashtra and Gujarat The traders
of Maharashtra and Gujarat may go even
to Tiruchirappali and bring the jaggery tu
Jallarpet, but from Jallarpet there is no

wagon to transport it to Maharashtra and
Guijarat.

No new traffic survey and no new line
works have been incorporated in 1974
75 Railway Budget for Southern Railway.
Last year also I referred to the ulow prog-
ress of the prowramae of undergrovml
tube-railway in Madras city to remove the
traffic congestion. [ would like to know
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the steps being token to cxpedite the work
of underground tube Railway im Madres
city.

Shri Hanumanthaiys had proposed the
conversion of cortain metregauge track in-
to broadgauge track so that there would
be a direct mil link between Kashmir and
Cape Camorin. 1 would like to know from
the hon. Railway Minister the progress of
conversion of metregauge track into broad-
gauge track on tbe Southern Railway
which has got 60% of its track in metre-
gauge.

Sir, you know that Tuticorin will be-
come a major port in the Fifth Five Year
Plan 1 would like to know what propo-
sals the Railway Minister has to connect
Tuticorin with broadgauge track so that
this major port can contribute e!fectiv-aly
to the economic growth of southern region.

Lastly, 1 would refer to the stopping of
train to Ootacamund, which is known a5
the Queen of Hill Stations. Tha‘ reason
given for the stoppage of train is ooal
shortage. 1 want to know whether trains
to Simla and Kashmir have been stopped
for want of coal. I wml:.:likc tow appel!."

hon. Minister of ways revi

::i:ﬁemin to Ootacamund, which thu_usmﬂs
of foreign tourists would like to vim'. Un-
Jess Shri L. N. Mishra proves by action in
meeting the needs and growth of Southern
Railway, he will probably be accused of
being partial to the development of wut_h-
ern region, It will also be comtrued oy
the people in the South tt_m no other Rail
way Minsster was 80 partial to _thc needs
of Southern Railway like Shri Mishra,

I appeal to him that he should look nio
the points that I have raised and do 1be
needful,

With these words, I conclude mv speech.

SHRI K. GOPAL (Karur): 1 risc 10
support this budget. Enough hus been
said about the details of the budget allot-
ments ete. So, within the limited time al
my disposal, I shall confine myself ounly
1o certain problems of my comstituency and
to certatn policy matters on which 1 woul
like to get some answers from the hon.
Minister.

The policy decision, especially with re-
gard to new lines, scems t0 change
every Minister. One Minister says,

-9
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{Shri K. Gopal]
pew lines should be there but they should
inisict

serve as & public utility transport system
Now, Mr. Mishra has come and said t(hat
in the interests of the development of back-

muanagement, and the overheads are heavy,
Many times, Membhers from both sides
have criticised the functivning of the Rail-
way Board. My contention is that the
Railway Board is not the umiy monster,
but the entire system has got 10 te changed.
The present system that we have got is the
one inherited from the imperialist British,
but we are still continued it. I am not
against the Railway Board, azd 1 am not
against the individuals at all but I want
the entire system ¢0 change and decentrali-
sation to be there. Wc¢ sbuu!d pive more
powers to the zonal railways. After all,
what is the general manager doing nowa-
days? He is only sitting hie a postmaster
sending whatever comes to the Railway
Board and then receiving it back. So, de-
centralisation of powers should Le there,
and the general manager should be wiven
more powers to deal with mpliers. es-
precially local metters,

Coming to punctuality of trains, w!.m:
cver might have been the policy of Shri
Hanumanthaiys, it toust be said to h's cre-

Rly. Budget,
1974-75
crements and promotions. So, everything
was all right. But 1 do not know what had
happened during the last one year, and

again things have gone back to the old
state of affairs,

SHRI L. N. MISHRA : Many things
have happened.

SHRI K. GOPAL : Coming to the ques-
tion of reservation there was a committee
of Members of Parliament which went in-
to the entire system of reservation and they
had given some suggestions about how the
racket in reservation could be completely
sbolished. 1 do not know what has happen-
ed to the Committee’s recommendations. [
do not know whether the recommendations,
if implemented, will h€lp remove this sort
of malady on the Railway.

Coming to the transport burden on the
railways, particularly coal mavement, this
does not pertain only to the Railway Minis-
try. There is a very heéavy burden on the
railways with regard to the movement
coal. From what I hear—I am just think-
ing alouwd—if the coal is washed and
straightway you release 35 percent of
wagon capacity. Of course, the coal

the
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come down. This is what 1 have been to'd
by people who know. This might be exa-
mined apart from having a thermal <tation

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : Where to
wash the coal 7

SHRI D. N. TIWARY :
washeries.

SHRI L. N. MISHRA : We are very
much short of washeries.

SHRI K. GOPAL : As I said, I am
thinking aloud. It is up to them to exa-
mine it and take it up, if feasible.

Coming to the conditions in the two-
&uﬂeepcrmmldonmknow
whether the Minister is persomally aware
of the difficulties passengers experience.
There is no safety for passengers. Second-
l;r.mmnﬂonotmhduumdm
(0 the whims and fancics of the concerned

In the
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will come.
SHRI K. GOPAL : Wilt it come at
all 7

raitway line between Tuticorin and Salem
because there is heavy traffic there comse-
quent on the coming up of the fertiliser
complex and the Salem steel plant. We
wrote several times represemting this mat-
ter. To most of the letters, we gof a
routine letter in feply with a note aitached.
1 want this matter to be weriously con-
sidored. There is a feeling rampant in the

kind trestment. We got
Bangalore to Salem which was an MG lin¢
which was cemstructed five years ago and
now we are having it converted into broad
gauge, What sort of planning is this? T
hope the proposal will be seriously com-
sidered, especially a line from Karur to
Dindigul to start with.

Asudyulﬂl—thﬁamﬂm'h.wh
pﬁmwnymuﬁmyululnm:
for an overbndgs. I wrote to the
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Trichy and return. You will get a
traffic.’ This is a matter which 1
scttle with the Geoperal Manager.
failed there. Hence § am raising it bere.

SHRI P- G. MAVALANKAR (Ahmeda-
bad) : Mr. Chauman, Sir, 1 am sever tlired



whiehtlw e trying to meet the
increasing needs and demands which are
inevitable in a developing society, especially
when we are finding ourselves {n a techno-
logically advancing world. Therefore, while
I want to say & few fhings by way of criti-

cal observations, I want it to go on récord
when I say that we in this couniry must
take legitimate p(ide in the fact that our

railways not only are the largest in Asia,
the fourth largest in the world and the
second largest in terms of the public sector,
etc., but in comparison to many railways
in many parts of the world, we have been
doing a fairly good job. I think a word
of appreciation is therefore absolutely
essential,

But having said that, T want to suggest
one thing. Are we looking at these prob-
lems of the Indian Railways from, as I was
saying at the very beginning, a broadly
national angle and also tackling some of the
problems on a priority basis ? I request the
Railway Minister and his able colleague to
tell us what kind of priority schedule the
ruilways have, not only in regard to the
setting up of new lines—of course, they are
of the highest priority to be sure—not only
in regard to having modernisation in the
whole operation of the railways, but also
in terms of priorities for the type of passen-
ger amenities, and the types of passengers
to whom the Railways wish to cater.

I am glad that the Minister bas increased
the air-conditioned class fare almost to the
level of air fare. It is good. Those who
cun afford to travel by air-conditioned class
can pay these increased fare. We know that
there are only two types of people who
travel these days by airconditioned class :
those who are paid by the Government or
by the publlcmecwonﬂom.u who

ourselves. But that is wl. m' mrllht
91 148L5S/7 3286 T4=eGIPF,
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1 am giad the Railway Minister has increas-

ed these ACC fares. In & socialist society,

when we are going towards an egalitarian

society, we should do that, and we should
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simultancously adding to
the convenience and the comforts of the
third class passengers 7 My complaint or
my difficulty is that when the passenger
fares are constantly rising, the passenger
facilities are continually falling. This, I
cannot accept. I can understand marginal
rate of increase. I think I am right when
I say, and the Government will check me
if I am wrong, that even after the rise in
prices, rise in the cost of ticket and other
things, in the Indian Railways, the cost of
travelling per passenger is still comparatively
much below the cost per passenger in many
other parts of the world. I think that state-
ment is valid.

MR. CHAIRMAN : Order, order. The
hon. Member may continue tomorrow.

18.00 hrs.

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH) ;: With your permission, Sir,
I rise to announce that Government pro-
pose to take up the Statutory Resolution
secking approval of a Notification dated
Ist January, 1974, increasing the export
duty on hides, skins and leather at 4.30
P.M. tomorrow the 6th March, 1974, This
has been necessitated to meet the require-
menlsofdnlndimTuiﬂActwﬁ:haim_x-
lates the adoption of this Resolution within
15 days from 22nd February, 1974 when
the Notification was laid on the Table of
the House.

18.01 hms.

The Lok Sabha then adjourncd till Eleven
of the Clock on Wednesday, Marck 6,
1974 jPhalguna 15, 1895 (Saka).



